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LEGISLATIVE ASSEMBLY 
Monday, 9th AuguBt, 1948. 

The A8~Jllbly lllet in the Assembly C amber ~ thti Council. O~l'e at 
Eleven of the Clock, Mr. President ('fhe Honourable SIr Abdur Rahim) lD tile 
Chair. 

MEMBER SWORN: 
Mr. Walter Henry John Qhristie, O.B.E., M.L.A. (Government of India : 

Nominated Official). 

STARRED QUESTIONS AND ANSWERS. 

(a) OIU.L ANSWERS. 
• GOVERNMENT'S CBllTRAL, WOOL PulwIuSDiG ScHEME. 

HI. *Seth Yusuf Abdoola Baroon: Will the Honourable Member represen*-
ing the Supply Department please state: 

(a) whether it is a fact that the Government's Central Wool Purchasing 
Scheme came into foree on the 15th October, 1942; 

(b) whether it is a faet that. Gov('rnnwnt fixed on or before the 15th O(~tober, 
1942, rlltes for the different qualities of wool in India to be purchased by their 
huyin" ll"ents under the Government. 's Central 'Wool Purchasing Scheme; 

. (c-) whether it is B fact that the Government's buying agents offered lower 
rates to the dealers than those fixed for the severn I quolities even after the 
introduction of the Central Wool Purchasing Scheme; and 

(d) if the answer to (e) is in the Ilffirrnative, what steps Goverllment IlItVe 
taken to check :mch Ilnlluthorisecl clealings of their buying agents, and whet.her 
an;-.,' l,ompens8tion hOR been granted subsequently by the bu.ying agents to the 
dealers from whom the,v purchosed goods at prices lower than the rates fixed 
hv Govt'mment? 

The Honourable Dewan Bahadur Sir A. :&amaawami lIudaliar: (a) '~. 
(b) Yes. 
(c) :)0 far 1\1' the OIlVenlTllent are aWllre it is not a. filet that lowel' rate" hltye 

been offered. 
(d) Doehnot urise. 
Seth Yusuf Abdoola Haroon: Does the Honourable Member know t,hat Il 

eertain firm in Amritsar has been offering an over-rate to these merchants '! 
The Honourable Dewan Bahadur Sir A. B.&maswami lIudaLar: So far I~ the 

Government is Ilware: it is not so.' ' 
Dr. Sir Zia Uddin Ahmad: Will Government make all inquiry about it 

btlCMUSe there is a definite allegation? 
The Honourable. Dewan Bahadur Sir A. am~amt lIud&liai: If suffit:ient 

particulars are furnished to me, I shall be prepared to go into the qUHstlon. 
Kr. Lalchand lfavalrai: Is it not a fact that the Government has already 

made un inquiry after the notice of the present question was given and t e~ 
cttlne to the prellCllt conclusion? 

~e o ou~able Dewan Bahadur Sir A. Ramaswa:m1 J(udallar: No, thert' is 
~(\rtalllly. no t·1me toO. make inquiries after the questi6n is put, out with th(, 
loforJlllltlOU- at the du.posal of the Govcrument from time to time that is the 
infonnat.ion of t.he Government. . 

Seth YUBuf Abdoola Haroon: 1 will place before the Honourable Member 
a statement. Will tho Honourable Member kindly look into the question- then 
and make inquiries? 

The Honourable Dewan Bahadur Sir A.. Ramaswami Jludaliar: I shull 
ahmys be prepared to look into flny repreflentHtion of Honourable Members. 

( 517 ) A 
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BUYING WOOL IN INDIA ON TIlBlR OWN ACCOUNT BY GOVERNMENT BUYING AOBN'fS. 

263. *Selh YWIUf Abdoola Haroou: (1\) Is the Honourable Member represent-
; .. ~ the Suppl," Department UWtlre of the fact thnt tlw Government's buying 
ugtlllts haye ulso bought wool in India 011 theil' own account 1 
(b) Is it a fact that the buying agents have, on severnl occasions, reftll,~l to 

buy wool offered to them on Govermuf'nt lIC'count but, on the other band. bougJJt 
the same wool offered to be bought on their own account.? 
(c) Do Government recognise that buying by the Government's' buying 

·1I!{ents 011 their own aCl\OImt p~Aee  the buying I.Igents in a position most deto!"i-
mental to other dealers? . 
The Honourable Dewan Bahadur Sir A. Bamuwami JludaJ.i&r: (II) Ye". 
(b) Not so far /IS the Government are aware. 
{t.:) No., 
Kr. Lalchand l{ava1r&1: In clause (a) it is said that they are IH1rehH;.Iing ou 

thl·ir IlwU account. Were they allowed to do that? . 
The Honourable DewUl Blhadur Sir A. Bamaswami Jludali&r: e~  lI1U;;t 

be ul\uwed to do that and they have been allowed to do that. They Ilre carrying 
on their bm;illess and in addition they are the agents to the Government. 

-GOVEBNMj.:NT ASSISTANOE FOR Dli-POSAL OF BLACK AND GREY WOOL. 

~. *Seth Yusllf Abdoola. Huoon: (a) Will the Honourable Member 
representing the· Supply Department please state if it is a fact that Government 
I::,\,{, prohibited the ilxport. of black and h'l'eY wool? 
(b) Is it a fact that it is the considered policy of Government to bu'y nIl 

hla<:k and grey wool offered to them? 
(c) Is it a fset that the Government's buying agents have refused toO buy 

('ertain t.vpes of black and .grey wool offered t.o them, .the export of which is 
prohibited by Government? . 
(d) If t.he answer is in the affirmative, whllt assistallce have Govt'1'llment 

provided for' the merchants for the disposal of such wool? .. 
The HOJlO1lr&ble Dewan Bahadur Sir A. lI.amuwami JludaUar: (8) Yes, hut 

Itrrllngementsexist for allowing export of wool. whieh is certified 10 be 1111-
11seable in. Indio and fo; which a definite overseas demand e i t~. 
(1)) Government's policy is io buy 1111 t.he hlack and grey wool. of I't·quii<itt· 

.!ualit,Y that can he obtained in India. AchlllUy supplies of SIl(-h qunlity wool 
nrc llluch below GovenlInent's n'quirelllents. 
(C) Yef>, wbere thl' wool offered was below the quality required hy GO,·c'l'lI-

In(>nt. 
td) The Honourable Member ili referred to Illy answer under ('s) above. 

GOVERNMENT BUYING AGENTS' CoNTRACT WITH DEALERS IN WOOL. 

M6. *Seth YUlut Abdoola HalOOIl: (a) Is t.he Honourable Memher represent.-
ing the Supply Department aware of the buying agents' eon tract. with deniers 
in wool? 
(b) Are Government aware that by this cOO t raet the buying agmlts hll\'e 

almost entirely pa 8e~ on their responsibilit:v in respect of t,heir own ('(Jnt-ract 
with the Government to oealers, and thllt it is for. shouldering-eu(·h responsibility 
that they are entitled to the Government's commission for the buying agenr·,r? 
(c) Are Government aware that most of the terms of the buying ngents' 

contract with dealers in respect of the selep,tion of the qualit:v :vield t.ests, pa.v-
.1.f'Lt of freight, urbitratioll, etc., are 11l\rd on the dealers? 
(d) Do Government propose to ask the buying agents to revise t,heil' contract 

with dealers so as to make it fair to hoth the partics concerned? 
(e) Are Govemment awnre that there is deep discontent amonr: the Indin,1t 

wool trade interests in respect of the dealings of the present Il\l\ i l~ Agents wit.h 
t he dealers? 
The Honourable Dewan Bahadur Sir A. Ramuwami Jl1IdaUar: (1\) "Thrre is 

a Central \Vo.,l Buying Agency contract between Government and Messrs. 
·Shamji. Mal & Co.: of Amritsar. Government are not aware of the BU,ving 
-hT('ntFl ('(mtract With dealers in wool. 
fb) Does not arise. 
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(c) Doe,; not (lrise. ' , A t d th deuler' nre '1 
(d) Th£' t.enns of business between the Buymg gen all e" b. d 

matter' for mutual negotintion and settlement between the partles cOllcerne 

pr (~ri~tde utlltion of wool merchants frODl Karachi Ilnd Loho;!' waited on o~-, 
'ers of the ~upi)I  Depmtlllent in March thil; ~'ear and. compl~1l1t'd abont \1nflill 
~let od  adopted 'hy the Buying Agent in i~ tram et\O ~ wIth ~ielllerl\. Aft<.'r 
iJ:Ycstigntion, Oovermnent ~vere satisfied that t,he (~()mp tl-t welt' unfounded. 

S th Y f Abdoola Haroon: Is it llot (I fact that those merchants plaeetl 
e USU . 1 h d·...: f 8h ""!\J . 11 before lIJ1 officer certain evidence which was in t 1e an wrllling 0... amp __ . ". 

The Honourable Dewan Bahadur Sir A. Bamaawami Kuda!1ar: It is uner 
tilkin17 tlmt cvidence iuto consideratioll that the officerI' of the Government cOllie 
to t, ~ c~ clu ioll that, I have referred to. 

Dr. Sir Zla Uddln Abmad: Have the Government made (my r,41e (~r rule!> 
regulating the negotiat,ions betv.:een the dea~er and t,he (}m"ernnu'nt! \ ~ ·ho\"t' 
recei"ed u good deal of comphunt about thiS IlJatter. 

The Honourable Dewan Bahaclur Sir.A. Bamaawaml Kudallar: It is not the 
pradice of the GovernJllent to go into the question of the, contracts bet\\~eel. 
their own agent and the 8ub-coll~rllCtorl\ .. Of cou~ e, 1 am prepared to look Il1t~ 
.un)" Kuch quest,ion where there IS grave ImproprIety alleged 011 account of lUI:" 
1ll0nopoliRtic contract given by the Government. . . 

Dr. Sir Zia Uddin Abmad: Is it left t.o the agents theillselves to negotlMc 
ill any III a Illl eJ' they like without any Rupervisioll of higher officers liS is the 
c:UH: with whellt? 

The Honourable Dewan Bahadur Sir A. Kamuwami Iludaliaf: ~orI111t11'y, 
tbnt is RO. 

Seth. Yuu! Abdoola Baroon: Does the Honourable Member lmow thnt Ol1e 
term of the COlJtract between Sha.mji Mal and the sellers is tllItt 8hnmji Mal 
himself will he the arbitrator in case of dispute? 

The Honourable Dewan Bahadur Sir A. Ramaswami Kudallar: I IIIl1 no' 
aware of IUl~  t.erml-t of the contract bet,,'een t\ic huying agent: and his own 
deal!)r!;. . " 

1Ir. Lalcllaad lIavalrai: Are his Il.gentll selling at t,he Ballie pl'il:'e fixed hy 
the Guvcrnment or w'e they Rclling at different rateR? 

. The Honourable Dewan Bahadur Sir A. Bamaawami Jludaliar: The qut's-
tioll ito; vcry eOllfuRing to me_ 

Mr. President rfhe Honourable Sir Abdul' I-tahiw); Next question. 

NECESSITY OF REVISING THE BUYING AGENCy'POLlCY RB WOOL. 

'248. *.Seth Yusu! Abdoola llaroon:, (a) Will' the Honourable e~ber 
'~'epr~ e tm  the Supply Department please state if Goveniment recognise that, 
111 view of the Government having fixed pl'ieos .of the Indian wool, there is no._ 
need for buying Nogents? 

(b) Do Government l'ecognise the principle that buy~  :tgentB Rhould not 
purchase raw wool on their OW11 account directly or indirectly? 

(c) Should Government' consider the existence of the buying agency neces-
sary,. do they propose to revise their present buying agency "policy so as to 
appomt h,uying agents for each province or eentn' in eonsultation with the wool 
,trade interests of lll~  prrJ\'i1WEl 01' eAntnl? . 

. The Honourable Dewan Bahadur Slr A. Bamuwaml Jludaliar: (8) Aithough 
J)rrces have' he{!n fixPd for Indian wool, it is cSRcntiul t,o have a buying agent to 
eml\~re f;hat ~\"Ool of ,'pquisittl and C01l8ist.ent quality at controlled ~ prices i~ 
obtl1mc?: PrlOr to t~e nppoint,ment of u buying ugent, there was QOnsiderablt, 
comptlt'lt~o  IlmOllg dIfferent contractors for wool, and considel'able ... variation ill 

. '~ e, quahty of wool offered and utilized, leading to u ati factor~ mo.nufllnilll"-
mg resultR. ' " 

(b) No. Government do not expect 8n experienced wool bu~er to MIIl""e1lfl(',. 
his own estnblished business entirely on account of the need of central "urchllRe 
f .~ wsr-t,ime purposes. 

A,2 
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(c) ~o, UO'il·rnmellt think it desirable to huve one central purchaser, 8S in 

the pust the policy of having a llur b~r of buying agents led to ulldesirablt! OQm-
pE:tition between different agents. 

Seth YUIUf Abdoola B&l'OOJl: Does not the Honourable Me.nber think it 
advisublc to fonu a y dica~e of these ugents? 

The Honourable Dewan Blhadar Sir A. Bamuwam1 Kud&UAr: The present 
16ystel1l, 1 understand, is Ii variation due to experience from the systems sug-
gested hy my Honourable friend. 

Seth Yuu! Abdoola Bazoon: Why should we not have.a ~y dicate on the 
lines of the Sugar SyndiCllte? 

Thi Honourable »ewanBahadur Sir A. B.amuwaml Kudallar: That itl • 
suggestion to which I um unable to commit myseU in answer to '. question. 

DEVBLOP)(BNT OF INTBBlUL Am ~BB ICB  IN IND1.&. BY lBDL&.NS. 

K7. *1Ir. E. O. 1I1OD: (a) Will the ~ecretliry of the Posts and Air Depart-
ment be pleased to state if it is the policy of Government that the operatioo 
of internal air services in India should only be developed by companies owned. 
(lontrolled and managed by Indiana? 

(b) If the answer to (8) be in .the uegutive, what ure the reasons therefor? 
(c) Is it a fact that the Go\"ttrnment of India hove 3lways demanded and 

ubtllined reciprocul concessions in retum for the right to operate air servioos 
across Iudia? If so, what reciprocal eOllcessiolls have Government obtained. 
and to whom has the right to operate air services across India been conceded? 

(d) Is it a fact that the GovenlUlent of India have also maintained the, right 
of India to pllrticipate on the basis of a financial contribution in the operation 
of Il ~' air services designed to deal with lodilln traffic? Will non-Indian con-
cer ~ be permitted to operate uir sen'ices designed to deal with IndiflJl traffic 
in 'the internal services of India? If 80, on what terms? What is the basis 
of financial contribution they have adopted in the maintenunce of the right of 
Ind in to purticipate in these services? 

Sir Guranath Bewoor: (aj and (b). Subject to the provisions of Part V. 
Chapter III of the Government of India Act, 1985. it is the general policy of 
th(> (iovernment of India that the operation of internal air serviees in India 
should bp by Indian CQmpanies. 

(c) The answer to the first part of the question is in the nffirmati"e. The 
reeiprocnl right obtained was, for the operation of an air service across the 
territory of i,he other State by an Indian company either in association with 
other British air services, or independently. The right to operate air services 
across India has been given to companies nominated by Hts Majesty's Govern-
meut in the United Kingdom and by the Governments of Honand, France, 
China and Germauy (the latter has lapsed now). 

(d) The reply to the first part of the question is in the affirmative. As 
arrl~ the second and third parts, I would refer the Honournble Member to 

t,he reply r have given to parts (a) 'and (b) above. As regards the last part, I 
\H'ldd invite the Ilttention of j·he -Honourable Member to-

0) the proceedings of the ~ta dil1  FinaIlce Committee of the 18th Septem-
her, 11m3. 

(2) the statements mnde oy Go\,ernment in the debate 011 n Demnnli for 
~II l'lm e ta - Grant in ·thiR HouRe (l!l tlw 20th Septemher. 1933: llmI 

(ill the prncf't'dingR of the Standing Finance Commitee of t.h", 27th Feb-
nllr,V. HlR7, 

POM'-W AR POSSIBILITY OF AMERICAN .\IR LINES OPERATING IN INOlA.. 

~. r. K. O. Neogy: (a) Has the attention of the .Secretary of the 'Posts· 
Hlld All· Department been drawn to a Press report of a dedRration"ol th& post-
war policy of the United Stlltes of America in thfl mflttt'r of eivil fl\'intion mane 
by sixteen major American air lines in the eOIlrHe of whh-h thev dlmnnd com-
mrrl'iRI ri~ t  in some instancAS w'1I"rl· air-port, 8n(J other navigational faciliHeB 
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are being built abroad at the expense of the United States, once these ha\'e 
served the military purpose for which they are constructed? 
(b) Has the implimltion of the above declarlltion with re~ere ce to the fut~lre 

possibility of American air lines operating in India, particularly for runnmg 
internal services, been examined by the Govemment? 
. Sir Qunmath Bewoor: (8) Yes. .  . 
(b) 'rhe whole question of post-war a.ir trullsport is under the exammatlOD of 

Government. The particular declaration reierre.d to does Dot appear however 
~ have any bearing on lndia's int.ernal 8011' set'Vlces. 

JIr. K. O •• .00: Is it not 8 fact that at the present moment many Air 
Ports eXUlt in India in regard to which the United States Government might put 
fornnrd a claim on this basis in so far as these Air Ports might hnve been 
('Oll"t,Tllcf("rl at. the cost. of the United States Government? 

Sir Q1U'I1I1&th B.WOOf: That <juestion should be addressed to the War Df" 
pa.rt.ment .. 
JIr. K. O .• 8011: It is a question of their claiming rights. The question 

ill that t.he United Rtates Government might claim rights in regard' to cjvil 
aviation in future for the purpose of utilising the Air Ports which may have 
heen bililt in India at the cost of the nnited States Government-. 

Sir G-1J1'UJl&th B .... OOl: The point wbich the Honourable ¥ember really 
wants to know is whether there are a ~' Air Ports in India constructed at the 
cost. of t,he United State .. Government, because his question, follows from that. 
All I c~  ~' is t.hat J am not in a potlit.ion to answer the question whether 
there are any Air Ports constructed in India at the cost of the United States 
Government. That· quest.ion should be addreR8ed to the War Depart.ment.. 

RECRUITMENT OF ASSISTA.NT ENGINEERS ON NORTH WESTERN RA.ILWAY. 

Me. -Mr. Lalchalld l(&v&lral: (a) Will the Honourab:e Member for Railways 
be pleasf'd to stllte if it, i" Ii fact thut. ol'Clinarily Assistallt EngineerR on the Nortl. 
Western Ruilwny are recruited through the }'ublic Service Commission? What 
was the urgency which cnused n deviu~io  from this method of recruiting through 
the l>ublic Service Commission this year? 
(b) Is. it a fact that the. last recruitmEmt wns not done through the Public 

Service eommission owing to war exigencies? If so, why were not qualified 
subordinates promoted to avoid delny and discontent? 
(c) III it a fact that qunlified subordinates with better experience than thf' 

new itirt'ct recruits .~ ere nvailohle? If 1'i0, why ",·ere they ignored? 
(d) Is it. a fact that the new recruits were· originally appointed for one year, 

and that t.he;y have now been given another year's extension? 
(e) Do Government propmle to remove these temporary recruits in order t{) 

p"cify the discontentment amo ~ the qllnlified "nbordinntes? If not, why not? 
ft. BOD01U'&ble Sir Ed ... ard BlIltll&l1: (a) Direct recruitment. to the Indian 

Railway Rervice of Engineers is made through the Federal Public Service Com-
mission. As regards the second part, temporary addition to the strength of 
officers was necessary in order to deal with the work in hand . 
. (b) The reply to the first part iR in t·he negative. The second part. does not 

&I'1se. 
(0) There were subordinates who had tbe specified academic qualificatiOllR, 

but they were not. considered suitable.' . 
(d) The answer to the first part is in the affirmative; as regards the second 

p~rt, out. of four who have completed one year's service. three have  heen re-
tabled for another year and the fourth for six months. 
(e) No, ecau ~ they do not consider that the public interest would bt> 

~ved thereby, nor do they consider that the 'subordinates have any legitimatp 
gncvanee. .  . 

•• LalchU4 .a~  Will those persons who have been retained for 
1)De or two years be wade pennaneilt in supersession of those who are senior? 
fte BOIIOurable Sir 114want B.at1laD! AD appointments made during tbe 

.... r are temporary. . 
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Mr. LalchaD.d Ravalrai:- Is it a fact that, one or two persoIlt! in Karachi 

Vi\'isioll who have been ta.ken are juniors to those who are already' there and 
t e,~' arc I\eadewically I.Ilso not 80 well 'lualifil'<i? 

The Honourable Sir Edward B8Ilt.hall: Ob\'iously I must have notiee of that 
q lit:,., tion, 

lIr. Mubammad Bauman: Whut if:! the number of such recruits on that 
Hllilwa;v'! 

'!'he Honourable Sir Edward BenU1all: Four 01' it may btl six. 
- .. "'EJ{POURY TP..lOERS.IN THE OFFICE OF DIVISIONAL SUPERINTENDBNT, KAUCHI, 

250. *JIr. Lalchaud Bavalr.&l: (6) Will the Honourable the Railway Member 
UI.- pleased to state how ronny temporary tracers (\re working in the office of the 
Divisional Superintendent. North Western .Railway, Karachi, and ~ ce when 1 

(b) Why huve they not bt-en ('imfirmed upto now? '. 
(c) Is it a fnct t·hnt they art' slIffering a 10Rs of Provident F'urld,. lind other 

,-rivileges owing to not· heing mnae permanent? . 

(d) What steps do (1)\'ernment propORt' to tnkp to Rmeliornte their cdnditiQII? 
H 1I0ne, why? . 

Tile Honourable Sir Edward BenU1aU: . J huve caJl"d for information and '" 
r"l,l~' will he 1.\1(1 (111 HII' tahle of the HUllRE.' in due course . 

. 1'251. 
PERSONS aEcRiaTEU l~ THE !rsTERMli:DUTE GRADES ON BENGAL AND ASSAM 

RAILWAY. 

262. *Kr. Mutlammld .auman: (a) Will theJIonourable Member for Rail-
WHyS be pleased to state the llumber of persons recruited in the Intermediate 
grlldes on salaries between Rs. 100 and Rs. 500 on the Bengal Ilnd Assam Rail-
wny since 1st January 1942 to 30th June 1943? 

(b) How many oi this number are (i) Hindus, (ii) Muslims, (iii) Anglo-
Indians and (iv) Indian Christians? 

(c) Were the posts advertised, and if so, in what newspapers? 
(d) Were seleotions .mnde by any duly constituted Board or" were .. they made 

by individual officers? 
• 'l'b.. Honourable Sir Bdward Benthall: (11) to (d). [ have'called for in-

f(mnntion lind u reply will be laid on tpe table of the House in due course, 
(h'FICERR REQUISITIONED BY BBNGAL AND AASAM RAILW A Y FROM OTHER 

RAILWAYS. 

263. *Kr. Mubammad Bauman: (1&) Will the Honourable Member for 
Railways be pleased to state the number of officers requisitioned by the 
Bengal lind Assam Railway from other Railways, between June 1942 and 
June 19431 . 

(bl .Were there no officer .. on the Dengal and Assum Railway, competpnt 
to be entrusted with those works, which have been entrusted to the new officers 
imwl:ted from' Foreign !W'ilways1 

'!'he ~urable Sir Edward Bent.hall: (a) Between June 1942 and June 
]943 three officers were transferred to the BO, Rnn A. Railway from other State 
HailwavR, . ' . 

(b) ' t~ transfers were made as the number of officers on the H. and, A'. 
Will! insufficient for the requirements. 

Mr. Muhammad .auman: May I know whether these officers are· con· 
",jderoo mure fit to cope with the particular situation inth8t .locality than those 
officers who are already there and who could have been promoted? 

'!'he Honoura.ble Sir Bdward BenthaU: There was no questjgn of oom!ari-
IIOU. The transfers were made as the number of oftiC!el'8 on the B. and A. 
R,.ilway 'ras insu!Dcient for the requirements. .' .' 

. , : tThill question .... withdrawu hy the qUf'lIt.ioner . ., 
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PBRSONS BJlCBUITED'lN INTEBMEDIATE GBAUE ON EAMT l.!WIAN RAiLWAY. 
2M. *Kr. Kubammad Bauman: (a) Will the buour~ble .Member for 

It,,,ilwilYIi be pleu,sed to. state the uumbel' of per o ~ecrulttld m t.he lut.eI'-
mediate grade on the East Indian' Hailway between Junuury 1942 and .J uno 
1948:' 

lb) How many of this number are (i)' Muslim!;, (ii)IDndus and (iii) Anglo-
Indians:) 

(c) What was the method adopted for reeruitment of the lie pe~ple  
(d) Is it a fact that they were appointed without any duly constItuted Board 

of ~e1ectio  
. The lloDourable Sir :ldward Benthall: (a) to Cd). I huve called for infor-

lUation Hud a reply will be !aiel on the ·table of the HOllse in due ('ourse .. 
DESl,lU.BlLlTY OF APPOINTING A JUDICIAL OFFICBR UNDER AC1' XX V OF 1 !J41. 
t 255. *Babu Baljuth Bajorif,: Will the Honourahle Member for Railways 

be }lleased to state: 
(a) whether any notification in the official Gazettt! bas beeu issued as 

provided in sub-seotion (1) of Section (3) of Act XXV of 1941. (Act for rcglllat-
ing Taxlltion of Railway Property); if not, why not; 

(b) whether any judicial officer has been appo.inttld IlS provided fol' in sub-
section (2) of section '(3) oJ the said Act; if not, why not; Ilnd 

(c) if the answer to parts (a) and (b) be in the neg(ltive, whether Govern-
ment will take necessa.ry steps to issue the notification Bod to appoint the 
judioial officer at an early date; if not, why not? . 

The Boaourable Sir J:dward Benthall: (a) No Notification a8 provided in 
Sub-sP('tion (1) of Section (8) of Act XXV of 1941 has so far been issuNl lUi 
propo~al l for such Notifications receivpd from the rovi (~ial Government,s are 
still lllldt:'r examination. 

Ih) The question of the appointment of judicial offioers is still under the 
considerfltion of t,he Central Government in cOl1fmltnt.ion with the Provincial 
Ooveruments. 

(c) Does not arise. 
RATE:'! OF FARES FOR PASSENGEB TRANSPORT BETWEEN DELHI CITY ANJ;> 

SHAHDARA. 
266. ·.Ilajee Ohowdhury Ilnbammad Ismail 1DL&n: Will the Honourl1ble 

Membal' lor War 'l'ransport please state: 
\u) the rates of fares prescribed by the l1uthorities for elich dellcription of 

pa.llilenger transport plying for hire between Delhi City and Shahdara iu Delhi 
l'rovince; and 

lb) t.he nature of protection provided to the irl1velling public agl1iust the 
refusul of the Drivers or Conductors of those transports to carry passengers at 
the prescribed rates? 

The lloDourable Sir Edward Bent.hall ~ Two'. kind!; of road passenger 
trlllll:lport viz. tonga Ilnd Gwalior and Northern India Transport .Bu ~  I'll' £01' 
hire bet.ween Delhi City and Shahdarll in the Delhi province. Toe prescribed 
rattlS of II-Class tonga fares are: . 

From Delhi to Shahdara-including return if return is on the s3Ji'le day~ 
Rs. 3. . 

IV -CJass tonga fare iK i of the Ilbove rateli. 
The Gwalior and Northern India. Transport Compuu,Y, Limited, hUR beeu 

gnmted the monopoly for lliotor pllssenger trllllsport on this route, whieh is, 
howevl:.\r, .used by other public service vehiCleR, but these (' o~ take up or !let 
down passengers hetweenDelhi and . Shahdllrn in(·lusive. The Gwalior and 
Northern India TranspDrt bus. sen'i"e OD. this route, has be(1I\ tempo~ rily sus-
pended by. t~e Company Dwi1Jg to deu\I\l1ds mnde hy the Military Authorities, 
but it is expected that traffic will be resumed from t11e 9th Augus't, 1943' The 
revised f~re  to commence from the 9t·h AugUl'lt, 1 ~, is annas 4 between 
De1hi and Shahdara. . ' 

tAn.wer to t.hi. queetioD laid on the tablE', thp' questioner heinl/: sment.. 
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. (b) The travelling Pllblic are protected by the provisiuDItI of ll.ule 4.38 of the 

])e1hi Motor Vehidee; Huleli und liuie 21 (B) (7) of the Hllckney Carriage Rules 
framed b~ tht. Delhi Muuidpniit.y. U d~'r the former rule, the poiiel' all;! 

t'lllpuwe"ed to inNtitute pro ecutioill~ 011 complaillts by the travelling publi(". 
J1roltlcl'utiollS for bn'uches of the Haclmcy Carriuge Hules lue instituted b~' t.he 
Municipal proStlCutor or counsel on the 'uuthority of the Secretary of the 
Municipul COUlmittee, und disciplinary uction against the drivers who refuse 
tc takt' pusseogers on the seheduled rnte is fflken on "nmplaintl' either 
per~ollull)" or in writing. 

RIIDUCING OF TICKlIlT CoLLKCTORS TO LXTTEB DELIVERY CLERKA BY THE D~'J IOlUL 
SUPElUNTENDENT. MOlLADABAD. 

267. ·B&jee .ChOwdhury Kuh amm R4 1amIil1D1&ll: (a) Will the Honour:. 
uille Member for Hailways please state: -

(i) the rule or regulation under which anon-gazetted RailWBl servant in • 
Superior Ser\'"ice elln be reduced to Inferior Service for inefficiency or\ot ~r f' 
lifh·r Ull approved confirmed sl".rvice of over three years; , 
, (ii) if it is a fnet that the Division" \ Huperintendt'nt, Ea,* Indidb Railway, 
Moradahad, in a letter No. E/S/85-T.C., dated the 2ath March 1935, reduced 
til ... '.l'idiet Collectors on failure to pass tht• Ticket Collectors' Examination 
to tht: post of the Letter Delivery Clerks on RI.!. 4U per mensem in tvadf' 
~ -  (Superior Service); 

(iii) if it is a fact. that the Raid Divisjolll.Ll Superintencient in;1 i(·t,f,t>r 
No. E/8iS5·T.C., dated the 19th July 1935, reduced the Hllllle 'ricket Collet·· 
t"rll for t.he same-failure to the post of the Letter Delivery 'Clc,rkR on H ... 27 jp 
ad~ 18-1-27 (Inferior Service); and 

(iv) if it is a fnct that the posts of Ticket Collector!'; !In' included ill t.he 
Superior Services? 

(b) Do Government propose to mend the wrongs of tht> IItoff conC'erned:' If 
not, why not? 

'!'he BollOUiab1e Sir :Bdward B_th&R: (a) ti). Presumably, t.he UIlUlllub\~ 
Memher refers to subordinate service when he speaks of superior service. The 
rule which prescribes reduction to a lower post or time c~e or to a lowt'r 
stage in a time scale is para. 1702-(5) of the State UailwllY Establishment 
Code, Volume I; it does not prohibit action of the kind referred toO b, t.hc 
Honourable Member. 

(a) (ii) and (iii). I have called for information lind II further reply \I ill bE' 
laid on the table of the House in due courlle. 

(a) (iv). Ticket Collectors are classified 88 subordinates. 
(b) GO\'ernment cannot decide till thev have secured and eXAlllim'cl t, f~ 

information they have called for. The second part doeR not arise. 
Dr. SIr ZIa Vddla DID"': While making t'nqu:ries, muy I aak the BOllour· 

"ble Member also to enquire if it is a fact that those perBoila were in('ompetent 
or simply they failed in the Examination '! A person may be quite compett'nt 
and yet fail. 

fte Jroaoanble SIr :BdWUd, BatllaU.: I will-keep this in mind. But '1 
huE' no reason to suppose that justice was not done. . 

ALLoTMDT OF WA(JONS TO TilE STA'I'IOR MAATI!:a, MI1ZAFPARNAGAR. 

til. *Bajee Obowdh1llJ MnbamlD'4l II1II&11 DaIl: Will the HOllour. 
Able Member for Railways please state: . 

. (!'-) the conditions. Bnd terms ~  which. the allotment of wagons to t.he 
StatIOn MIlRter, Muzaffamagar, Umted ProvlDceii. on the Nortb Western nail. 
wBy. i" .mllde b:v the Control Ofljce, New Delhi; . 

(b) the conditions and term!! on which the Station Master distributes them 
tt) the CURtomel'R; . . 

(cl.the daily average number of ~a o  ~tted to that ~tio  cluang ,.lIe 
preceding one year, as compared With the dady average .number of wagoJl/,. 
allottf"d to Yeerut, Bapur, Raharanpur:, GhRziabad, Deoknd, neaumalmd. 



Rohana Kalan, etc., 
period ; 
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on the said Section of thb Control 'Office during the said 

(d) the number of complaintf; received against the Station Master Mm:affQr-
nflgar, for corruption;  and ' 

.(e) if the Traffic Inspector of the section was also impiicated in those ~om
plamt!; ILnd what the duration (total) of his stay in .hat section out of the 
total pt'riod of hill Rervice as an Inspector is? • 

The .000urable Sir. Edward Benthall:· With your pennission. Sir, I pro-
pose to reply to both quest,ions 258 and 259 together. • 
(a) and (h) of question 258. T lay on the table a: copy of letter in which'i& 

reprodu(~e~ II. u~ ury of the method adopted on the North Western. Railway 
for the dlRtrlbutlon of wagon!!. 
J regret. that the information IIRked for in the remainder of thiR question and 

W question 2.')9 is not readily available. . 
.  I av~ (~a ed for. a report from the Railways <:-onr-emed and on it!! receipt 
will ('on!!Jdf'r the R('bon to be taken. 

Copy nl " !t·tt.,r .''In. :Joot-T. 1· .. · daud th.e 16tA rellf'UlZTV, 19-'1. Irom QollemmefIJ 01 I,!dia, 
Rail"."y D,partm.ertt (Rail_, BoaTd). to mall I, II arul 111 Railway •. 

S"p[iy 01 ~ at .tatio". 1.0 trader •. 
Tho Board are of t.he opinion t ~ there is a wide-Ipread belief t.lmt. the control of empty 

wagons lupply is .-ntirely in the hands of 8t.t.ion Kuten. It ia i:oaaidered, t.herefol'f', 
. that it would be very valnable if propaganda waa diueminat.ed ouUining the proce.d~re 
adopt6d in t.he control and diatribution of empt.y waguna to merchantll and tr.den ~UJ  
tranl4port. With thia object in \;ew a draft not.ification which the North Weatem Railway 
havl' drawn up, outlining the pl·OCt'dure adopted on their line, is encloaed wit.h this l<ltt:er 
.' and it is rt>queated that you will pleaae draw up a lIimilar 1I ~fieatio , luit.hly ame ~ed. ID 
ac('OI"<JaDce with t.he pl'OOt'dure exillting on youI' Railway, for publication in the pl'lnclpal 
EngliMb and vernacular newlpapers. _ .. 
2. Prominent exhibition of advertillements. substantially on the I8me hnes but perhapi 

with greater detail, could be undtrtaken with advantage at· railway ltat.iona 80 that. t.be 
af:tual tradera doing buainea with the railway may know the e ~et proce.dure followed. . 
3. TheBe steps it ill believed would materially help to lease'll, and P018Ib1y remove, muCh 

·.of the critic.ism now being levt"lIed against tht" station ataff eRpecially in regard to df'mandA 
f(lr IlIf·gal gratification bPfore wagon!! .I'e made availabll'. 

COP!I 01 Nort1, WeBtern Railway', .vOfi.jicotjon: 

'<'"pplg ol iOO!/nrUl at IIlulillllJ< I" lrafi.f'ra. "UII' if i, r.onlTfJlled lind by 1IJ1 1l~  

Th. N. W. R.. notify fur the information of the trading public detaila of the SYSI ... 1l.I 
of col1lrol and allotme ~ of empty wagonN, othel' than coal wagona, to merchant.. and, 
t.ra(lt-I~. the distribution of .. oal a o ~ being r .. guillted hy an organization under t.h. 
('ont rnller of Coal Dilltribution, Calcutta. 
2. Initial' pro"fdll" 'It IItG/inllB.-At ea(!h goods-booking IOtation a W6go11 Priorit.y e.~i8  

W!I' I" IlIlIint,uned. which ill open f(ll' int'pt'Ctioll hy th .. public <luring the normal hour .. of 
l'aainellll. When II trader brinK" his ("'lIl1i!{lInlent to the !ltation and !,rellents a forwarding 
DOte- cover ill;'; tht' l'.OlII'igIlRient hili wagon I,puuirement ill entered in this Rt'lgiater in order 
of ap:rlication IIhowing hi. 1I11111e, lIall1e of (.rl1Dmodity, detltinat.ion. etc. Thill t'l.Itry ia 
aigne by the trader. An acknowledgement &lip, signed by the Station Master or his 
represent.t.ive, showing the pollition IIf the trader ill the list of applicatioml, is handed 
ove~ to him at the ti'me of thl' ent . ..,. l'.!f.. the 7t.h regilltt-red applicant Oil page 5, wiD 
.receIve an aC~DO led me t. hearinK page 5, No . ., 
3. _.JettoN by /);r;/li,mal O~r'\I'IJ.-O ('e daily, all Station ' aat~l'" rt'port the det~~il8 of 

W!1gons that are required on' the following day, far loading at their station giving t.lle 
lIumber C!f wagonll t.hat. art' 011 hand emllty and the lIumher that ia expected to be unloaded, 
and avadable for I't'-loading. On I·f't't'ipt of this infonnation ill the Divisional Superin-
t~ de t'. O!Hce. th., total requirement of the DiviKion ill cou80lidated andreport.ed to the 
Head Oftl~e. .In the ml'antime, till' Dh'iaional Office ordt'lrll th .. "upply _of empty api~, 
atter conlldermg t.he demand for, aud Availabilih' of \\"Iaona at eneh at .. tion with tlllt! 
regard to: .  .  .  , 
(Ii Trafllr . covt'red by priority oert.ificatea. 
Ib, Tra.,,!(' covered by "Jll!cilll priority ordera iaaued by the Head OtIi.ce. 
)1:/ POllltlon ~f. trltffi(' off('ri ~ in tlie Iillt .howing grading of ooalilloaitie~ 1iBt'<1 (IDrmg 

pmodl of I't'ItMCtion., . 
(d) Tht' diredion of bookinG. 

4. (" lIt~.,  lIy t"r. Hf!od. ~ cfl.- e Head Office ia kept conltant.ly advised of thl' At'nernl 
watrOn Jlf II~t'~~ Oft ~ Dlvilion and appropriate action i. taken to maintaiD a baJanre aA 
lwIt.Wet'll D"'18lobJr I.'OnKINnt with t,be dfllllalld obt&ifring 011 Meh DiTillion. 
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5 .. 1II"tllltlit 01 qu.ota~ fur restricled trtlffic.-There al'e Il'tllo i ~tll ('~' in which cthel' 
.railwuvs limit the numbtw of wago\lJi to be Illude over t() thl,m at JunctlOlIs, In uc cu~( . 
tho lie3d Office assign!> a quotil for eaeh Division prorortiol.uiote to the ,tra~c ~fferi . 
QUOtl ~ 1I 1~ . somotimt'8 han t~ .be iDlpo~t'd als,) fo,l' .loea I~adl  for ccrtam ,JuneLla?', 01' 
Ct'rtaill >tatu>Ils t'U'. Eal'h IJIVI!UOn, on 1'9Ceipt of ILS a ~l me t, pro(''1leds \11 1\ sIm11ar 
way 10 allnt ~ Ol tB fOf t'aell stntion. beurillg ill mind ellch st,utiou'p phYBical capacj!.), for 
l()i\e. ill~ aile.! unloading. . 
6 .. U{ntmr7lt atl'tatjo,,8.-ln paragraph 3 abon! it hus bl'en shown how t.ht' allotment of 

",a~ol1  is mad.· w slaiiuns hy I,he Divisional OfficI'. On recl'ipl. of t.he lI11o.tm.ent tb.!'-
Station MlSster after meetill~ l'6I)uirem"nts of wagon.. fo\' I mflk covel'ed by 1'1'I0l'lty certl' 
fi''Ates is..-ued b~  the Dl'fencl' Imd Supply DepurlmenlM. and priority Ol'ller~ by t.he. Hend 
OfficI'. di~trilmtel'l t·htl remaining wagolls tt> thOSt· 11'8d,·I''' WhORl' traffic falls wlthlll t ~ 
1I 'l'e,lriot~-d commodity gro\1ps inaccordauce with th,' pJioril.y aasigllod to them in thl' 
'W&~OIl Priority (' i~t r referred w in paragraph 2 allnye. ~ ould, o evel . I'estriction" 
he' lnlPO"t>J either Oil ("crtllin \'oul.t'~ 01',011 certal1l commoditil's, then it is Dot possible to 
allot a wa,.;on againS't sueh rl'sl,l'ict iuns aud 60 thl' wagon i" .. lIotted to thl' "onsignpc of. 
tb~ Iwxt non·re!ltril'ted trnffie in the order of rep i~tl tio . Tht· ('oll"il{nf't'. !IO ham'd. 
h"",,,,·or. l'l'tai ~ his po~ilioll in the reg-ish'\' Bnd his c1nim to allotment when circumKtam· ..... 
1~l'mit. takl' prec'adenel' over all ~u" ('que l applicatio ~ ~ ('ept t o~l1 "overed b) a Jlriorit~ 

. ~"ti l('''t(  0,· priority ol'dt'I'~..' , 
7. It. will I.., !'<len that' til<' t O"~talit ami eOlltinuous control by high.'r authorities all tlk> 

supply of wagons lea I't'~ 110 di!<Crl'tion t·o the Statioll Mast('r in this rt>Bpect. 

REFl'!-:c\L OJo' CO\"EREU ·W.-\.001'8 FOR MILITARY Sl'PPLY OF TIMBER AND BAMBOOS 

BY A lO "l\fA~ . NA.JJBABAll, 

t259. *Bajee Ohowdhury Kuhamm8d Ism&U lDw1: ~8) Will t,he 110110111'-

nhlE' :'.h·mher for Hnilwuy,.; please 'itllte if it i;.; fl fUf't that covered wugODS Nfl. 
:)170. 8..\.:10, 20015. .~A1 , 101174, 37911, 6247. ;,)116, 20300, 181'64, 8650, were 
IOlldt~r1 with hllmboo", during the 2nd to ,3t.h April 1943, and despatched from 
Kotdwl1I'u (East Indittll ItsilWlty) to stations Gojra, Amritsnr. Hardwargullj. 
Sha.kurpur. Rlllilti :md Gllrhmnkhtes:\l' where no mi1itar~ worb were being 
undertaken? . 

(b) Is it. a faet that f'(lven'cl wagons dlll'ing that ywriod were refused f9r the 
miiitary supply of tim her nnd m oo~ h." tIlt' ~t t.io  Mastn, Nnjihabad? If 
su, wh;V? 

CONTRACTS Jo'OR DISTRlBl'TION OF GRAINS TO EAST INI>IAN RAILWAY SERVANTS. 

266. *Bajee Ohowdhury Muhammad Ismail, Khan: Will til'.' Hoocmr· 
ahle }Jember for Railways plense !ltflte the terms and eonditioJls 011 which the 
ef"l1traet for thp cli!'lt,ribution of grainf' to "URilway servant.!> hllp. heen given to 
?lIe,.>;",:. Bnllubhdm:: Ep.hWOl'du!'I and to other contract-ors on the EMt Indian 
~ il fl  ? 
The Hononrable Sir lCdwlld Benthall: 1 htl Vfl clll1ed for information sIlIl 

It 1"'1'1.\ will h(' lairl on the. table of the House in chlP eOtlrfolt'. 

STEPS FOR UTILIZATION OF lNDnN WOOL FOR WAR PuRPOSES. 

;281. ·SeUl Yusui .A.bdoola Jl&zoon: (a) Will the Honourable Member 
'lepresenting the Supply Department be pleased to state what Hteps Govern-
went have taken to utilise Indian wQol for war purposes, and thus to help 
to relieve the situation? 
(b) What are the exaCt figures of consumption of Indian wQol by mills 

eJlgagcd on war work:) Have Go .... ernment curried· out the necessary research 
,r(fl, for the utilisiltion 0f t.he ill(' 'll~erl ql1cmtit,iell of Indian wool b.} 
Illdian mills for war and other purposes? . 
(0) Is it a fact that the foreign wool valued at about rupees three crores 

hJ,; been imported annually into India for manufacturing woollen clothes for 
n,ilitary requirement .. during· the lAst few ."p8r!> Rinc,8 the commencement of 
: 11:; \Ill'? . .. 

(d) Is it a fact that mills in India engaged on war ~r  have been provided 
"II' b..,. the Military Department with Rpecifientions which principally require the 
use of the ~rei  wool? 

't For answer to tlUa que.tiQn, /lee aDlwer to qUeJtion No. 258. ' 
~.l\ llWf r, w this qlJt'8tion laid on the tabiP., the queationer having ('xhaDeted hie quota, 
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(e) Are certain qualities of Indian wool, such as best .Bi~l l er, Kashmir 
ana Jodiyu wools and other qualities being utilised .for making woollen clothes? 
(f) Do Government propose to recommend to the Military Department to 

g:ve preference to Indian wool for manuflLCtnring clothes ~or military pur- • 
poseH'! 

The Honourable Dewan Bahadur Sir A. Ramaswami Jlu~  (a) 'fhe, 
question of utilisution of Indiun wool hal,; ueeu considered by Govemment,but 
apart from its usc in the making of Burrack Blankets Indian wool is unsuitable 
for othCl' woollen muterials required by. the Army. Clothes made from 'Indian· 
wool, hUlld-spull !lDcI hund-woven, hun, however, from time to time been· 
acct:pted fur Ul:!l' as Huustitute clothing fOl' the Army. 
(hI 'rhe estimated consumption of Indilin wool by Mills engaged on i·ar· 

wO/ok is 20 million pounds per yeaI'. As regards the que~tio  of resellrch work 
expt.rf COllllnitt{!('H were formed to l'xllrrtine the existing I>pecifications and relax:, 
thelll if pO~Bibll  with 1I view to ntH king the befit use of T nrlian wool. 
(e) Yes. 
(11) Cel'tllin spt-'-cificatiolls of t.he milit,nry require the llae of foreigu wool. 
Ie) Yes. 
(fl This hali nln'IHly been dont:'o 

CNSTAURED QUESTIOXS AND ANRWE/RS 
CO~ AC  RATF. '1'0 MESSRS.' BALLABJ;lDAS ESHWARDAS }'OB DIi'lTRIBUTION OF 

GRAINR TO EAST INDIAN RAILWAY SERVANTS. 

53. Hajn Ohowdhury l(u &mm~ Ismail Khan: tu) Will the Honourable 
Memuel' for Hailwuys please sttl.te if it is a fact that the oontrllct for the distri-
butioll of gntins to Hailway servums on the East Indian Hailway has been given. 
to ~\le 81' . Bullabhdus Eshwardas, at the l'llte of Annas ten per Iltnund, with 
effect from the 1st April, 1945? 
(b) Is it a fact that the contract for the distribution of grains to Railway Ser-

vauts has·been giveu to all other contructors at thc rate of alllla~ eight per maund 
from lst April, 1948? ' 
(c) If the replies to parts (a) and (b) be illtbe atiinnati\'tl, what al'e' the· 

rea~f)lI  for the differentilil treatment und for not reducing the rates allowed to, 
Messl·";. Hullnuhd88 Eshwardas to the IHei of HIe rates allowed to IIU otittli' 
contractors ? 
(til It the l'eplie" to porh, ((I) lind (b) be ill the negutive, what ure the correet 

ruk,;:' . 

The Honourable Sir Edward Benthall: (u) Ye!'l. eXcl'pt thllt the rutf of 
auults tell per JIlllund llpplies froUl 1st June. 1943. 
(t,) YE·S. 
iC) The reaHOll i", tha.t the origuuil contrad with MessrK. Ballabhdas. 

f~ll\ ll dll"', who were the very first eontructors employed, perlllitted the CC,Il-
trRdors to ket·!' tht' bags: t.he udmiuistl'lltiol1 now requires t.hem to return th" 
bagfl ,HId ~o eOlllprnSllt,e them for this. 1111' 'Additi(mal payment of !lnnaR two per· 
Dlllul1(1 hilS been ngreed upoh. 
_ (d) Doe~ not arise. 

NON ·RETURN OF G(rNNY BAGS REQ,UIRKD FOR DISTRIBUTION Ol!' GRAINS BvMESSRS" 

BALLABHDAS ESHWARDAS TO 'nlE SPPPLY OFFICER. 

54. Hajee OhowdJiury.Muh&mmad Ismail lChan: Will the Honourable MC'IlI. 
bel' for Ruilways please ,state: 
tal. if it i~ a fact that the Gunny Bag,; required for the distribution of grains 

to Itallway Servants m'e returned bv the contractors to the Supply Officer for-
refills; and ' ... .  . 

(b) if it is 8 fact that Messrs, Ballabhdas Eshwardas (.n the East Indian. 
Railway are e~empted from the smd procedure; and if so, why? 
The Honourable Sir EdWard Benthall: (Il) Y t's. .  . 
(l)) No. since Messrs. BallabhdHs E!':hwardu!'l m't' IIlso returning' till> bugs .. 

The second part does not arise, 



li28 Lil:01HLATlVl!: .\tlSB14BLY l QTB AVG.,. 
. RUNNING OJ' CERTAIN TRAINS BETWEEN DELHI ANQ DELHI SBAHDABJ.. ~'\ \J 

66. Bajee Ohowclhury KuhaDUD.ad l8mail Khan: Will the Honourable ~' 
her for Railways please state:.":;: 

(a) when the trains No. 68 Dowll. A Up and D Down, Ill'l! c edul~ iJ 
.mve at Delhi-Shllhdara Railway Station 011 the North Western Railway; , . 

(b) the average number of hours per day that the trains No. 68 Down 8il4 
A Up are arriving late at Delhi-Shahdara: 

(c) whether another train was provided for the small children attendi .. 
schools at Delhi fr.>m Delhi-Shahdara in the early morning when train No. ea 
never arrived at Shahdara at the scheduled time during the Pl'eceding four 
months; 

(d) the result of the ~ 8U  of passengers by tbe A up train t.akeu tl.t D~tbi 
Junction to justify its continuous running to its pl'esent 8chElduied time (iurJOg 
the pre('eding four months; and . 

(e) what objection the Government has to running the' A Up train fl-o.n Delhi 
Junction at ~8  hours daily? 

"De BOIlOIll'&ble Sir :&dward B .. tbaU~ (8) ()6'59, 00'15 aud 18'02. 
(b) 68 Down arrived, on an average, approximlltely five hours Jate during 

t·he months of June and July, 1943. aod A Up approximately 30 minutes lute 
tlIl an aver~e. 68 Down is a train eurrying heavy parcels trnffic and conse-
quently subject to inevitable delays. . 

(e) ··No. 
(d) No census of passengers by A Up train baR bebll tllken. but it is .,,,t.i-

ma~ that approximately 600 passengers travel" daily from Delhi lind the 
runnmg of thiS train to its present schedule is justified. 

(e) The N. W. Railway consider that the running of A Up train from Dt'lhi 
Junction at 22-30 hours would be inconnnient for the hulk of tht' pSRSen,ml'8 
who travel by this train. 

RUNNING OF A Up TRAIN BET\VEBN NEW ])ELHI ANI) GHAZ[ABAD. 

66. Baj •• 0h0wcUl1ll'J Muhammad l8mall nan: Will tb~ Honourable Mf'lU" 
ber for Railways please state: . 

(8) if it is a fact that the A Up train is run daily bet;'een New Delhi Ilnd 
Ghaziabad on the North Western Railway; if so, to what timings; 

(b) the Dumber of passengers who used to travel by it between New .Dt'llhi 
and ~eUri  . 

(c) if the nllmber of pR8f!eDgeftl justifies itA running between New Delhi' and 
Delhi; ati,l 

• (d) the reasons for its IlIlt: Ktlnt fnull New Delhi during t.he preceding four 
months? 

The Bomourable 8Jr :&dward B8Ilt.bal1: (a) Yes. 
New Delhi 

, 
dep. 17·30 hOUl'l! . 

DeIbi arr. 17.4) .. 
dep.17-11 .. 

Deihi·8bahdara • arr.18.0J .. 
8alu1Iablid 

dep.l"CK .. 
I0I'l' .... 12 ., 

OhMiahlld 
dep ...... 
AIT.I .. a 

(b, and (c). TiN! exact Dumber of p8ssengel'l is not known as no C8JIIUII 
. bas been taken. It iff estimated, however, that approximately 800 pa88engen 

travel daily froill New Delhi station- nnd Government ron sider this jUAtiftf!tll fhIl 
rmming of thia tram. . , 

(d) Due to t.he late running of lIther trainA, .for a vatiety of reasons, platform 
accomlllodatioil nt Delhi JUllction is not lilways jmmedlately avaUattle. fm thit 
WAin. . . 
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NON-(;AI.NTTKV ~'U  ON EAST IN-VIAN RAILWAV Oi ~ Jt~ JU{ IO~  OF ~ 1C , 

5'1. Baj .. OhowdhlllJ Muhammad IlmaU Khan: Will the HonoUl'able Mem-
ber for ~ui~ uy  plt:ase stute: 
, (8) thl' number of Ilon-guzelleu. IlItaff UII the E:.tlJt Indian Railway giveu extea-
siom; of st'rvice uft.er the age of 55; and 
(1)) the I'easons for not employing t.he mun aUO! Ihe I1ge of 55 (Ill the Ue\-illed 

lUH4 :-;'-'0\1".11 1)1 I'II~ !H; 11 telllplll'lu'~' 1If'" elltrnnt:' 

The Honourable Sir Edward Benthall: (a) 105, up t<) the middle of Murch 
194a, 
(b) Government elJlplo~' botb JIIethodlol; extension QI' re-employment being 

adopted Rccording to dll' circulIIstancel' Ilnd merits. of each case. 

MESSAHE FROM TH)<j COUNCIL OF STATE. 

S8CrMal'y of tile .Auambly: Sir. tht' following Jnt'ssagp bas been received 
frol'l the Council of State: 
"I am directed to inform you that the Council of State at. ita meeting held' oa the MIt 

AUlYlJt. "gret.'d without any amendment to the fonowi= Billa which. were paued by the 
La ial iv~ Aaem.bly at it. mee£iag ~ld on .ThUl'lciay, t 29th July, 1943, DaIIIel,: 
I, A Bill-further to ameud the IndUUl Boders Act, 1. ' 
2. A Bill to ameud the Miuell Maternity Benefit Act., 1941, 
3, A Bill to. amend the Motor Vehiclea (Drivel'll) Ordinance. 1942. 
~, .\. HIli iUI'ther to amend the Agricultural Produ('tl (Grading and ~Iar i ) Act. 1937; 

aDd 
5, A Bill further to 1lmend the Indian Arm~' Act, 1911, and the Indian Ail' Force Act, 

1932," 

STATEMENT 01" BU I ~ , 

fte BOaoarab1e Slr Sultan Ahmed (Leads; of the House): Sir, Hon-
ourable Members ure ftWllre that it had been our intention to put down the .JUt-
sbllidiug itt!llls of legislutive husilH'sS on the list of business. for today and to-
IUO!'I'OW 'jn advullce of the food dehate. It will u t~ been observed frol\l the 
aglmd/l thnt ill reKI'OllS6 to II very gelleral demond we have decided to leave the 
whole of today und tomorrow free for the food debate. We still. however, 
cOllsider it nect!ssBry to complete the _outstanding legislative businesH before 
the Session terminntes, :lnd I would therefore request you, Sir. to direct the 
House to 8it on ]'l'iday and Saturday fOl' the truuf;Hction of offiC'ial business. I 
hOI,e and trust t ~t evcr;y effort will ' be made to complete tlw outstanding 
b'WIiupf'.s on Friday and T would 'Suggest, Sir, that the House might, E neces-
sary. sit till a later houl' t hun IIsulIl on that day p,:ovided it cau finish its 
l1 'i efl~ Oil that ..,day, -

Nawabzada Muhammad Ltaquat Ali Khan (Rohilkund and Kumaon Divisions: 
MllhulIJl\Iudan Rural): Sir, may L llIake a submission before you decide Ilbolili 
it? Ii you will remember, Sir. the Honoul'able, Member stated last time that 
tlwy werp definitely finish'itlg the Session on Thursday, but now the Govern-
1Ilt'lIt Heem to huve chllnged'theil' mind, I wish Govel'llment would k!IOW 
",hilt t ~f tly they intelld to dn, As regnrds the meetings on }'riday 1I~1\1 

!::\ut,mda" T would submit thut if the business is likelv to he finished on 
utlltda'~ WI' Rhollld Hit 011 Hlltlll'clay, hilt if the bUR'inest'; c'nnnot be finished 011 
llll1 '(la.~  we .. houLcl 1I0t "it 011 Hlltu;·du.v bllt 011 Monda;\' nml the following days, 
It "1'1"'hl"" that tl,,· illt.l~lIti(m of tht> (lovel'l1l1l1'nt is not, to nllislr thi" ~ iOll 

1m 'Hw legislative business is completed, Is that correct? 
The Honourable Sir Sultan Ahmed: Yes, that is right. 
Nawabsada Muhammad Liaquat Ali Khan: I would therefore suggest that for 

tlw I'n;sellt ,Y0II will be plem~erl to fix :l meeting on Friday, and if it is found 
t.hat the hllHirit'KfI is likely to he finiflhed on Saturday we might. sit. 011 Hntl1r<lIlY; 
QHlCrwist> ,not, ' 

The Honourable Slr Sultan Ahmed: All that I can say is that I hope 
lind I :1() nppt'Rl to t,he HOllse-that they will be able to finish the legi;;lutive 
hw>\iI\Psf. 011 Fridny hecause we hftW' given ovel' thn'p days to the i ~ ty  

Bill. and T hope thnt we may h(! ublf' to finish that before h1T1(!h. and t ~l\ 
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, [Sir t)uitan Abmed·l ,- .  .  . . 
there will be only another sUlall Bill which wIll not tuke Ii long taut!. If. 
TIOWeVE'I', \"e I1rH not in II 1'0Kitioll to finish the husiness till 5 O'clock on li'~ iclily • 
.. then I ,,:O\11d respectfully suggest to the House that they might continue to Bit a 
little longel' so tha.t thtl busin8$s may be finished that evening. If that is not 
.done 1 would suggest that we might ait on Sat,urday be~au e after a:ll bUW1~ 
l'~'oplc have come here lind they W(lllt to go back as qUlckly as possible. It. IS 
Jlot oLlr fnult that thf' bll iJle ~ cannot be finished on Thursday next; the debate 
-It:ls l.itken II turn whinh-noct!ssitnted .thllt the food dehntl' r-;hollld be taken up 
.first !lud the legislative business .taken up aft8rwardd. I was merely rp.spond-
ing 1'0 the general desire of the Hous(> to have the food debate first; ~t er i e 
\IIV II"\[. inclinat.ion Wnto'l to' finish thl' legislative business first before we go 011 
t.o· tht' food debate. :But the demnnd was insistent, l\nd very grtiM alld we 
'could not possibly muse that demand. ' .... 

JIr. Preald,elLt (The Honourable Sir Abdur Rlihim): As regards t.he reqm·st 
, ll ull~ by the Leader of t,be House .fllI t.he Members lire Ilppure tl~' ugl'(;'('cl Ihat 
.there should ~ Q sitting on Friday; as for Saturday thert· Rf'ems to be. some 
-difference of opbaion. and the House ellerllll~' doeR tlotlikl' to !lit 011 II H'dlll"-
,day. I think for the ~pJ'e8e t it will be best to :fix a meeting next Friday ior 
the official hu!;iness und then. 8S suggested by Nawahzada Liaqllftt Ali Killin. 
if it i<1 found neCeRSOI'V to !lit next Sllturdov und there is II chanct' of the !tusi-
ness bpill/o! completed ~Il that day, T shall ;lireL'ii the House to sit 011 Rnlurtla.v . 
. A ~ present it will be sufficient to fix a meeting for next Friday. 

IN'I'ERIM REPORT 0]<' THE RAU.WAY CONVENTION COMMITTEE. 

'the 1I0000000000e Sir K4war4·Bentb&ll (Membal' for Railways und Will' Tran;;-
-l>ort): Sir, I lay on the table a copy of the Interim· cp~I't by t.hf; 11;lilw:lV 
ConventKlTl Committee appointed hy the LeJ{islativl' A em l~' . . 
.T"tf'rim ''-I'''rt "y "Io~ Rnif."":,, ('(11I'1'~1It otl ("~mm "", nplJO;nJrd II!I flo" A.1f8I'bl,,,, ,.1l"~""I'i~r& 

Of !!rd .lInrr,h. 19.13. 

Thi. Committee Walt el,'cted in pUl'tlnance of the resolution paBlled by the ).('.gi"lat.ive 
.Assembly on the 23rd M!lrcb, 1943. to consider matters aruing out of c1aull,' (i'\") of the> 
AlI8eD1bly'6 Reeolutioll of the 2nd March, '1943, .amending the Separatioll COllvcntion 
adopted by the ASBemhly on the 20th September. 1924, and to report. the reault in the 
course of the Bellion preceding the Budget Se8IIion of 1944. Clau!\/> (iv) of the rt'soluHon 
(If the 2nd March, ]943, mentioned aboVe> l'Uns l1li followlI:-

"(ivl for tlubaequE'nt yean (i.e., yMI'tI 8ubtlt'fJutlut to 1943-44) "lid uuti1 a new (,()"\t"lILion 
ill adopted 11Y the AMen.hly, the allocation of the lIurplu8 on commercial linP-1I between iJI.· 
railway ftlMlTVe and general re\'enues "hall be· t1 cid~,d E'"Clt year on conRide)'atioll bf the 
needs of the railways Imd geneml )·e\· .. ,ipes, lite. IOh8, if ally, Oil strategic lineH heinK re-
covered from general revenues". . 
2. The Committee met 7 times at New Delhi hel-ween th,' 10th _April and 24th .Tuly 

1943. They were Kupplied witb copiell of all the p'aperil !lnd documentR placed in 1928 
before the Committee which WB8 thell appointed, I.hough infl'uctilously, to l"l'yi(,w the 
.Separation Convention, and abo with fi~e' mon; mEln.orallda of which four related to the 
depreciation .fund and renewal expenditure. After cardu) cohsirlcmtion. the ('olllmitu.e 
have come to the ('ImrlUHion that. it ill impossihle to fore~et' HII' ('onditiolls whic,h min' prcvail 
after the war and that, therefore, the prelleDt is lIot a suitahle tiIT.e foJ' undertaking a 
c.:)mprebenllive enqui9' into. 01" ~ pe~m~ e t r~\'i8i')1\ of,. t,he ~ai1 ~y Sepal'ation ConYent.joll, 
8u(:h a8 the OonventlOn Resolubon Ibe.f prOVides fCII·. I h,' (.CJlIlllllitet' have. in accordance 
with their term" of reference, confined their attention to thl' dcvising of an interim :nrauge· 
[ll<'nt for the division of the railway surplull hetwef'n rail ~ly8 and general l'e"e ue~ till a 
IlPW convention is adopted and recommend that a committee be set lip a. 'soon OR Circum. 
stane.el; will permit to examine the wlaole qUl'stion I)f the couvention. Such an interim 
ill'rangement involves the question of the quantulr. of the 'Hurplus falHnll: due for divisiou 
wbich, in turn, depends upon the rate of the &lInUIII IIPpropriatioll to the depreciAtion fund. 
The Committee, t.herefore, examilll'd thiA question at IIOme length. 
3. Tbe Committee are in favour of tbe depreciation fund beillg bUilt up on fhl' Reientific 

1,all~8 of the Ii",s of the assets. except Dr .. Sir Zia UddiR Ahmad who ill not in favour of 
"lftamtaining the depreciation fund in the -form in which it now exist.. All memhers exee))t 
Mr. ~am adaa e t~  t ~e view i. lltated below, Ilre of the opinion tha.t the nnnual 
oContrlbut.ion to the deprecnat!on fund .hould ~t .be leM t~ l/6Oth of the capital at chargr. 
80me member. feU that tlu. rate of eontrlbuhon waR madc!quate and that in' put y~" 
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UilWllY8 bad 1I0t beeu contributing Muflicitont.ly to the fund. There was, bO"e' ~I. 1I r&~tmlt.,. 
(lQ one point namely', t.hat. on account of .the wal', t.he, railway suet._ were belDg lIo .J~c~d 
1.0 he,wier weal' anp leal' than in normal hme", though It Will recogm&ed that the addltlOll&l 
depreciation' on account of the exce".ive WilliI' I,n<l tear could not be precisely calMlJ:t.ted, 
and that. t·he..e uaets will bave to hI' .... 'newl'd after the war at Ii cost very much l b,~r 
t.han the ori ill~ COMt on which t ~ contr.ihutionM t.o 'th,: de~redat~o  fund are based. 
:rbe Commit.tee recommend that, unhl the llOnventlon 18 re"Red, t e~pr88e t rate of 

,"ontrihution to ,the depreciation fUJid I!honld not be rl\duced. MI'. .Jamnadu Mehta Co01l8i-
liel'8 this mil' exceuive but, ill "iew of the abnormal wcar and tea.r during the war, is 
agreeable t.o it .. cont.inuing till a new conVimtion i~ adopted... . 
'rbe Committee aillo I'ecomnltmd that there should be :!'Ul Immediate enquiry as to wbat 

~,dditio a1 appropriatio!1'. if any, ehould he D.ade to t.ber'·depreciation fund d~lJ'i  tlw I~r 
1I.a an emergeucy provlluon, and that the I'esult of the enquiry ~bould hi' laid h"fore tim. 
~ommit.te8 fol' considllration and l'epol-t. .  " 
They further recommend that a compl"ehensive enquiry, should be made, a~ ~~rly -, aft 

[Idi1t1ible, into the lives of the aBnts, inciudinlJ obsolescence, and the conSequent nonnal .ratr. 
of contribution to the depreciat.ion fund and any other mattera, auch .. the level of prIC.I:'II,. 
llffecting the fund. Such an enquiry is e886lltial to any further consideration of tbe ade-
quacy, or otherwise, of the fund. .  '  \ 
Sl\rdar Sant Singh conliders that the two enquiries are, in fact, interdependent and 

'lIhould take place immediately. 
4. The Committee agree that the present pro .. perity. of railways should be utilized toO 

strengthen railway finances. They note the observations of the-Public Accounts Commitwe 
,in their report. on thl:' accounhl of 194041, to the effect that arrears of maintenan'ce afe 
'1u!culr.ulating owing to thE' nOll-availability of materials, that this would J'ea\llt in helwin 
maintenancl' expenditure againRt· revenue in future vears when receipts might he rednced 
lind t.hat the only .ou~c(  from which it will he pollAibie t.o finance this expenditure (to whic.h 
t.hl' Committee would add  any nece818rv "Titing down "f storeti halancell), will bt> the 
nailway Rellerve Fund. .  • . 
There WJl~ consideJ'able 8UppOl·t for t,ht' view that, in OJ:der to place railways on '1 lIollnd 

ri'Hlnf'inl footinlt havinlt regard to pORt"Wllr contmltl'ncici and the uncertainty of the fnl,ure 
hoth of railways and their perllOllllel, thE'ir p;enrral' reRerve ~ ould, untn II new convent,ion ill 
-adopted, he built up hy. an annual appl'Opriation of a minimum of 1 per cent. 011 th ... 
capital at charge from, the 81l1'phl" Sil' Frederick .James, while admitting the abnormalitiell 
'Of war-time finance, allO holds the view tm.-t the railways wlli not he on ":I sound financial 
~ootiD " until their ~ellerll.l Itt's .... ·\·e hal\, I'eached t.he level of 10 pel' cent. of the capitAl I at 
charge on the understanding t,hat the dJ1pr .. c ~tioJl fund is ·f.t·eated liS such and not, iI~ in 
thll past, I. depl'eciatio t llo -l'e~erve fund, from which payments due to general rpvelltle~ 

('an he noade. The Committee, however, do not ,'()Iu.ider t.hat it is possible to prescribe .. uch 
a minimum appropriation irl'l'spective of (he sUIl'hlR of the year. and for an indefinitr period. 
·rhey; thllrcforp, recommend that in allocating the surpluA on comml!rcial linea bet.ween 
tho Railway Ri1l!l'rvt' and Gpneral ReV('Ullt'M, as providl'd ill clause (h') of tbt' Resolution of 
March th" 2nd 1M3, until a new cOJlvention j .. adoptC'd by the ARllemhly. the a.ppropria.tion 
to the Railway ~8er\'e should he thl' maximum consiRtent with a fair allocation to Gl'neml 
Revenues 8S determined fl'om Yf'ar to year IIY the gl'nl'ral hudget.'\ry aituation ari"ing out 
of the preRent emergency. 
To this Mr. ,Jamnada" }\f •.• htn and &!'dar_ Sant Singh would add the ridt'l' that the 

accumulations in the Railway Rest'rve Mhould 110t he allowed to exceed two vean' contri-
'hution to General eve~ ~8, and. t.hat any e~~eB8 over this should he spent' in rl'ducing 
Tntell and fare II and In glvmg adnlbonn) amemtles to paallengerll 'and railwav st,afl'. 
5 .. ':I'he C()mmitt.~e ~I o took ~p for cOJ\lIid~at,io  a number of ot.her questions such' all 

provI&lon for amortisatIon of capItal, hetwrment fund, the qup-stion of a fixed contl'ibution 
to general .fevenues, the correct mt'thod of c.alculating intere8t on the capital at charge and 
the ~lIocatJoll of the replacement cost of an aIl8(.'t. They "ecided, however, tho,t. AI! these 
questions were closely bound up with the .pennanent revision of tht' com-fOnt-ion thpv !lhonJd 
',e left to h6 examined hy the ('()mmittl:'t' .reoommendad Above. '  . 

I. S. PURl, 
Secretary. 

The . 2nd .~u u.t 1943. 

\. 

E. C: BENTHALL. 
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T. S. SANKARA AIYAR. 
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JAMNADAS MEHTA. 
SANT SINGH. 
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COWASJI J,BHANGIR. 
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ZIA-UDDIN AHMAD.· 

G. K. MD. SH/\HBAN, 
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·Subject to a note. 
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. tlt~ by Dr. Sir ZUNlddi,. A Amad. 

l~ Indian Railway" bave at tainllCl 11 pollition pt'culial' to thiJ. country. They are 
partiaU) buai1leN COIlCtml, partially reven"e yit'ldi1lg cmll .. 't!I"D and partially service of public 
utility and we have not. been ablt" to find a. poeit.io!1 of equilibrium bet.wl!Pn these thrl'f' 
ideale. 

2. The major port.ion of the illCOJl'.e at prellt'nt i. deriwd froul Govel"Um"lIt trallc, th. 
"urdeD of increued l'llotea and faree daring t·he war falb primarily on the Oovemaul1It 
r,'wooes. The Railways an" now collecting from <'lent'I'81 Revt'nuell by increaee ill tht>ir 
rate. and fBreI! much more t.han they give os in the {onn.' of contribution. 

3. In my opinion the .-\dminiRtration of the Indian Rllilways should be .baNd on IOwuf 
fi:UIIlC8. but we should be hont'st ill ~ur financial policy We should not follow the exllmplt, .... 
of diabo1leet c:ompauiea which cheat the income-tax oflicerand the ehareholders by vario"" 
devioea. W. should be f&ir. to genel'al revenuee, the travelling pUblic and to our own eDl-
pI01-' W. should help the Govemment .. much na we can afford at the time of dt.iI-
lJreat.e.t IIt!CtUity. We should not n6glt'ct. in boom time the needll' of the ~avelli  publie 
Md providl' better comforts in t.-avelling, and WI' IIhol1ld not neglect our Own ltaff in th .. 
time of economic strain whOle labour has rontribued to. thl" increalll' of OU1" income. and 
.... OJ .hould .not &110 forget that this i. the time "when we call huild up OUI' 1"plt'rvl'. W .. 
~  to frame our financial policy wit.h due 1'l'gard to all thelle factOI'll. 

4. CoDtn"butioo to the General ReV4!nUeB, Depreciotion Jo'und, Reser\'e Fund and tho" 
~  of ....... and farea c&IUIot be dillCu_d 118 ill(llated prohl .. ma. They are correlated 
aubjecta. The' framing of policy on the.r wauel' will require very elaborate inve.tigatioll. 
Bwm if we undertake the inveatilflLtion now at war t.ime. Ihe conclueion that we a.mvf' 
at. will not apply to peace t.ime. Knowledge of conditiOllll of Railwa,. in other countricll 
will be nt'e8I8IIry for correct appreciation of our problemI' AmI we will bave to imPOI·t. fl"Oll' 
oataid. a penon of qualification. of late Mr. Acworth to allBist ua in our investigation.. It 
ia impo.Bible during the _I' time to __ 'UN the aervic8ll of A Grat cia.. expert in Railwa,. 
PiDaDce from England or America. I am therefon- jjlclined to think that all theae t.href! 
q .... ion. should be left alone for the preaent, and Wt' r.ontUlut' to follow the existing practiCt' 
.. laid down in the BeaoluuOll of 1934. 

\. (a' We OOI1tin.w debiting l/6Oth of the Capital at charlfe under Depreciation &.ene 
Fund, 

(b) The contribution of 1 per cent_ to thf' General Rev€'nue aM det..rmined hy the Coaven· 
tion of 1994 may not. be altered. 

(c) The ~ce ma7 be' divided between the General Re,'enue .. and the Railway Reeerv. 
Fund. The proportion should b. determined each year by a epeeia) reeol1ltion of the 
A_bly. 

5. Aa ma.jority of the Member. of the Committ..e ar .. of opinion that the Depreciatiou 
Re"er\,t'Fund io illl present 10m. should not only be letained l.ut· the contribution of 1/60th 
of the capital, being insufficient, may be raiaed and nary haw recommended immediaw 
enquiry abo.t the liv. of the _te, I beg leeve to give fLy opinion on this _e. I a.m 
atronglr of opinion that Depreciation Reaene Fund al it now exist. ie ae un-.ry to 
ma.inta1D u it ie diJIcult to work out. The preeeut system of debiting the c:ost of renewal, 
Imd maintenance of track, rolling etock and buildings partly under Revenne income, partly 
under Depreciation Fund, and partly under capital ie u aatillf~ry. It ie difficult to 
decide with accuracy under which head a particular expenditure Bhould be allocated. No 
two perilOos will· agree &II to the classification of nny expenditure under proper head. and 
the Ante penon will have different. opinion at different timeB. I uk under what hMd. will 
" Railway Financier debit the cost of abandoned projecte and purcha .. · of branch line 
shares. I will get different aDlWere. (Vide Administration Report, Page 175.) 

I 8ugge.t that. we fonow .. ailnple method. a method which is being followed by nearly 
aU the Railway. in ~ e world that all expenditure whic}1 floes not yield any income IJhould 
be debited to the Bevenufl and aD expenditure which yields revenue _hould be dehited to 
Capital account. This will simplify the accouotancr which has been made unneceRsarily 
romplicated. _ 

6. The Railway Admini!ltmtion in India is hein!! f"lll'lI int(, 1'lTor ill I'eltlu·,linll Iodi/ln 
~i a r8 oll.ly 8S !' hUllines .. c~muer . .It neglt'Cb it~ r" Jo ~i"ilit..y I~ ~l'rvice of puhlic 
utility aod ttl! dut.teR to travelling puLlte, and to gelll"'ol Rew'lIuCH. r Rm quite willinlf to 
aCCf'pt the view that Railways n.ay be regarded 811 blllli e~  collcern. But J would then 
presll that they "hOllld pay like other bll8ino.8 concerns till" cUlltom dutil'lI, income· tax and 
exceslI profit tax. When demand for taXeI ill made; thl' Adm "i~ tio  pleads exemption 
from tbelle taxes 00 the gJ'oum\ that it ie a eervice of puhlir utility Pllrl i~ maintained for 
the benefit of the Rt&tl'. They cannot have both ways. . 

1_ The pra.ctice of taking a ~t.tl ammlnt from revenue. of Railway" I!&ch year for 
r~lIe lII, rt'pJacpment, onrl maintenance 01 track and rollin$( 8t.ock under the name of 
Dltpreciatien is pec~l~ar to thia c~u try. They are rumecee"orily a.ttemptiog to IOlve difficult 
problem of detemllnlng what thl, fixed allOount IIhould he. Th" prt'lent practice i. that 
thie fixed all,ount Ihould be l/6Oth of the capital at charge. The figure 60 ill very arbitrary. 
Whynotl/59th or 1/6bt! The only argument in favour of 60 ia its popularity among the 
Gl'eP.ka &Dd the Ar.t. who always uBed llexagesimal eealf'. The Financial Commillioner for 



INTERIM REPORT OP THX RAlT,WA\' CONVF.NT:ON CoMMITTlO: 533 
Railways is IIOW adnlitting that this met.hod of (~alculat ion or t.he Jia ~d fJllWU./It (known I&IJ. 
Depreciation) is uJlICientific and should be given up. The alternative they fan back upon. 
is the determination of the lives of the aBIIe..... I challenge that the lives of the auets 
cannot accurately be determined. It, will be as arbitrary aw the self!Ction of the' number of • 
60. The life dependl on the inteDlit.y of the ule of the stock, the manner in which it iH 
uled and the supervi.ion of maintenance.- In calculating the life of rolling ltack, t.he-
rr.ovementa in t.on·mil88 mUlt come into conaideration. Theile ton·miles are very great 
during the war and Rmall during the period of depression. Can anyone calculate the life-
.of a ·motor caT! Neither 'the mileage nor the time wHI determine ·the life of a car. It 

, dependR on 10 many factorl whlcb cannot be "ccIII'ately determined. Countries which are-
more bURinela·minded than we are have given up this calculat.ion and haW! adopted the 
.Imple method that all expt,nditul'e on I'enewal, replacement and maintenance should be-
paid directly by the revenue. The expenditure will be great during the hUIY time anef 
lE'.8a during alack time, but. OUI' income will alRO be raat~I' in bUllY time. Depreciation thu& 
depen<li not onty on the capital, but also !,n our income. 

We ~ outd therefore give Up the practice of Ketting aside a fixed amount wbethe& bliBed' 
on the pt,rcentage of capital or the baais of the aeseta irrespective of traffic each year, but 
WI' Rhould pay from revenue each year 'as much a8 we require for replacement!! and renewals. 
In calC the entire amount coul<l not be spent, the halance ahould not b. allowed to lapse, 
but it should be carried forward in aWlpense account, which is different frem Depreciatiorr 
Reserve Fund. 

/8. The practice of our 'Indian Railways of Retting aside a fixed portion under Deprecia' 
tion is very emharrueing to t.he at.udenta of th.. Railway Economica. When they look into 
the figureR of various Railways (vide lat~tiquea Internationale deR chemins de fer table-
3--4 which I have 8ummarilled in my book on 'pige 266) they will find that the perCA<nta;ge-
of expenditure under MilMlellant!OuB i. abnormally great; for Indian Railways it ill 26.Z 
and it ia 0.6 in National Canadian Railway and 3.1 in London North ~8ter  Railway; but 
.thepercutageDDcier .tILe had efrolling 'alock ia mininrunl for Indian Railway.. It ia 9.8 
againat 24.6 for National Canadian Railway. The marked discrepancies arise out of the 
fact that perlOnl who prepared thele atatiatiCil could not. comprehend the pUI-pOse of our 
Depr .. ciation Reaerve and they put it not und .. r maintenance of track and of rolling stack. 
but uniler miscellaneous. 

The operating ratio of our Indian Railway. also assumes illusory figure. I have cal 
eulated the true operating ratio from illulOry operating ratio for various yeara fl'om 193L 
The fictitioull operative ratio is about 28 per cent. higher than the real operating ratio; 

9. TMI't' iR .onp more danger to which I would like to draw the attention. During lh-
period of 18 years we havt> credited th" Depreciation Fund with all :1mount of 225 crorea 
and .pent abOut 150 crorea, I.ving a balance of over 75 crOrN. This BelleTVe baa beeD 
further inCN&l8li during the 'I"t two years 'by about nin" crorea, raising the reaerve fA) 
about 84 erorP... Thil reserve of 84 crores could have been Wlefully apent in providing 
&nIenitieB for palllengers, inincreaaing the pay of employeel or l"l'ducing rates and f_ or 
building up our own general reaerve. Spe_ name bas been deviaecl to the money so locked 
up alld it is now called Depreciation Reserve for which no yillible expendituJ'e could be devised. 
It was argllP.d that the entire Reaerve would be uaed up during the next thirty years. ,If, 
caDnot bedolle. unl ... tile connot.tion of ·the 'word Depreciation il widened and it is speIlt 
in walteful undertakings luch as Kangn. Valley Railway or Kalyan Power BOUie. Th. 
peeks in the graph of Capital expenditGre depend on political factors, bu~ it would not 
lead to depletion of our depreciation reaerve. 

10. I am .trongly in favour of building up a Railway Reaerve Fund which may ,be 
.tiliaed for objects mentioned in e1au18 (4)' of the Railway Convent.ion of 1924. I wollld 
like to add the wordll 'to provide amenitiell to pa~ e er " to thill Bub·clauae in order fD 
make this object more explicit. The upper limit of the Reserve in my opinion may be-
fixed. Wedgewood Committee recommended fifty crol'U. In. ~e  of the objects for which 
the fund is established 'Which includes expentiiture on Deprt'ciation, aIIIO seventy.five 
crorea as lIugpated by Sir Frederick Jamllll i. not exceasive. The limit of 18nnt.}':ive 
CfOrea is fixed on tbe .lIupt-ition that·taae '88COud . Reserve called Depreciation RIMrv. 
should be abolished. It. ia unneceaury al general reserve can be utilised for arreaa in-
renewal. and replacement. lUI mentioned in clauee (4) of the Convention. 

Ooftclwion. 
, 11. The position according t.o Cdnvention of 1924 ia that from the Revenue of Railways 

we flrllt pay working expen.IB. interest cha.rgea, one per cent. of the capital at. charge to 
paeral revenuel, and contribution to Depl'8Ciation Reserve hnd, and the balance ia di.-ided 
between treneral revenue. and RNerve Fund. It i. now contemplated t.hat we firat PI47 
(1) working expeDl88, (2) intereat chargee, (3) Depreciation Relerve Fund 'and poaaibJr 
enhance its amount and the balance lr.ay be divided hetween general 'revenue. and .. tb 
.e~erve Fund. From the abare of generalrevenuea, the 101lllf!1I on atlrategic linel .hoUld 

further be ded.clad. . 
T regret t a~ ,I am unablt> to aubllCribe to this opinion. T do not. object to, t.hf! .·acimirM· 

tration of Railwavs lUI a bp,.inels concern, but ,like other bulineu aoncernll .~y shollld ,,. 
all 'lIh .. -taxel including ifteome·tu: aDd eJ:ceIII profit. tu. 

'ZL\ UDDIN AIDIAD . 
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MOTION BE l'H1<1 !i'oon SITUATION. 
JIr. Pnaid8Dt (The HO)lOurahle Sir Abdur Rahim): Before I 0811 upon the 

Honourable the Food Member to move his motion I think I ought to uNk Hon-
ourahle Members whether they desire that there should be· a tim~ limit for 
-opeel'heh us on the last occasion. (Several Honourable MembO!lrs: "Yes".) 
On tbe last occasion Leaders of Parties were allowed 30 minutes and other 
Members were allowed 20 minutes, and the Government Member was ¢ftD 
one hour or more. I suggest the Bame time limits should be fixed on this 
()ccasion also. 

lIf. Akhl1 (Jhaadra Da* (Chittagong and Rajshahi Divisions: Non-Muham-
madan Burnl): Sir, the President should havE' some discretiion.· 

1Ir. Preaident (The Honourable Sir Abdur Rahim): So far as I l1Tll concel"n-
ed, you mlly give me discretion but liS thl' Members are aware I do not like to 
disturb the time limits once fixed. . '. . The Boaour&ble Sir •• ,Uinl Buque (Food Member): Sir, I beg to move: 

"That the food IitJlation in India be taken into CODIideratiOD. '! . • 
India today is ·in .the midst of a most difficult food problem. War on the 

rnoderll Beale represents a great economic upheaval entailing an inevitable 
short.age of available food supply in every counj;ry, and there is no country in 
the world today, not even the UnUed States of America or Great Britllil1, which 
has not to suBer from the conseqUel1oes of. food shortage. ;aut whereas this econo-
mic upheaval and shortage began much earlier in other countries, we have 
been faced with this problem which has some special features of its own. for 
just about R year. 

Thl' year-1943 opened with a good prospect for wheat crop and the all-India 
wheat production was estimated to be at least a million ton surplus. Maize and 
rnillel.t1 were also estimated to be a surplus production. But .the last rice crop 
was affected by weather conditions, cyclone and flood. And rice ~o titute  
by far the biggest acreage in the country. The estimated all-India nee "hart-
age was about 2 million tons. But while the deficits and surpluses of other 
areas almost cancelled each other, the province of Bengal representing about 
one-third of the total acreage of rice in India was deficit by about Ii mill~o  
to ~ against the normal average, but surplus by about a million ton compared 
with tho crop of 1940. On the other hand the rice crop of the year 1941 was B 
surplus crop in Bengal by about Ii million tons over the normal average, thus 
providing a fair carry-over for the following year. Taken aU together-rice, 
wh'3at. maize at:o.d millets-the all-India food position at the beginning· of the 
year was nothing exceptional. In no less than five out of the previous ten yeara 
the production of foodgrains was ~J'Be than the estimated food production of 
this year an4. no grave shortage was e pec~d by even the worst pessimist. 
Only Bombay, Travancore and Cochin were then badly affected and prompt ar-
f"angements were made to meet the requirements of these areas. 

Within a few months the food position took a tum almost unpu.rallelled in 
the history of India. Travancore and Coehin are faced with grave distress and 
peopl~ art: living there on a meagre supply of foodgrains supplemented by ruots 
and ve~etable . This region has always been deficit iIi respect of food grains and 
had normally to draw its supplies from other provinces and from Burma. With 
the fall of Bunna this area was suddenly confronted with a shortage of food-
grains. Today the rationed quantity per head of all grains-rice, wheat or 
(Ither dry· grainll-is only 4i ,lbs. per week. The City of Bombay is bf.'.ing 
ntioned for the last few months and the ration there, including all grains--
nce, wheat and bajra-is 6l lbs. per week per heael. Some of the. districts of 
Bombay are also in a most difti(lult food position and almost similar is the caBe 
til lOme parts of Madras. There is unprecedented distress in Bengal and the 
fdtuation there is fully knOWD, to . you all. There are Qther parts of IIJdia which 
havp. been more or leSB affected either owing to the PrQaure of higb" prices or 
ciue ·tolocal shortage. The general food a'ituation is a matter of considerable 
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.anxietv to all and for the tiule being we have to face day to day problems of 
t.b~ mOst oompluity and often at a moment's notice. We are doing our best 
and aU that it poaaibJe-t<» meet the exigencies of the situation. • 

L~ me go back at this point, for a moment, toexpI,ain to the ou~e ~ e 
'steps !I.ken from time to t'ime by the Government of India. from the begmmng 
'(If the war. From the very first, the Govet:DlllMnt of India realized that !'non-
-er or later they might ·be confronted with some of the inevi\able consequencel\ 
of Will' conditions. But for the time being the problem was to evolve 0. com-
mon price policy and to .co-ordinate the necessary meal!lures tha.t might be 
-take'l by the provincial authorities to meet the exigencies of the war situation. 
India is a vast continent with 890 million inhabitants. Even in normal times 
·with f ~ train services it took about three days to go from Karachi to Calcutta. 
From Delhi to Travancore it was e\ten a. longer journey. We have to · ... ork 
undt!r a constitution under which the provinces function as Ilutonomous units 
with responsibilitiey of their own, within their own sphere·8nd this 'is true as 
much of the ministeria.l provinoes as of the section 93 ,provinces. And we have 
no right t·o interfere in matters within the scope of provincial responsibility. 
Agri('ulture, agricultural development, production of food grains and irrig,lti-Jn 
are primarily the responsibilities of the provinC98 and while the over meu~ of 
1ndia have from time to time given a le!l.d in many measures of reconstrut:ltion 
-and rehabilitation of agriculture, the provinces' have direct responsibilit\ca in 
'Shaping their own policies and programme. The Indian 'States are generally 
-auton!>mous'in their economic policies and they function in conditions of their 
(Jwn. On the other hand, the Government of India. have no administrative 
.agenc! of their ~" Il a ~ must ,:,ecessadly depend on the provinces and their 
Estabhshed ~dmlru tratlve machmery to carry out any common planning or 
programme m the food problem of India. Thev can onlv enforce all common 
measureR through understanding and agreement' with the 'ProVinces and States. 
The o,'emme~t of India therefore in the existing Rcheme of things depended 
'Upon the ro~ce  and States &8 .the basis of future economic policy and have 
throughout tried, to take the provInces apd States' with them in 9.ccepting (\. 
'(lom~o  .policy for the country as a whole. "'"No other method would have bMn 
feaslblo and no other method was even suggested. . 

Within a few days after the declaration of the war, the Government of India 
-.therefor6 issued a notification under Rule 81 (2) (8) of the Defence of India) 
Rules empowering the Provincial Governments and the Chief Commissioners to 
control the prices of eertain essential commodities such as foodstuffs salt 
'keroRene, medical supplies. etc. '1.'he repre e tative~ of the provinces ,,~d tb~ 
States were thereafter invited to a Conference convened 011. the 18th nnd 19t,h 
tOf October, 1989. The Mini!;tries were then functioning in all the prOVitlCes. 
'This Conference recommended against any control of the price of agricultural 
o(lommodities, and was in favour of the provinces being the proper Iluthority to 
.exercise control over the commodity prices if and when necessary. 

It soon became apparent that the measures till then taken wete not adequate, 
~ d the !1econd Price Control Conference was convened on the 24th and 25th 
'Of 'June, 1940. This Conference recommended that while the Central Govern· 
ment might, control the primary wholesale market prices whep necessary, the 
Provinces and States should control the retail market prices; Bnd that ill fi i ~ 
-wholesale priceB, when and if necessary, the Central' Government should fil'!!t 
conRult the primary producing provinceB concerned. On a full consideration 
of the general price level, this Conference clime to the conclusion that the price 
.of a.gricultural commodities was not high enough to warrant the imposition ·jf ~my 
measure to cheek the rise. Meanwhile the t~ d of agricultural prices wall 
downward nnd the problem of price control receded for the time being into the 
background. 

Late in the summer. of 1941, market conditions' began to deteriorate alortg.' 
'With adverse· war news. ' 'fheprice level bagan to rise and thetbird Price 
Control Conference was called on the 16th and ,17t,h of October, 1941. Sonle 
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of the representative. at this Conference strongl, cariticiaed an, attempt to keep. 
agricultural prices down as .~ OIil,-iD :fIbe :inte1'8Ats of e'Xpoi't. IJ'he rise in 
prices was considered, ~o be due .. fk) ,iocaland temporary fact01'8 and the Con. 
ference was not in favour of any control of prices by the Centre. Some of the 
representatives were not only against anycootrol of prices, but' were in favour 
of a further rise in pricea of rice and opposed to an, import of rice from Burma. 
}lunjab was emphatically against any oontrol of wheat prices aud was not in 
favour, in any circum ta oe~ of any oontrol during harvest. 

Shortly after the Conferenoe met, the wheat situation began to deterioraw· 
,,·jth considerable speculntive activities. With the impending danger of hosti· 
lities breaking out in the East, the Government of India decided to confer further 
powers on the provinces to deal with emergencies. On the 29th of October' 
1941. provinces were given further ,powera, inteT alia, to control., movement of 
r,ommodities in local markets, fix, prices and secure the availability'cf foodstutYs. 
These powera were given only with a new to quick action being taken in :.n' 
emergency. It was specially emphaaized ,that tb~e powers should not be 
f'xercised by the province. witboutpreTious consultation with the Government 
of India. In the event of any .such consultation being not possible owing to-
breakdown of communication or in any emergent situation demanding quick 
action, the Government of India desired that refe~ ce should he 'made iJnme-' 
diately afterwards to ~  Central -SoY8l'l\mtlUt. 

The wheat situation continued to. deteriorate aod OIl $he 5th ~ December., 
:UKl, rthe -Cetltral fGovernmen't, in accordance with the recommendations of the 
Second Price Control Conference. issued a notification fixing the maximum price· 
of wheat at Rs. 4/6 per mauud in the primary wholesule markets at Hapur' 
Rnd Lyallpur,· the prices of wheat in other markets being left to 'the provinces. 
to be fixed on a derivative basis. The Jm .i oitiI lA"t"'IJm~ t  were simul-
taneously 'requested to take action ii? fix maximum pr"'es ot wheat in other' 
markets within their respective areas at _ appl'OfJl'iatelevel and 're1ated to the· 
maximum price fixed at Hapur aod LpllpM'. 

Soon after the declaration. of war by Japan, followed by the rapidity d the' 
Japanese advance, one of the Provincial C'yovernmentR enquired from the Centr.!l, 
Go,'ernment as to whether a provincial reserve Rhould not he built lip ill 
anticipation. Sir, the Government of India gave the most careful eonsidl'ratiorr 
t.o the matter but came to the conclusion that it would not be ill the best interest .. 
of the country as 1.\ whole to take any such meaRUTe. The Provincial Govern-
ments were informed of the inevitable cODsequeAl'eR that 'would follow ~if every 
province began to build up a provincial reserve. One province would be followed 
by apother and this would inevitably cholte up the flow of grains and would 
thereby create an .artificial shortage throughout India. Sir, the Government of" 
India specially emphasized that in com\itionfl of shortage this would lead to o.n 
economic disaster and· any such meall,!1re should therefore be avoided. In the 
meantime, 80me of the Provinces had already restricted the movement of certain-
food.grains to destinations outside their boundaries. 

The Fourth Price Control Conference met 011 the 6th and 7th February and 
1\1.1 r read the speech of my distinguished friend, the Honourable 8 .... r Rnmaswami 
Mudillillr, whom I am glad to welcome here, r find that he warned all Provinces' 
not to dam in any manner the free flow of food commodities. and cspecil\Uy 
erophaaized that a ban on inter-provincial exports would do much more hal'lD'. 
than good, and should be avoided to the utmoat extent. In order to enllura 
an equitable distribution between surplus and defioit provinces, this Conference' 
reC'ommended that the Central "Government IIhould create an appropriate org!lni-
&ation. The Conference further recommended that inter-provincial exports 
should no' be .prohibited, and that stock·buildings by provinces .hould 'be depre. 
cated, •• peciol1y nn the part of deficit provinces. TheConfetWftce !8 .. fI1nnecl 
jts views that priee control admiDIItration 8hould be left to the proftlfces ImeT 
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:t'ecommended further that the price of rice should not be controlled; should 
the time co~e when it became nece88a.ry t{) do so, it should be done after 

·consultation with the province.. 
With 8. view to enable the Government of India to be ready for any 'future 

-emergency or (''Ontingency. the producing provinces, in accordance- with the 
recommendations of the Conference, were requested to give the names of the' 

·common variet.ies of paddy in the locality and to recommend the price that 
should be fixed. Honourable Member!; are aware that, unlike wheat, there is n. 

,orgtlnized wholesale market for riee in' India. With hundreds of eommon 
varieties of p~ludy, it was difficult to con8ider any control measures without 

·.careful collection of data. The Government. of India were not able to get the 
necessary data. 

In the meantime, a conference of the representatives of the Governments of 
Bihar, Bengal, Orissa, the C. 1'. and Assam-the main rice-producing pro-
\'ilwes-met tQf ~et er to discllss Ii common rice policy, but no agreement WIIS 

'llrrived at. 
Dr. Sir Z1a lJ'ddln Ahmad (Unit.ed Provinces Sou,thern Divisions: Muham-

mlldan Rural): Wheni' . 
The JIoooarable Sir Jr. Azlml Buque: February-March 1942. 
In April 1942 the Central Government introduced control over the price and 

movement of sugar produced in India, but could not introduce any central 
price over otber foOO-grains excepting wheat in view of the general attitude 

·of the Provinces. On the 28th March, 1942 the Government of India fixed the 
price of wheat at Rs. 5 in Lyallpur and Hapur And Re. 5/4 in Sind. 

In the meantime various local authorities had passed multiple and sometimes 
-confusing ~er  with the resuitant dislocation of trade. Some of the Provinces 
had also begun t,Q build up their reservell. The next Price Control Conferenc,;, 
was therefore called on the 7th and 8th April, 1942 and came to the following 

,conclusions: 
t.hat stock-building wus inadvisable especially when a Province was a deficit 

..one, and if UD8voidably nece.uary, sbould be done only to tbe extent of a 
reasonable provision; 

that a control price of wheat was unnecessary: 
thRt whole8ale dealers should be licensed and that retail licenses should' be 

issued at the option of the Provinces; 
t.hat in IlIly price control scheme, or in taking furtber price measures, the 

"established trade should not be disturbed and existing trade channels and 
,agencies should be utilised as far as possible; 

thllt wheat wholesale priee should not be revised. 
'rhroughout. May this year uniounded rumours spread all over the country 

'ahout the general wheat position. The price of wheat, inspite of the maximum 
prices fixed, rose lip abnormally high in Hapur !\nd the Wheat Commissioner 
lllld to stop the issue of further wheat permits in the U. P. on the 16t.h Decem-
tJ~r, 1942. The situation was aggravated by wild rumours to .the gain of persons 
interested in speculat.ioll. British India was then short of wheat in some· places. 
With 1\ view to relieve this wheat shortage in some parts 01 British India, t.he 
Political Depnrtment l'eques.ted the Indian States if they could release any 
wheat from their stock. Interested parties spread a rumour that the Gowm-
ment proposed to export a million ton of wheat and that godowns had ah'ead, 
'been hiren in Bombay. 80 strong was the rumour that the ~der&tio  of 
Indian Chambers of Commerce and some other commercial bodies sent repre-
sentations to the Government of India. Sir, the Government of India imme-
diat.ely contra.dict':ld this entirely unfounded rumour, but somehow or other the 
representation made by some' of the trade organizations was' published in the 
preSA hefore the reply cOllld' be AAnt. Speculat.ors made gains, prices rose anel 
wheat went. underground. The Wheat Control Order was therefore promul-

. gated, in t.he month of May. prohibiting inter-provincial movement of wheat 
'unlesR covered by A permit IIlFmed by t.he Wheat· ('ommisFJioner in India. 



638. LBOJSLt.'I'IVB AUKMItLY [9TH AUG., 1NS-
. ' .. [Sir M. A,zizuL Huque.} ,." ' .' 

,the general food situation ~t the time demanded furt'hermeaaUH8' and the· 
FOOd'grains Control Order was promulgated on the 2lstMay, 1942 providing' 
for the licensing of wholesale dealers in food-grains and requiring them to lub-
mit periodiMI ~eport  of stocks held by them and all relevant information reo. 
garding the disposal of such stocks. 

Once t\guin ill July 1942, the Government, of India deemed it nooessary 
toreitenlt.e their views thllt stock-buiJding of food-stuffs Khould in the theD' 
existing conditions of things be regarded as inadvisable as a rule; that scquiBi.· 
tions of stocks b;V industrial concerns in excess of their normal requirementill, 
should be discouraged 8S far as possible. Provinces and States were informed-
thAt the Government, of India was not in favour of any stock-building oxcept, 
to safeguard snpplies in particular areas and that only to a rea~able limit 
and only after a previous reference to the Government of India. .. 

Sir, the situation continued to deteriorate and it wall Roon apparent ths! 
the statut,ory maximum priees were not being observed 'and that clapdestint'· 
transactions were taking place on a widespread scnle at rates much in excess. 
of the legal maximUm. The Sixth Price Control Conference was therefore 
.called in September 1942 a8 further and more comprehensive steps were co i~ 
dared necessary to prt','ent thedeve10IJment of the black-market and to check 
further rise ill prices. Thill Conference recommended t.hat. 8 single R"'enC\' 
should be employed for all civilian ,and 'defence purchases, that the e p~rt c:f 
wheat on private account from the surplus provinces should be prohibited, that 
the Central Government should arrange to make purchases from the surplus 
provinces and distribute them to the deficit areas, and that .the governing 
principle in all measures under conditions of shortage should be equality of' 
sacrifice on the part o~ all. The Conference was also of the opinion that· there' 
should be the least interference with the normal channels of dietribution. 

In the closing months of 1942 the Government of Indili decided to. set up " 
special department to deal with the food problem. The Department of }'ood 
was thereupon created on the 2nd December, 1942, and soon -after, the first. 
Food Conference was conveIl;ed on the 14th ana 1 ~  December, 1942. It may 
be noted that provinces and States were 'Bsked some time ill August of this year 
to iv~ a forecast of their productions, surplus6R, Rnd cleficiencip.!,. Xo reply 
came from most of the major provinces. An estimate wn .. therefore placed' 
before this Conferenct' showing the probable deficits and slIrpluses of each area, 
with II view' to getting the latest information from the representatives at the 
Conference nbout, provincinl acreligl' and yield. The wheat poiIition Will' then 
extremely criticlll in Rome parts of India. There W(~tt' threats nf l!t.rikeR in 
industrial areall with erop failures ,in ()t,her parts, .f). disastrous (~yclo c on the 
East Coast cauBed havoc in extensive areas. This Confererwp c1iscuilBed the' 
general wheat pORitioll nnd the estimates of neficit,R ond RurphIBt'''' 1\" Bta,ted by 
the provinces for the next four months. The estimated (mrplus .availablp, mainly 
in the Punjab, till the next 1:Jarvest was not enough to meet, thf' deficit and' 
the Government of India therefore took immediate steps to get Rome imports 
01 wheat from ahroud. While I am not in II. position t() state the fI.('tuai figures 
of imports for obvio\ls reasons, I can say this' much that it was n Ruhstnntial 
quantity and that, the surplus available within the C!OUtlt,ry with the imported' 
wheat WaR for the time being sufficient to meet the situat.ion. Thl' rice p~~itiori 
waR therenfter disc11ssed by t.bt> Conference, and t,his Conferenl'e Wtll'; attended' 
among others not only by the official representative of the Government of B~ t 
but also hv the theT! 0hief 'MiniRter of the province. As regfl.rds rieie the state· 
ment on b'ehalf of Bengal was lUI follows: 

"We do ~ reQuire for thl Dlxt fl. IDODthl any rice IVeo though we are in deficit." 
Sir, on an enquiry whether the Bengal Government had any suggestion to. 

make· as to how they would be able to get rice if it was required by the pro· 
viDce, neither the Chief Minister nOr the otJieial representative had any ~  ... 
tiona to offer. . " 

\.. 
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AD Houara.b1I Kember: When wal thil? 
'file aOl101lN1lle SIr .. AIIIal B1Iq.': December Ian" , "Webave ~ make 

our suggestion", said the official representative, "when the' occasion arises." 
Sir, the general position taken up by Bengal was that as they were not in 
surplus,. but ib. defici~, they should not be asked to contribute in any way to 
the all-India pool, and that they would be able to manage their aft.airs if' they 
were not asked to undertake any extra provincial responsibility. The statement 
of the then Chief Minister was in the following termll, viz.,-

"We know rice ill lIIlough for WI. We do require lOme wheat from outside; We do not. 
want to b. fixed to a policy. We shall act a8 we may decide." 

The other provinces thereupon Clonsidered their d~ficit  and surpluses without 
taking Bengal into account .. As regards millets the Bengal relJrcsentative 
declared that his' province was not particularly interested. The Conference 
thereafter made certain gener41 recommendations, viz., thut the Government 
of India should get surplus grains from the provinces through purch.,sing 
agencies under the control of Governments of the producing Provinces and 
distribute the available surplus gruins to the deficit areas. As regards price 
con.rol Bombay was definitely against fixing nny price on the ground that com-
modities would not come out. Bengal opinion was, • 'We have .regarded ,the 
whole matter as so academic that we have not attempted to make any calcUla-
tions" . 

.An H011OU1',ble .ember: Happy-go-lUCky! 
The Honourable Sir •• .&.U1Il Buque: "In the case of rice it is of little 

importance so long as we are allowed tp look after ow. own interests". Madra .. , 
C. P. and Assam were also opposed tc. the enforcement o~ any maximum 
price and the U. 1'. also was opposed to the fiJrlng of price of any commo-
modity other t.han wheat. 'fhe official representative of :&engal was of the' 
opinion, that all price oontrol measures should be given up and that the price 
should be moderated by market II.Ctivitie~ and controlled distribution. 'fhe 
Punjab, the main wilf'at producing surpl'us area, agreed to a purchasipg ;l.gency 
subject to the Government of the Punjab deciding the quantity' to be exported 
from the province. 1'he Conference also reeommended that there should be-
no requisitioning of ioodstuffs as it would dry up supplies. The question of 
rationing was also conbidered. The province of Bombay was defu::titely in favour 
of rll;tioning schemes. The Government of Bengal was not in favour· of any 
rationing measure beyond group rationing in labour areas and queue distribu-
tion for the public. The Conference finally recommended the de-control of: 
the price of wheat. 

The original proposal ot the Govexnment of India. before this Conference 
was the setting up of. a purchasing organisation., an organisation of merchants 
buying on behalf of Lbe Central Government on a commission basis as the best 
means of' effecting purchases on a large scale. The provinces had been con-
sulted but as there was considerable difference of opinion, the question was 
discussed in the . Conference. Sir, as I have said hefore, the consensus of 
opinion at the Conference was that the purchasing operations should be lp.ft 
entirely to the Gover,unent of the producing provinces, the Central Govern-
ment merely assumine responsibility for moving the sllrplus grain from .. tbe-
surplus to the deficit areas. Sir, speaking. at this Co f~re ce, the b.te Mr. 
Hol.dsworth, the then Secretary of the Food Department, uttered a wanling : 
against any such dual scheme. He pointed out the difficulties the CentrnT 
Government would ellc:ollnter in shouldering the responsibility foi moving the 
RUrp)UR ~rai~ fror  the produCing provinces' to the deficit proviDces. throngh 
all orgnmsatlOn not under its own direct control but controlled by the Govern-
ment of the producing province which in effect would place the Govenm1l1nt 
of India in an aJmost impossible position. As he stated frankly at, this Oon-
ference: . ... 

"We are going to be alkJ,d by the deficit provinces to carry out. a quota programme-!{ 
we ~a  ever arrive at ,!!' quota pro ra~e. We are going to be expected by the dl'ficlt 
proViDces to produce gralDl for them. At the lame time we IJhall have to cajole or pl'rauade 
the producing proviDcee that they can ItO a little bit further than th"y can ~ anti try 
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au naab the I!"JJlinaati wJUab are ll~r7 in o.r J*t. of l.dirt. It. will lie'" coutant 
a&NIle in which We Iha1l be prened, lID one aide, lor more proiD, -.ad bindSredoOD. the 
other aide, on t.he ground that. we are at.arving the producins .reu. I do DOt- luggut. that 
either aide would take up an obvioully u1l1't!&IOna6le poaition. But I t.hink it moat. be 
&dmitted that if the 'Government of India are to t.ake arty reapoDlibility in the mat.ter of 
feeding the deficit. &real they mllat have a much freer hand in dealiDg with the prodaciq 
llre&l! tlum lIOJIle of the Provincial GO\'6rnmen .... It'e I~t preaent to allow. I ahould I'ather like 
the provineu which have objected to the scheme as propounded. by UI to consider the 
JIOIition that I have juat It.ated -.ad to let na know if they can lee their way to giving UI a 
freer hand than they I88D1 prepared to do in th.ir repli.. to oar reference." 

But the recommendations of the pro"inces were as I have just stated and 
12 Nool(. ·the deClSiol' or the Conference was as I have just said. As t.he 

primary responsibility for the food problem was on the provinces it 
was not possible for the Government of India to go against the doncensus of 
opinion at t.ht' Co fere ct~ nnd impo"e its own purchasing orgullislltion upon 
tlJllwilling provinces. 

In accordance with tht: recommendations of the Food Conference, the wheat 
price was de-controlled and immediately thf! price shot up to near about Rs. 12, 
though it came down later, against the previous controlled price of Us. 6 
or Rs. 5/4:. The Government of India then prepared a procurement pIau for 
.all provinces and StkLe6 and a further conference was convened to disculit 
the details of thE' plan. The provinces, both deficit and surplus, were urged 
io' the meantime to begin purchases of all available. food stuffs within their 
respective areas. This procurement pIau W-88 formulated in accordimce i~  
the recomniendations of the previous conference to distribute the deficiencies 
.all over India, fK) that ~  surplus provinoe may take it. share of the general 
.deficiency on an all-llldia basis and: not leave the deficit provinces only to meet 
the pinch and the preSdure of the shortage. It was specially emphasized that 
the entire plan was based on· the principle that pl'Ovinees with a surplus <Jhculd 
buy whatever they have and thatl if they could, spare more they should- give 
more. At tho second Food. ConferenoE' held on the 26th and 26th February 
<of this year, tT. P., Bihar, Punjab and Assam were of the opinion. that the 
provinces themselves should purchase their own surpluses. Bengal had no 
opinion either on tht; procurement polioy or on the question of surpluses 
-except that •• anything beyond a safe· limit ia· a matter for the pl'()vinc(' to 
.decide. " The Conferonce agreed that all p!O\'inces should have procurement 
'organisations and that the Provincial Governments should be responsible for 
the movement of commodities purohased on. their behalf in the surplus areas 
'and that all provinces should supply information of stock purchased and of 
-the general food ituat~o . There was no unanimity as to who should detenlliue 
the quantity that should be surrendered by a province' for the .deficit areas; 
"The Punjab, Bihar and C. P.were against the Central .(}overnment determin-
ing the quantity to be l!iurrendered by a province. Orissa was neutral while 
Madras, Bombay; U. P., Sind, AB88ID and N. W. F. P. were in favour. The 
Conference recommended that there should be no export from a province except 
under a provincial licence. The Government of India thereafter finally decided 
on the basic plan of distributing surplus to deficit areas. Much has been said 
about the statistics of l~urplu eB in the basic plan. Major General Wood ..,learly 
-enwmtated the views of the Government of India in the following terms: 

".All dilc1wiona of thll JrlDd of I1lrplu or of that and all diacaaiona baaed on available 
atati.t.icJ were baled· aD.~ UDlUbI. foudationa and 10 were largely conjeotural and 
b)1lOt.hetica1. What we Ihould. JlOW CODCeIIHate on is action; action to _ up our pt'OC1J1'6o 
mailt OrpnkatioDi -.ad, action to commence procurem~t operationa WhlCh, operat.ed 
vigoronaly, would alone reveal what c01i1d be m&de available for the mluUoD of our problelU. 
All elae i. lappaRition." 

What waB the plan agreed to and aecepted by all and what was the result. 
(An HonouTable Mllmber: "What is the clat.e of this?") 6th February of this 
year. Firstly, both the surplus and th.. deficit provinces were ·to bring the 
maximum stocks of food grains under ROvernmental dontrol. That was tha. 
only sOlution devised to .solve future ~ultie  and to gaiD some equilibrium 
intbe matter of price3S well as supply. 
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Secondly, f3very province, surplus O!' deficit, was 110 set up. a . proeurement 

~r u. i atio  for the above purpose. They· had been allked' in. JalWao: to take 
emergent and e~pori ed action to buy up whatever rice and millets they 
:eould from stOcks of current 'kharif' crop coming into the market. But thi! 
net result was disappointing. Some did, some followed their own methods, 

-others did Dot take' aeLion commensurate with the plan. In some pla~e . 
where they did, they tritld to build up their own reserve first. 

Thirdly, ull provinces were to supply certain information about their stock 
position, pllrChnSE:1; aud of the general food situation. Out of 52 returns which 
should have. reached the Government of India by the end of June, onl,V 3 
were received ~Jld our grE:atest difficuUy throughout in dealing with the food 
problem has been a sad lack ofinfonnatioll in most m8tter~. In Our task of (f· .. oh-
ing the procurenlent aud supply plan we made it quite clear that the figures 
'were (1onjecturul and WCl'C to he taken as targets only. We realised that the 
amount of Ilctunl purchasf;!; might not rl'.ach the target figures but who could 
realise that they wonld be !'i0 wide of t.he Hlurk IH, it turned out to be in the 
face of all pro~ ce  ac~epti  the collective respollsibility. The Provincial 
Governments no doubt diilputed the surpluR figures under the central proC?ure-
lllent plan, On!:l provinc() agreed to supply 200 thousand tons of rice, 50 
thousand tons of o ~r, and 120 thousaod tons of gram as surplus for the year 
lSl48. Against this tot.nl quantity of 370 thousand,tonR of food grains, it need-
~d 8 monthly supply oi only six to seven. thousand tons of wheat. According 
to the programme of supply framed by the province itself, not by the Govern-
ment of India, namely. to supply 46,4SC tons of rice, 24,215 tons o~ jowar /lnd 
" 8, ~  tons .of gram, n.n aggregate total of 99,627 tons from Apnl to JUTle, 
it. WIIS not possible for us to get morp than 25 thousand tons of rice ollly. 
(An IJono1trablf MMnber: "Wag tl'llnRport Availahle fo), that. province?") Yes. 
(AI/otlll!r Hrmournh": Member: "whi('h province was it?") In the public 
inter.eat, I do not i ~1 to ¢ve any names. Another province agajnst a d~ . 
lnrerl surpluR for t,he ~' r of 200,000 tonR of millets. 100,000 tons of wheat .and 
125,000 tonll of gram,' lIupplied only 20,000 tons of millet8. nothing m (~ f  
nnd onl.v n thou8and 1.ons of gram from December to July. 

Taking all-India position as a whole, we should have received during April, 
31a.\' and .rune about 14* lakh tOllS of varic~)u1 l kinds of food grains from the 
SUI'plUR pr(lvil\(~t' . We could obtain JURt nhout 5·7 lakhs ton for di8t.rihution 
to thE.' deficit provinoes and ~tatea. 

By about the beginning of May, the situation began to a88ume 8. critical 
character- and it looked as if the food situation in Bengal was beginning to get 
completely out of hana. The province was faced with a rigot'Ous shortage and 
it looked as if till' industrial war effort, war effort generally und civil life of the 
Pl'9vinc'e were in di ti c~ danger of dislocation with ita il1evitable reaction on 
ot e~ Ilreas as well. The ov ~rlJme t of India had. therefore, no 
otht!r ~Iter ative hut Lo tide over the immedia.te situation by introducing free 
~rade In the Eastern zone. 8.S the only means of getting a. ftow of food grains 
mto the deficit a.reas. This wall done and for the 1Iime being a grave ('rlsis 
was thereby averted, If free trade had full play, jt would have had a per. 
m~ e. t effect not only in bringing supplies to the deficit areas but also .in 
brmgmg down t,he ill'ice levelR of the whole of ('8Rtern rp,gion even though 
~ ere ,, ,~ul~ have been' some temporary rise fqr a time till the market found 
Its. eqmhbrlUm. But Btl soon as free trade was declared in the Eastern Zonc 
obstructions of every kind were placed in its way. I have bef~r~ me a Jist 
of over 60 cases. repo~d. from time to time and We have not yet been able 
to complete the 1~ve ti atl  of· these enees. But the nature of the aJlegstions 
!:Ire as ~o o  VIZ., stocks purchased were requisitioned, the stocb pm'chased 
~ere seIzed, a percentage of all purchases were ordered to be'surrendered, and 
10 some cases at a much lower prioe tho.n purchase price, stockists were ordcr-
_cd to ,close godowns, tre.ders were warned not to sell, stationmasters were Rsked 
to refuse wagons, carters Rnd carriers were stopped from a i ti ~ movements, 
export was banned by peremptory ordel'fl . , . 
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M KOIlOIII'IIU __ blr: 1" that the work of some ProVillCialGtlVEll'DJD8Dta? 

"'ft. ~oarabl~, SIr .K. . .AItnl Haqu.: I am merely making a statement of 
~to . t:ntil the mvestlgatlonfl are fiDlshed, I would not like to be drawn jnb 
ibis ('Olltrov8l"8y. . 

1I:r. BOOIIIblbhoy A. LallJ.. (Bombay Oentral Diyision.: Muhammadan 
Rural): l'vell the stationmast-ers were sskea to refuse wagonR? 

The J!EOIlOurabl. Sir II. Asinl BDqu.: Yes, why not? 1 bayp seell much of 
humnll hfe. . Amo~~ those ~ o complained were General Manllgqrs of Rail-
""u~ . tht· Chief ~Imm  Engmeer of the Railway Board, t.he ri(~  Admiriistrator 
of the ludian ~i  Association, the Officer-ill-oharge of riee supplies to aero .. 
drome eO:ls!'ructlon, Bengal Chamber of Commerce, Muslim Chamber of COTII-
~erce,. IndlOn Chamber of Cortllller~e, N'itltiollal Chnmbl'r of Co ~merce and 
mdustrlal conoerns.not to speak of haderRund purchasing agents.'Jt is said 
th?t trade agentlil were Ilrr~ ted nnd prosecuted and that goods in transit wt're 
~l ed Thus free trlld(~ d~d 1;IOt fu ~tio . Taking the <.'ose of one of the pro-
VInces, ~ had an I&uthontatlve stat.ement that the province had ",t least :iO' 
Inkhs of :maund!il of surplus grains. This province did Hot, take a 11\' step from 
.J nlmary ~ April to purchase Rny rice for its OWl} purpORes at a time when pri('(~ 
was fldll'lttedlv low. Yet 8S 800n as the free trade was introduced· it tried to 
build up a reServe stock 'for its own needs. We were just, Ilt "llb time '~Oll
sidering the feasibiJit.v of gradually restoring free trade throughout India as the: 
<>n:Iy of hel means. of .e 8~ri l  te~y supply, thereby. bringing down the geneml 
pnce level and dlstrJbutlDg supplJes commensurate wit.h the nep-ds of 8riOl1~ 
parts of I.lldi~. But for some time it looked as jf this Jl1ay possibly endaugcr' 
even the partial supply to the deficit areas. With few exceptionb thf.re was no' 
accept!lnce o~ a co~mo  re~po ibi1ity. Sir, having regard to the compelling 
lle le l~  or Immechately domg whatever we could t.o arnmge l!uPl'Jiea 8a th(' 
producmg p~ovi c(' l could give us with good will, we convened n CI'nference i)f 
the lcprt,sentativel'l of :\11 provinces and States. 

This Conference met on the 5th, 6th and 7th of JUly. The Conference was' 
definitelv against any fo~ of free trade and recommended l'P.vortlion to the 
original "procurement pion wit,h arithmetical adjustment fundioning under L ~ 
Government of India hut with purchasing organisations working tmder the Pl't.l-
vincbl Governments. The Government of India accepted the t'(JI!onmendations 
of the Conference; there was hardly any time to evolve any other policy. Any 
otuer alternative mensure wOllld necessarily have taken at least a r-reparatory 
period to build up the neoessary organisation for effective purchr.se, distribytilOn 
unci trnnsIJGrt. Just. .. t t.he time whIm this was settled and the p·.l'\inces were 
requested to supply such quantities as they could spare for the deficit areas. 
we found that sometimes even with some stocks in hand enough foodgrains· could 
not be despatched due -to various transport difficulties. To lose no time, the-
Honourable Member for War Transport, to wh()m I am grat.eft.:l, lind my ~lf 
wont immediately after the Conference to Lahore to settle matters 011 the spqt 
ill consultation with the local railway authorities, the representativec; of the War 
_ Transport Depa]tment Lmd the Government of the Punjab. We founrt that the 
North Western RaUwwi cou!d despatch more wagons with fooclgrnias provided 
they could be promptly cleqred. We also found out that operatio.n.il dlfficultie'l 
and bottlenecks stood in t.he way of l r~('r movements to the defimt areas of the-
South. Possibilities of alternative routes to the South were, therefore, explored. 
~ War 'I'raDsport Df'portroent also agreed to raise tbe quota. of fo:xigl'Bins from 
the North Western Railway into Calcutta. to 120 wagons-of foodgrains daily 
provided the Bengal Government could make firm arrangements for their imme-
diate clearance. Just, r.t the time when we could clear up all f e~e operational 
difficulties, there came f:he unfortunate breach due to the Damodar fiood and it, 
is nct p:'sBiple at the momenL to say how long it will be before thb railway lines 
arc.> restllred. We t.ried to eend more gtainby ships aud, in fact, two ships 
were Rctually loaded with whea.t.· . But just after loading the ships develope(l 
engine trc,llbJes and ara now under repairs. In order to utilise shipping if Rnd 
wheti available for future BU ~ ' we are arranging storage nccomn.odation'of 
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wbMt thet may be ,,"vailablt), for immedi-.te loading. We have done all that 
is pouible but DODe' can contend again8t obvio.. limitations and even where 
we oan. it, cannot be done in a ,day . 11 growers are asked not to &ell but to '. 

_ wait for better prices, if grains do not come to the Mundi. in monsoon condi-
tions, i{ some over-zealous officer a thousand miles away requisitions foodgrail1s,' 
while in transit through his area from one State or province to another, it takes, 
time fOl' information toO come, remedies devised, provincial authoriti"ls referred 
to Rnd goods moved again. For thetiple being, our efforts are ail direoted 
to one act, namely, to arrange and ensure more supplies to the deficit area&. 
while we pl'Opose to tllke other remedial and necessary measures !lS soon as 
the exigencies of the moment are undeJ.' control. If the Government of India 
have to lIcc:ept any rel>ponsibility in the food problem of India, we must devise 
adequate machinery to carry out and quickly enforce our deci i~l\ . How this, 
can be done and en lOured cannot be decided until the difficulties of the moment, 
Are tided over. 

So far, we bad to face three problems. Firstly, 'the deficits and surpluses,. 
acoording to provincial figures, had never met each other. There were much, 

. mQrc deficits than surpluses available and the surplus provinces, probably wit.h 
reasons of their own, do not aocept any other surplus figure than their OWJl. 
Secondly, as I ha've !:laid before, the purchasing organisation is 110t at the dis-· 
pOBal of ~ e Central Government; the procurement plan does not funt'tion and 
supplies r..re not available according to programme. Thirdly, exigencies of W:lr' 
conditions have created difficult and oomplex transport problems Wlth c'perationai 
rel!trictions, defence movements, bottlenecks, movements of essential commo-' 
dities like coal, not to speak of the occoRional break.down of communications, 
due to monsoon nnd flood. 

But behind all thest:. we wust rep1ember the economy of Ind.,an agricultJlre. 
'fhe IndifD peasant ~  Dot a farmer in any sense of the term.' He grows food. 
crops, r~ta.i  what rie needs for his own consumption and sells only the surplus. 
'J'he marketable surplu& ib thus made up of the small ~ar i  of llliUion& of smBll 
peasant -growers. In thC\ past, he had often to sell his own food (·rops by t.he, 
compelling neceasity of. meeting his money' obligations and cssp.utial needR. 
With low agricultural llrices. he had often to sell a share of even his bare 
subKistenc(> needs. With not enough to eat, he had of tell to underfeed himself 
to meet his fixed liabilities. Today with high agricultural prices, he is abl~ 
to meet his monetary liabilities by selling only a very small quantity .. A his food' 
grains and sometimes by only selling his subsidiary producta. 'rhe grower." 
th( 50 million of small farmers on the other hand, have no incentive, no urge, 
no necessity today to sell their grains in the absence of consumer goods. T1I,· 
gencl'al iufiationary position has also visibly affected the market. No one of 
tbese dements by itseli is entirely responsible for the food problem of toda:·. 
But a110f these combined have their infiuence on the tood prnblp,Jn. On the 
other hand, new consumer class have been created under the stress of war 
conditions. The Indian Army strength is now ~ver two mUHon in number. 
Recruih'd mainly from Indian villages, the rank and file form n new conSUIDl'r' 
class on regulated scale of Brmy diet. Defence constructions, expansion of old 
indus£ries, growth of new industries, expansion of multiple governmental activi. 
ties havr. increBsed beyc,nd me'asure the class of wage earners with wages much 
higher than the pre-war level, bringing in new elements in the economy of' 
India. Higher wage .. are inv,ariably first reflected in their effects uri tho primary 
needs ot food and clothing. 

ftupel'imposed on '\11 t,hesf, lies an undercurrent of apprehensic511 about tb,> 
future Economy of India resulting in all consumers trying to kpep ~ome stod, 
of food grains from fear of future shortage. . , 

I~ . pre-war eco om~, the trade adjusted the general price level. In war 
condlholll;, trade functIons under many limitations and restriction!>. Unle;;;; , 
therefore t·he whole organisation of distribution from the grower, in ont' end DC 
India to the consumer in the other end of this vast Continent fun(;tions as II 

1I ~ Ie, it clogs up supply.· 1J0nditions of shortage generate a tendency for higher 
}:rrce and higher profit. It is not possible within a period of few wet'ks or ever., 
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'l~ few months to eutr~li e the "ft~t ' of all the faotors or set up any efteo~ye 
. .~ ery to deal with these. problems fully. . 

Sir. when trade channels are l·hoked; everyone becomes 11 btl",·lr. industrial 
'.concE;]'[.J:l who must feed their labourers, elllploym's of labour "' 'I~ll ('.d in Wllr 
""ora, Goyernments purchasing to build up their reserve Htocks. eonsumers who 
have mOJ"ley to buy for long range needs. and no rloubt oH1Prs w.ith motiVf:R 
-of fpeculQtioll lind profit. Shortagp is uggl'Uvated lind it is EI ",t·ruggle to get. 
tlJe JU81'lt.etable surplus of food 'grams. 

Somet,hues. '1 wonder whether we devoted suffit'ient aUention iu the pllilt 
to th", food problem' of the country. I am not IlWtll'e jf this had be.,p discus:o\'!d 
in tho ,,'arJOUs legislAtures of the cou tr~' in the past. 1 am not I.Iware of 'lHy 
nation-wine effort to t,a::okle t.he problem of nutritioll, t,he ultimato. purpose III 
food. Did WE' realise within oll~elve  that the very basis' of our ecohomy is so 
made that it is hardly enough to meet our minimum ueeds, and <:ertainly 
lacks the strength to stand the pressurE' . of 'Any abnormal circum-
.stallces or conditions ot strain .. The suggestion of the Ooverllnwnt of Iodi", 
in January last to create improvi!led pur(:husing orgaoillations was 1I0t followl!tl 
up in most of the Province ... both deficit Rnd surplus; probably they never anti-

.eipated any acute shortage. AF J ~8id before. the then Chief i i t~r of Bengnl' 
only l\ fe., .. months back thought thnt there would be no rice shortage. And it 
was not the. Bengal 'administration alone which fAiled to anticipate even •. 
Speaking in this House on the. 17th February last, on the food situation, my 
Honourable friend, Mr. Hooseinbhoy LaUjee-J hope he wi11 excuse me if T 

,qnO!i'1 him--expre-ssed himself in the .following terms: 
"I make- bold to Ny that 10 far 18 thil country ill roncemeu, as II. bUli4ell1lWl who baa 

been tradiDg or whoae people have been trading in rice aDd other foocbt.afla ferr the Ian 
140 yeare.-l make bold to .. ~ that. there ill no much fear of oul'llt'llvee IderiD, from ICarcUy 

.(If foodatuJla in tbia COUDtry. ' . 
Sit. in e('onomic cal~ulatio , astrology is the last method which we should 

get at. SIr, it has ~ee  said that exports are responsible for the Ihortag.! 
-of food grains Within Indi'a. May I state that the total exportll of rice tWd 
Whclftt since Ja uar~' up to date is just about 85,000 tons includlllg exports to 
-Ceyloll. (Interruption.) That 'does not allect the present position, Since 
t ~  rice export has been completely l».lnued lind unless we have a surplus 
in hand after meeting the needs of India. Wtl do not propose to export other 
fool grains either, except such small quantities 8S may be necesi:I8ry in th.: 

~rellt  of India. 
Sir, I have seen ,'arious stutt:ments and reports about the inflat!'d defence 

• purchnses of food grains. Il~'. I say that from J lUlusry to J \tly the total 
·f{ehnc:e purchEliies of wheat and rit'e is just llbout 279,000 tons Ilnddo plelUw 
remomber thllt two million people in the army nre to he fecI. 

But the food problem of today i.e much deeper than it appears on the surface. 
If statistics are oorre(~t. rice production in India from 1911-12 to 1942·48 blls 
rC'Jtlsir,ed nearly constant between the figures of 26 million tons and 27 million 
tous except the two war years 1916-17 and 1917·18 when production wus higber 
,than thl'se figures. 

SIr AbdUl saUm Glauman (Dacca. ('um )fymensingh: Muhammadan 
}{ural): What, &bollt' 1942? 

Tlae .. Bonoarable 81r II. Alizul Buque: I will reply to that. 
As compared with three, pre-war years, the combined aoreage for our basic 

food grains, rice llnd wheat is l'lmost, constant, ~i  •• 108, 100, 108, 108. 107·5. 
100 million acres liS from ]937-88 to 1942-48 respectively. In the meantime 
the popuJ.ntilln has incl'''8sed {Tom about 811 millions in 1910·11 to 988 millions 
ill 1941. with the con-esponding increase of the rice eating population. The 
main food grains prodUl,tioil of India has also remained practi(laUy' constant 
between 50 and 51 million tons with attlall variation frc.)m year tQ year. It i8, 

. difficult to believe, and that is my reply to my Honourable friend, Sir Abdnl 
Ha1im 'Ghuzna'Vi, that there bas not been at leaet some increase of produc.tioa 
in this long, period in spite of a VAry large increase of population. 
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But there is at least sonle relative truth behind these' statistical figures, how-
ever inaccurate they may otherwise be. And that is that there js !;Ome actua.l 
lug lJetween production and population figures. Again,· if statistics are correct, 
th., average peT oapi.ta production of rice in Bengal during the census decade 
of 1911-12 to 1920-21 was 884 lbs. The average per capita production from 
1940-41 to 1942-48 was only 288 Ibs. If we take the normal production of' 
Bengal as 8i million tons, the per capito. production comes to 814 Ibs., 70 Ibs. 
IBM today than it Wilt. 30 years before. I do not wish to ·oonfuse this House 
witb statistical figures, but if the average adult diet)s only 1 lb. of foodgrains 
a day the consumption needs of India as a whole is about 50·5 million +ontl. 
With 4·5 million tous as seed requirements' the total foodgrains nect'lsl!ary is a:;. 
lenst 55 million tons. If half thepeoRle of India consume a little more, 'Dill •• 
It lb. a day, the figure9 go up to ~ inillion tons of ilIl foodgrains major "lnd 
. minor. And our npnnal production of the principal foodgrains is only about 50-
or 51 rniition tons. If the growe1'8 choose to keep any quantity as insurance 
lAgBinst ba(1 harvest, if they eat a little more than the poor meal ot past years,. 
if there is any carry-over, i .. means a serious gap in .the supplieR Ii,·ailable of 
the muin food crops in t.beexisting conditions of things for the u('[!-agriculturist 
populntion, which have to be compensated with minor foodgrllins, yegetables,_ 
f)tc. 

Mr. Neogy was kiud enough to refer the other day to my bwk "Man· 
Behind the Plough". In that book I pleaded for 8 p.lanned Aconomic poiicy 

. to reclaim agriculture in the interests of generations to come. May I quote 
only 8 few lines, written five yelll'8 ago, and I leave it to Mr. Neogy to com .. 
pare it wit·h conditions of today not merely for Bengal but for other areas as; 
well: 

"Benp! must pow more food wiUUn th. PrQvince and our economic policy ahould be 100-
framed that. we may alway. have an I&II1Ud .u~ply of .ufficient. food; Our pl'OductioD. 
IIlIouId at leaat. be equal to coDaUIDption. Thil II ~tial aa a reuonable meuur3 of 
ecollomic MeUrit.y. Every country i. from time to time faced with economic. and polit.ical. 
criee.. It will be welkne .. in our economic life if the food supply is not Bufficient to meet 
the .train of .ach occaaioDa. One muat remember that during the great European war, the 
presence of the EMDEN in the nay of Bengal dislocated the movement.. of .hips £0 and 
trolD Bengal porte collliderably. It would be an economic'disalter of the first magnit.ude if 
we ale not. Belf-.ufficiant. in re.pect. of our food supply. The producers of food mUBt allo. 
b'H'e enough food to maintain national healt.h." -

Behind all these is tlie fact that the whole economy of India in the pa.st 
was on the basis of India as one economic unit. If there \Va.. shortage in 
Bombay grain came qJ.1ickly from Bengal; if there was famine in Orissa, tho· 
oth(!r parl.s of India supplied foo\lgrains, ~ovi  through iorces of nonnal 
trlldll. 

A spirit of economic nationalism is no doubt a healthr ieature in tbe 
ecvnomi,: life of the people. But when policies of econOmlC a~io li m are 
carried to such extremes as to exclude ·and prevent the fullest inter-provincial 
co-operat ion in times 01 food shortage, lacking the inspiration of a common 
economic purpose for the country as a whole, they become dangerous and deadJ,y. 
II! the absence of the realisation of such a common purpose it becomes difficult 
to devise any scheme that fits the interests of all and even when an agreement 
if; reached one comes across mnny obstacles which give pretexts for breaking 
any ugl·(lement reached. In Europe, the same conditions have Ip.d tv toe presp.nt 
war. In India it has brought about the present food problem of the countr.\' .. 

\':'El are. today ill the midst of a grent upsurge of economie nntionalillm. 
Commg as It does 80 suddenly against past conditions where every proviu(!e was 
depenJtlnt on others for its sources of supply, we are faced too t1uddenly witb 
n now problem. If Qconomic nationalism on It provincial basis iN ttl be thl) 
l'hoict:' of India, it is the period of transition from the old order to the new 
during which we will have our anxious times. Bv action and conduct today 
we artl tr:-.ing to create multiple economic zones,· each with its OWIl bllrrierN 
nnd oblivious of the needs of the neighbours. None of us can stem the inevit-
able that must happen. ~uil sometime& r feel whether what Mr. Sumner Wells 
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spoke SODie time back about America of 19'JO is not applicable to economic 
· tendellC'ie& of India today: . 

"In 1920, and in the aUco&eding yeal's we were unbelievably blind. We were blind to 
wbat constit.uted our own eu1ightened aelf-int.ereat., . and we therefore refUBed' to lee that 

· by ud~rt.a i  a meuure of l'eII~bility in maint.aining wodd order, with the immediate 
commitment.a which thia mil" mvolve, we were insuring our people and our ~ democrat.io 
'idea1a againet the perila of an uforeeeeable future, and we w.ere safeguarding our children 
and our ohildreD'a children against having to incur the same sacrifices as those forced UpoD 
their fathen. Prot.eQt.ed by two great. oceana to the east and to the welt, with no enemid 
to the north or to the aouth; the nineteenth century imbued into the minda of our people. 

·the belief that. in their iaolation from the rest of the world lay theit safety. But the 
• oceana shrank wit.h the development of' maritime communication, and the aecurity which we 

enjoyed by reuon. of od'r. friendly neighboura vaniahed with the growth of aviation." 
For thfl time being we in the Department are in the midst of tackling the 

'immediate problems, but we have soon to devise a planned food policy . nod 
. programme for the future. Honourable Membel'l! are aware 't,hat a Long 
Range Foodgrains Policy Committee has been sitting for some time. Its deli-

: berations have just concluded and we are awaiting the final report now bein3 
·,.drafted, It is the intention of the Government of India to take action on the 
. report without the least· possible delay. 

I have avoided referring to matters which lie within the scope of provin-
,.cial responsibilities and it is the tradition of this. House that matters lying 
."ithin the provincial jurisdiction Me not discussed here. I have seen criti· 

. .cisms about the internal distribution, rationing measures, anti-hoarding driv'3s 
. and various other matters. But while we have continUally pre ~d for the 
.adoption of various measures they must be left to the judgment and discre-
tion of the p~vi ce  who have to face problems and responsibilitiea of their 

· own and we cannot judge their acts and their omissions without full know-
.ledge of their difficulties. 

I will be failing in my duty if I do not speak here of the' ineasures taken 
'by the dther Departments of the Government of India. The Government of 
.India started for some time past an active "Grow More Food" campaign. In 
;-the year 1942-43 a sum of nearly Us. 18,88,721', and in tbe current· year a 
sum of Rs. 16,24,816 have been given sa grants to the provinces to enable 

· them to take vigorous measures. Nearly 8 crore of rupees has also been 
· given as loans to the provinces during the current" year for the same purpo\le. 

A sum of about 12 crores of rupees Qas also been given as loan to the provinces 
for purchase of foodgrains. and in addition u roan of over 5 crores of rupees 
has been granted to the provinces for geraeml purposes, a part of which is under-

: stoOd to be for the purpose of agricuitural assistance. I am grateful to the 
War Transport Department f« the steps they have- taken to accelerate supply 

· to the deficit provinces. ~  our part. we have in about six months moved 
· more than half a million tons of foodgrains and that in 'six months of special 
, stringency. . 

Sir, I welcome this discussion today to get the RssistaDce and guidance of 
Honourable . em~r  of the ' 1~ and to know their viewpoints. I av~ 
!lever been ImpatulDt of any cnbClsm and things can always be done better 
1f we ca.n seeOU1'8elves ~  ot ~r  see us. In a recent book by Professor 
Ma.;rack ~ find the follOWIng statement about the Ministry of I1'ood' in Englaud 
whiCb from my personal knOWledge I can say has most successfully tackled 

· the food problem in extremely difficult circumstances. He savs: 
"The Miniat.ry of Food h .. been aomething ·of a Whipping boy. E;eryone feela the 

· ~ect of .hortage of f~d, most people know of many breakdowna and mi.t&kee in organiaa. :'i:i.fry/r . do not realise what would have happened without the active intervention of -the 

That is what I sometimes fee1 within myself. 
~ have felt it my duty. to· give the House a faithful picture of the diffi-

-cu]tles a ~ of the obstructions that we 'have had to encounter; . I have kept 
nODe. of the unpleasant f8?ts from the Honourable Members. and I have tried 
to. brmg o,ut how heavy IS the task that has ,to be performed today . But r 
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Ibope 1 have a180 made clear to them how much has been done, the vigour . 
,with which my Department has tackled this problem and the results we ha.ve 
.achieved. Unabated action brought Uli safely tbtough' great difficulties in the 
first six months of this year. We have many difficulties today, und we shall 
.probably, have mOl'e difficulties in the future. I can assure the House that 
the Department for which I speak will spare no effort to solve those difficulties. 

But we must have the help of everyone in this country. I have told the 
Honourable Members what we have done in the six months of grave difficulty. 
We will do our best to improve on that in future. I hope that the discus-
.+oions with the provinces and states in conferences we have organized will 
lead to greater mutual understanding Bnd greatel' co-opetation. There are 
st.iIl those in this count,ry who do not help us, who are indifferent to the fate 
,of others, IiO long /LS they can attain their own selfish end. an ab~olute secu-
,rity of profit,. I a.ppeal to the public opinion to expreBS itself against those· 
men; against the hoarders and speculators. So far as I and my Department 
.are concerned. so far 8S Provincial Governments working closely with us are 
,concerned, we will do our best to see that they do not escape. But public 
,opinion and public vigilance are u safeguard of vital importance in securing 
·that end, and speaking through this House to iI. wider audience throughout; 
India today, I would beg for that vigilallce and for t,he sharpening of the 
. ~apo  of critical publi(~ opinion. But let me repeat: the Government of 
India can do, and intend to do, everything in their power, but the help they 
.can give to solve a pl'oblem that affects every man, woman and child in the 
.country can be doubled in its value, if not more, if it has behind it the help 
.and goodwill of Provincial over m~ t  and of the ordinary man in the 
street. Without that help, without that goodwill it is sorely. bllIIlpered, with 
,that goodwill it can ul'hieve great things. Against great obstacles we have 
"tried to do our beRt Bnd we feel we have done our best. We are planning 
to the best of alii' ability and with the best of experience that we call ~ll 
iupon. I will only add that the country may rest assured that so far B8 the 
'Government of India are concerned, nothing will be left undone'to get the 
r6sults that the country demands. For myself I always remember the 
immortal saying of Tagore, and J hope the House will pardon me if J speak 
In his language: 

.. Tumi jiino mor mOMr bd.tciftci 
J dto acidh cMilo 8tfdMya. cMilond 
Tobu bOhidcMi koth"n kdmond 

ciibaa nw1K 
Mondy j4M chhtlo hOye goU 4r 
G ontG!! bMngia. galo b4r bar 
BOOZoy motuUy olDy GnciAjre 

-~m 1 " 

"You know to what my heart aapiru; 
Though ~oor mI means for thoae de.uea, 
Yet burnmg zeal hath fed the flreII, 
01 hope, through night and day. 
My plana a.re Bearce fulfilled aright, 
Oft they broke, my toils deipite. 
Till bad with good and dark with bright 
Have mingled m the way." 

Dr. Sir Zi& Uddin Ahmad: May I ask the Honourable Member whether he 
is in a position t() supply us with copies of the proceedings of the conferences 
11e has mentioned in his speech? • 

The Honourable Sir •• .A.ziGl Huque: I do not think it will be possible. 
I am informed they a1'e available in the Library of the House, e.5Cept the first 
:food conference which has not yet been printed. 

lI(J!. PreBident (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Food situation in India. be taken into consideration." 
lD' . .&khU Ohandra Datt&: Sir, for one year I did not speak on t~e fl?or 

-of this House. My health did not permit, me to do 80, but the food ltu8~o  
is 80 grave in se:nral province. a.nd il 10 awfully desparate' in my own province 
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that I have decided to speak 011 this occasiou in 'spite of my doCtor's. injunc-
tion8. ' • 

Sir, Bengal is passiug just now through .~ regular flWliue whioh is 11,:) 

lees devastating than the famille of 1770. The Honourable the Food M.ember 
has given a faithful pioture of the situation according to his own ideas. 
Allow me, Sir, to give a faithful picture of what is happening in Bengal now. 
,.,here is not on]y scarcity of food,- not only acute distress, but regular fDomine 
in its literal sense in most parts of Bengal. The price of rice has risen by 
800 per cent. :Rice which was selling at Rs. 5 per maund at the commence-
ment of the war, i.e., in September, 1939, is now selling at 85 to 40 rupees 
ppl' maund. In some parts rice is Dot available at all with the result tha.t 
.peuple are dying everyday by seonis Ilnd hundreds. People are eating leaves. 
'of trees and graBS of the fields. Thousands of famished peoIrlc are pouring: 
into t..'1l1eutt.aand other ·tOWDII iu lleareh of food. 'l'hey lie down'on the streets 
,Under sun and rain unable to move even for food. They die ill such large 
numbers that streets of Calcutta are blocked up by the d)ing and the dead. 
&.d bodies lie on the streets l)utrifying for hours and weeks. Corpses a.re 
Aowing down the river. People are dying in moffasil under the very nose· 
of the District authorities and in Calcut.t;u almost under the nose of the 
Oo\'ertJOr und his Minillters. Dust·bins are surrounded by hungry crowds for 
want of food. I have heard, Sir.-I cannot vouch myself for the truth of it,-.. 
I bave heard that wives Hnd children are being sold by people. There is. 
looting of rice and paddy by hungry and Bngry mobs. These are SODle of ·the-· 
horrors of the famine in Bengal today. This recalls to our mind Hunter's· 
picture of the great famine of 1770 and of the gruesome story ~ive  by Macau-
Ift:-" in his life of Lord Clive about that famine. 

Sir, it is a pertinent question I1S to what are the rellH(>llS and caullesof 
this famino. There has no doubt been some. failure of crop in some parts. 
but such failure has never in the past resulted in acute famine in the entire· 

'Province. It cannot. Therefore, I say this famine is not a natural calami~,. 
not the result of ravages of nature, lIot an act of God, but un act of mati: 
the inevitable result of the ill-conceived and suicidal policy of the Government 
of India carried out hy the province ill spite of protest of the then Ministers. 

The Government in the United Kingdom and the United States of AmerimA 
took proper steps at the very beginning of the war. There hu\'e been various. 
aim: of omission and commisaion by the Government. I shall refer to them. 
In England and U.S.A. a co-ordinated policy of production and distributic)n 
Will! formulated and put into execution from the very. heginnin&:. The acreage 
under food prod'J:tion rose by 50 per cent. in England and production wen' 
up by about 12 per cent. in the United States of America. :Sut the Gov-
ernment here did nothing of the sort-:did not take .the situatiOn seriously. In 
England people have now more to eat so far aFl the necessary foodstuffs n.re 
concerned than before the war. Here in India the position gradually 'lond 
steadily deteriorated and now the situation is "bsolutely desperate. Tn 'Bengal 
the situation became acute lrinoe Japan's entry into the war. Then followed: 
a series of sins of commission. 

(1) Rice was exported outside India on a large sellie under orders of tlJe· 
Government of Indill. Now, Sir. Government exported rice when they should 
have imported. They snatched away food from the mouths of the dying .ana· 
'Starving children of the soil and gave it to fore!g'nerfl. This export went on. 
inspite of famine in rice and never stopped till about R fortnight ago when a· 
communique was issued on the 28rd July withdmwing the Government·a.: 
undertaking to export rice until further notice. This', I Ray, Bir,is &lICandal 
of the·, first ma it~de, a shameful story of the betrayal of the people's lite-
and property.. It 18 a cool calculated policy of sta"atimi cd the .peOple ot 
Bengal. ,All deaths by starvation in Bengal reaDy cons.titute murderny those 
who are .. ponaible for $he export of rice. Sir, on behalf Qf the ~ of m,)' 
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province, I bring this charge of mass murder against those who are responsi-
ble for tht>- export , . of rice during a. time when there was a famine in 1'icc. 
They will have to answer before man and God. ',. 

(2) Another reason for this famine is the purchase by and aD behalf' 0: 
the Government for troops and those connected directly with war effo!f;s. 1'h! 
GovernmeIlt slogan was 'purchase any quantity at any price'. This slpgBn 
was freely promulgated by Government officials even' in public meetings._ 

(3) Still another reason for this famine is the purchase by and on behalf 
of the Government in furtherance of denial policy promulgated by the Gov-
ernment of India in Bengal. The fiat went forth that rice must be remqved 
from three districts within 24 hours. Denial policy indeed! May I ask denil'l 
of whom? Denial of Japan or of Bengal? . 

(4) Categorical and solemn promises made by the Centre for supply of 
foodstuffs to Bengal wpre not implemented: Bengal's arrangement based on 
these promiaes therefore failed inevitably. ~ ~ 

These are some of the important causes which have aggravated the situa-
tion in Bengal. 

Now,the question is; What is the responsibility of the State during 
fomine? I say that it is the primary obligation of the State to feed people 
during famine, not any particular class. but all people who CRIlDo$ obtain foo~ 
for themselves-not as a matter of charity or cQIlcession but as a matter- of 
bare duty inherent in a civilised Government. This is not my theorv or 
priuciple. This principle was first enunciated by the Government of Ind'ia 75 
years ago after the Orissa famine of 1866 and the Hajputena famine of 1868. 
t.he principle being "to SlIve evetry life" and to prevent all deaths by fltllrya-
tion and relieve all distress caused by scarcity of food. The Famine Commis-
sion of 1880 recognised this responsibility to the full Dnd most unreservedly 
and unequivooably." Again the Famine Commission of 1898 completely vindicat-
e,I this principle of 1880, ViIS., the duty of feeding people and saving every 
lite. That policy stilI holds the paid. There is no going back. There is no 
escape from it. 

Judged by this test, are the Government discharging that responsibility? 
Are they saving every life in the country? Let the dead \lnd the dying people 
in Bengal, let the starving and suHering people in all deficit provinces pro-
nounce their own verdict. That verdict is that thE' Goverlllnent have not done 
their duty by the people. They can only fight the Congress but not the 
demon of Famine. 

Sir, r claim the Government shall frankly liPid fully admit thut responsi-
bility, and admitting it perfonn that duty honestly and courageously like a 
dutiful and civilised Government. Let there be no legal quibbling and hair-
eplitting argument about the constitutionnl position and technical division of 
responsibility between the Centre and the Provinces in the Schedule to the 
Act of 1935. Let there be no attempt of throwing the entire or wain burden 
on the Provinces by the Centre or by th'e Provinces on the Centre. Sir, t ~ 
war has thrown to the wind almost all fhe laws of t.he land lInd the country is 
being governed by nats of the Executive and the Military. There, shollld 
therefore be no plea of constitutional difficulty. The ultimate responsibilit.,· 
must be t~ e  by the Centre. The Centre must have a thoroughly organised 
and co-ordm~ted AU-India Food policy and enfo,rce loyal co-operation, of the 
surplus Provmces ,!,nd not. rely merely on their mero~ or charity.. They 'must 
not leave the defiCIt ProvInces at the mercy of the suqius Provmces to iight 
their own batille. ' 

Bengal's case is special and pec\lliar. It is the greatest deficit prov~ ce in 
normal times. AU imports of rice have been cut off by Japan. It is in the 
war zone. It is an indlHltriul area. The Government of India should in the 
interest of defence' of the whole of India come to the Tescue of Bengal as ". 
war measureanct. even for reasons of strategy. It is 'not a.n ordinary peace-
.ime famin& but famme in war-time resulting from war conditions and ftlrih81' 
aggravated 'by mistaScenpolicy' in support of war effmts. 
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·Ontl uifti('ulty hus heen to know what has been the policy of the '(loveru-
lUent of India. 'fhe policy has been changed almost every fortnight. Some-
times controlling, sometimes de-controlling, sometimes free trade, sometimes 
jnter-provincial restrictioHs. Even the Food Department was not stiu-ted at 
t:he Centre within a year of the comm~oeme t of the war. 

The original scheme was for distribution' under Central control of surplus 
.foodgrnins to deficit areut!. Estimat.es' of such available surplus f1U(~tuQted 
wiJdl.v. Prolllises Illude tQ Bengal were. not implemented. Bengal's urrunge-
ments based on those promises t.herefore failed with dire consequeftces. 'rh/oi 
scheme failed admittedly. It failed fm' want of co-ordination between !rbe 
Centre lmd the Provinces and for want of an administrative machinery. The 
Oovernment of India bungled. Mr. Amery said: "There has been serious 
buhgling in the food administration of IndiQ.. .., 

Rice can be had in some parts of the country at Re. 8' to Rs. 15 pd' 
lJ'!,aund. Why should the price be Rs. 85 to RH. 40 in ~e al  Why mould 
there be a shortage of riee in the most fertire portions of the province: nay, 
even in Barisal the granary, of Bengal? The irresistable condu.ionis tht:.1i 
there. is something wrong somewhere in the administration of the country .. 
Has the {Jovernment discovered the plague spot? 1& it merely ~  

The original scheme failed and. a. new policy has been formulated.. It has 
been changed "drastically" m the language of His Excellency the Viceroy. 
The provinces have now been asked to procure their own supplv and. to orga-
niae their own measure of co t~l and to make their own animgement. feir 
transport. In other words, the de1icit provinces are to fight their own battJe 

I P. II 
without effective intervention of the centre. This is a vicious prin-
ciple for shirking the responsibility of the centre. The new policl 

does not relieve the vital needs of deficit provinces. A more thoroughly orga-
nilled nnd co-ordinated All-India Food Policy is necessary. The new policy 
does not provide that. 

, Now, let Ille conclude Illy speech with Il few constructive proposals. Bengal 
must fprthwi/th be declared a famine IlreR and the Governnlent must mulertake 
to feed the famished people. That ill the ·first step that is required. There are 
t.'1fee distinct problem~, "i •. , supply. distribution and control of pricell. As 
regards supply. the Central Govennncut must now Ilssume sole responsibility 
tor making necessary supply of food grains Ilvailable to' the (Ieficit provincee, 
particularly in Ht'ngal. The purcbase sbould be made by \he Food ])eplltl-
ment of the Government of India through the Provincial Governments coneern-
ed. Supplies must commence immediately and at reasonable price and must 
continue as long all the RC8rcity prevails. The Centra) Government must mukft 
full and adequate 8lTangements for transport. To mee\ the emergent situation 
d. Bengal military stores 'within the province should be made, avaUable. imme-
dilrtely as loan for temporary period. 'there should be stoppaJle of purchase 
fer' 'the military excepting for their_ immediate requirements. Exportt; Rhould 
be totally stopped. Imports from outside India should be rrll ~erl immedinte-
ly. As regards distrihution, there Rhould be II Central Council eOllsistin£r of 
1'epresentatives of all portieR in eflChprovinC',e and their advice should be 
aocepted hy the Govenlment. Besides. thel'p IIhould be Food Committef!!I 
eonstituted on the same baaia to advise the ltuthoritieR in towns RDil district", . 

. IitdtD!trial eoneernFr Rnd 11""8 shoula not he nllowed to stoek food grainR for u 
great lellgth of time, Rationing should be i troduc~ed in all urban area'll. As 
~td  price, a ceiling price should be fixed. There should he ,trict scrutiny 
.tplU'ChRse price and ('ontrol over Rll iDci,dental charges at various ~t e8 
tltrougb which the stuff will paBs till it reaches the cOD.B~er  
, . With thetle words 1 conclude my speech. ..... 
~.~ Ab4111 Ballm Ghan ... : Mr. Preaident. my heart ached when T hel\rd 

the Honourabfe the Food Member diapOlling of tM case of Bengal oJifl tJ~,. 
r..,nirig 8S he dOeR from B'enga!, oWi, ~ 8S be- does wball is appe i ~, in. 
BeD~ he has dispOBed of the caae of Be ~ai. in' a few senteur.8B. ,With" 
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C lmbli~ hearl, 1 .stand to-day to narrate the harrowing tale of my province, 

.the ru .i o ir~ tale of thtl fumillO Htrickenpeople dying of Htal'vation in 
lUJlldreda_ and yet the stony heltrted Government . . . . 

All BoaDurable .ember: Which Government? . 
SIr Abclulllaltm Ghumavi: . Government of India and the Bengal Govern-

ment both. Both these {}overnrnents treat thil! matter with a callousness 
'which has .no parallel in the history ot British India. Before I proceed to give 
you the full pi(lture, I would narmte to the Bouse what happened to me & few 
·days ago. In my frantic attempt to get *e . latest news from the various 
-Chambers qf Commetce, and from various IJUblie JIltln in Calcutta, I Bsked for 
('ertuin trunk elll1s and was anxiously awaiting messages from Calcutta to 
·tH'quaint myself with the up to date food situation. As ill luck would· have it, 
j" spite of the beRt efforts of Sir Gurunath Bewoor, whenever we Wllnt the 

'!lervice of B telephone, that breaks down, and I was told that I could not get 
m,V trunk c811 owing to breakdown in the Calcutta line. Disappointed as I 
wall, I kept the t,elt~ l o e at, my beside hoping against hope that. I might 
('aich some news from Calcutta . . . . . 

The 'lrIIIIOUrablII SU Jeremy Ralaman ( i c~ Member): To catch the 
:"*rket. 

Sir' .A.bcl1IlllaDm QbuuYi: . . .. to catch the market of the men dying 
.of starvation. Luckily my telephone rang and I thought I would get Q 

message. Hut, behold, it WIIS au inter-connection and I accidcntlllly listened 
to the telephonic conversation between a high official froin Calcutta and a high 

-official in Jl>elhi. It was audible enough. I could hear and I jotted down 
the message which was being transmitted fromCalcuttnto this end. The 
JJlessage ran as follows: ' 

.. Death roll i ... moullting, .mostly amongst peaaantll and ~or i ~ cl88llea. Lootiug and 
.arson of food grama are takmg place more and more. It LI advlAble to declare Benru 
.Ii famine atricken area. Uoleaa tow ia done the situation will become W01'll8. I au e8~ 
'that ov.erllm~ t should at onco! declare Bllng ... 1 It. famille area. a8 the aituauon is deteriorating 
·every mmute. 

1 heard ihis telephonic message owing to the inter-connection. We have 
Jititeued to the Honourable the }<'ood Member for one hour and twenty minutes. 
He tried his very best to impress upon this House that. 80 far 88 the Govern-
.Dlent of Indio. was concerned everything was done. to llIeet the situation, and 
.thut it wus 110 fuult of theirs and they take 110 responsibility fOJ' the cOllditiou 
.1I0W prevlliling. He weDt on to vurious tuti ti(~ wluch I tlhllll qUClit:Oll Illter on 
.Lut 1 wunt to bl·iug befot·e t.his House my point of view and thut is this. On 
.thl: 3rd Septeinbel', 1939, when the war wus declared by Gennaliy, was it not 
.tht;, first duty of the Government of India to have tuken ytatistics, of food 
'Arllim; of Iud·lll? ] lu!k, were uny stntisticti of any kind t-akeu when the war 
'WUti a(~c)u.redJ Neither _WIlS any ussessment mude as to the.requir·ement8 of 
-t.he food ,:gt:ail\lt-; for the unned forces that Wtlre sent to Indiu, 1I0r wos lUly· 
'JlSSt:'ssment made lUI to the requirement.,; of the food grains for· t,he civililUl 
'pofJuhrt.ion of this country. l.'his is the first mistake they nJll«e.- No stll tiat-ioll' 
'were available of the food grains ,available in the eountry and olso the 
'requirements of ,the civilian population as well 8S tht' Inrge army whieh has 
'been coming in from year to year. Particularly when Japan declared war, the 
.Allied countries flooded India with armed forces and yet no serious steps ";Vere 
·taken to ,pnd out the food position. On top of that, owing to the fa.-ll of 
France in 1940, the Anglo-Erench 'pool by which tlie resources of both the 
:Empires were pooled together for common use broke down owing to the non-
'availability of the share of· the French Empire and the loss of our own Empire '8-
contribution whieh was sent to France. Still the Government did nothing at an. As the Food Member only took charge 8 few months, ago, he will p;re-
sently hear from me as to what hllppe!led during the last four years of ~icb 
he ~ o  nothing. He said that everything wall O.K. so 'far u the G()'\7ern-

. ment ,of India was concerned. I say e~ and now that every year and every 
tri'onth tbey have been doing absolutely not-biug to i'(lfiet the. aituati«?n that ~8. 
ultimnte1y arisen toc1nv. Tn H141, nR my iR'onol1J'ohle'friend, tlhe FoOd Member, ., 02 
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~8 told us, the price of food grains started shooting up. The Government of 
lndia t ~u t that the time had come to control the price of food_grains anci 
they first experimented with the control of the price of· wheat; Tliey put a. 
IDaximUDl price on wheat at its source and they said that this wheat should be 
available at that price plus the freight to the centres of consumption. My 
Honourable friend's predecessor made that arrangement but it utterly failed. 
Thllt system did Dot work and cannot or~. It failed because merely "fhe fixing. 
of price cannot acbieve the object of keeping dmm the price. It .is common. 
aense that if the supply is short, no amount of price, fixation can stabilise the 
prices or keep them down. 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch at Half Past TwG of the Clock,; 
Mr, Deputy President (Mr. Akhil .Chandra Datta) in the. Chair.) 

. ' 

Sir Abdul JIalim Gh1llD&v1: Mr. Deputy President, Sir, I was diseussing 
the wheat situation' in 1941 when I tU\id the wheat supply in India waR short 
and merely fixation of...a price would not help to stabilise the, price until yoU' 
can find the. wheat to up~l'y. ~ at happened was t ~8. ~e  the Govern-
ment of' India fixed the cellmg prIce of wheat at Rs. 6 at Its Bource plu8, the 
transit charges ,to the destination where it will he sold, the U. K. C. C. were-
freely buying wheat at Karachi and Bombay at a much higher price than" W8& 
furad by t ~ Government of India. That being the case, how could anybody 
believe that the level of pril'e CQuld be kept d6wn? Perhaps the U. K. C. C. 
can be I.faid to the first to create II- black nl,arket in this country. 

On the 8th December, 1941, Japan declared war. 'E\'"en then the eyes of 
the Govenlment would not open. Sir, it is difficult to make the deaf hear ancl 
the blind Ree. That is my difficulty .. ' This wooden Government, is deaf and' 
hlind. ' 

The Bonour&ble Sir Sultau Ahmed (Leader of the Bouser: They can bear 
~ou all right and see you also aU rigbt. 

Sir Abdul lIalim' Ghuznavi: Even at that stage lifter the declaration of the 
war hy .Tapan, neither the Centre nor the Provinces took any account of the-
food eensus or started R .. Grow More Food'" campaign, 

TIle Honourable liir M. Azlzul Haque: The;" did. 
Sir Abela! Halim GhuDMi: My Honourable friend saYB they did. 1 am 

talking of December 1941. They did nothing of the kind then. There wus nc> 
'Grow More :Food' campaign at that time. It was done at 8 much later stage. 
The ~ou e will bear. me out that the Bunna rice, which used to be imported in 
India, fed almost half the labour popUlation of India. That rice was lost. On 
the top of that, exports were freely continued. That was the position (',f' 
Bengal in December 1941. 

My Honourable friend, the Food Member, hnd written a book which we 
have read with intereBt---"The man behind the plough ". He has already 
quoted the last paragraph from hiR book I!n the ri(:e position, buf I wi)1 say thiS' 
that he had alrelldy given to the Government of Bengal and the Government of 
India ample Rtatistieul figureR long hefore the war. The WBr was started ill' 
Reptemher. He hnd pointedly stated in his book about the rice position, and 
the b()(')k Rhoulcl have heen consulted and considered and action should he,v .. 
been talcen ap"rt from the wnr. He had pointedly referred in his hook to the 
fall in the production of rice in Rengal and the Bengal's position 88 a deSe" 
province waB particularly em.p a iB~d. He ,had shown it very clearly in his 
b()01c that Bengal WIlB " doficlt provlDce RS far aR rice was concerned. 

Dr .. SIr ZIa 'UdcUn Ahmad: When WIlS the book published? 
Bt.r AbdUl Ballm Gh1llllMl: The book wnll ready, in 198B. He had pre-

pared i~ for, the uSe of the, Floud Co~miBaio ic  met in 1989. If ~ ybod,. 
,,'ould read the chapter on Beagal R1CS, he would understand the position .that: 
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Beng"l was til! along the deficit province so far as rice was concerned. :lie haci 
proved also that while Bengal's rice production was falling, the other rICe pro: 
oducing provinoes were increasing their production, and the population in ;Bengal 
wa.s increa.aing aa 'in other parts of India. He mentioned Madras as an 
.example. The rice position in Bengal was i;hat most of its labour in the 
we,atern diatricts was fed on Burma rice and therefore the Bengal rice which 
wus of II. superior quality could be exported to a certain extent to other parte 
·of India or outside India. The mo~e t the Burma. rice was stopped, : it was 
jncumbent upon the Government to put 0. stop to all sorts of exports from 
Bengal. That they did nat do. -

My Honourable friend, the Food Member, gave us statistics of exports from 
.January 1943 to 31st July, 1943. I asked him then and I repeat my question 
;again: Will he kindly place before this Honourable House the figures of 
-exports of rice from Bengal in 1941-42? You exhausted Bengal by exporting 
.all its rice. I am now coming to the further serious matters which account for 
this famine condition which now prevails in Bengal. The condition that now 
prevails in Bengal is entirely due to the Government of India and I will prove 
:ita, 

In April 1942 the Oovtlrnment of India. decided to carry Qut a 'denial policy' 
,in the three surplus rice growing districts of Bengal. This was not done by the 
Provincial Government but it was done by the Government of India on the 
.advice of its military advisers. When it was feared that there may be an in-
vasion by Japan, they made arrp.ngements that the surplus of the three 
.districts which are on the borders of the rivera and the S68 sbould be removed 

.at a safer place in order that it may not fall in the- hands of tbe enemy. Now, 
'Sir, Mr. Fazlul Haq in the Bengal r .. egislative Assembly on the 5th of July, 
1948, referred to a letter which he had .addressed to His ExcellenCy me 
-Governor of Bengal on the 2Jl.d of August, 194'2 and with your permisSion I will 
.. ead only an extract from that letter to show who is responsible for ~t i  position 
in Bengal. He savs in thnt letter: -

"In a matter of ~c  vital importance affecting the question of foodstuffs of the people, 
'Yon should have called an emergent meeting of th!' Cabinet and discu818d with yonr 
Ministers, the belt means of carrying out the wishes of the military authoritiee and of 
the Central Government. But you did nothing of the kind." 

Later on, he says: 
"At the present moment we are faced with a rice famine in Bengal, mainly in consequence 

of an uncalled for interference on your part and of haaty action on the part of the Joint 
Secretary." 

Now, Sir, you would bear me out that he cried' oar ~ in August 1942, he 
apprehended a famine in August 1942 and I cannot believe that he baa-said 
here when attending a Conference in Delhi that no rice was required in Feb-
ruary 1948. Then he goes on to say: 

"The molt outstanding inetance of blunder which haa been committed by the permanent 
officials, appal'8l1tly with 'your knowledge aud concurrence, hal been the CaBe of' preventioa 
of boat. from !toing out into the Bay of Bengal for the purp088 of cultivation of the laud. 
in tho varioua lIWida lying at the mouth of the Delta." 

And therefore all the talk of 'Grow More Food' campaign came to an end and 
the '.more ~ood' prodll;ced was taken. away on account of the <denial policy', 
and lDstead of making more arrangements for food, arrangements were made 
to have no food at an. There is a statement later on which he wrote to the 
Governor about two cases, which he has repeated on me floor of the Assembly 
on 5th ,ruly, 1943 and this statement stands unchallenged and uncontradicted 
till now. . 
. Now, Sir, that was their 'denial policy' .which was adopted under instruc-

tions from the Government of. India by the Government of Bengal. The 
'denial policy' was put into effect and the surplus rice fronl these surplus 
districts was removed to Q sRfer place in Bengal. What did they say'J They 
said this: we are removing th1s rice to a safer place so 'that it may not" faD 
into the hands of the enemy. When t.his rice was being collecte'd, we were 
assured by the Government that this ricp would he solely utilised for the 'People 
of Bengal. But what did they do? May I ask ~e Honourable Member for 
Food to consult'hiR Secretary, Major General WoOd, nnd ftnd out what was' 
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done with this 8urplus rice t a~ was taken away. What was tlbe ............ 
liven? W811 that ussuranoe oarried out ?Sir, the Honourable ~l8t :B,utler 
who was then in charge of this "denial policy' bimaelf oame to me and tOld 
me, us I had something to do with \his 'denial policy', aD4 he aSlured rue that 
his iblltruetio1l8 were from the ovet lll~ t of India to remove this rice to Ii 
sofer plsl'(' for the use of 'thl" BenbFBI pt'ople us Bnd when required .. But what. 
Will; dCllle? 

. .NOlI', Sir, before I come to what W88 done. what happened! to that huge' 
(lUQ ~it.  of z:ice " i~ the O.overnment of India puid for and purd18sed, I will 
menhon one partIcular instauct:· and that would give .vou an idea as to how the 
bluck market came into existence in BengRl. Now, Sir, thi8 rice was • being 
hought by the Government of Inllia Ilt rupees ~i  pt.~r lIulund in 'Ulufut\l>Iil plnnes,. 
plUH " tell per e{'nt. prt'millJU. Ihwretion W~l" gh'en to the ll~'t r" til illl'rt'"l'lil 
th" purchase price by ten per eent. if t.hey could not find' sellers at l{FL 6 per 
mnund in the mufassil. This wus being C1\rried flut und'er instnlCtioDH from 'the 
Go,-enmlent of India in the three mufnssil dh;tricts. Simultll1l(>()uslv the 
Commerce Secretary' to t.hl" Oovl"rnment of Renga}. wlio wtm Rslted' hy Hi8. 
Ex('eUency the Governor of Bengol to .remove this ril'e' f,rom theRe three 
districts within the llE'xt t:wentv four hours-but it. ultiillotE'l" took from four 
to eigb1l months to remove the "'hole qUAntity of rice :from those three districtf: 
-thiR Commerc.e Secretary i ~u.e  11 Gurtte rtrao1cfi a ~1 in Calcutta .fixing the 
ceiling price of rice. He fh:ed thE' ceiling prioo of rice to be sold at Calcutta 
market At RH. 6. Here, Sir. :\'OU have the Government of India buying rice' 
in the mufnssil at Rs. 6 per mBund ph,,, l"ven ten per l'enL morl". Oil till''' 
other hnnll YOll fix the ('ei1i ~ pril'e for ri('e to he sold fit Calcutta nt. R". 6 not. 
even taking into consideration the frei!fht. 

'. ft. BOII01I1'&bI. SIr ... ' AIlnl BQque: Sir,.f havt> nothing to say as 
reganie the previou8 statement. But when my Honourable friend enters into 
the question of -.that was the price fixed by the Provincial Government·, surely 
that is a matter which is not for the Government of India to take up or for thiR 
TJElgiBlature to discuss.·· 

Sir Abd1ll JIal1m QJm ..... vl: My Honourable friend Reed have no appre-· 
hension. 1 81ll discussing the Bengal position and I aQl entitled to a~ 
was done by the Government of Bengal. I must put my case liS clear 8s I can 
put, giving all important facti@. 

'l'Jle JIaDoarable SIr K. Aafaul B.aq •• : That I am prepared to hear. 
8lr Ab411l JIallm Ghana91: ~t is aU I want you too do. Sir, py putting 

a ceiling price at RH. 6 at 'Calcutta, the re8ult was that an the rice that wa. 
available at that time went into the black market. That ia quite natural. You 
buy.in the mufaS8il at Rs. 6, surely you do not ask the traders to sell it at 
RI. 6 at Calcutta, tIlking no cODsideration of the freight and the DOl'Illal profit. 
Then, you see that it did not end there. Immediately tha price began to rise. 
The next step W88 to ask the trnders to hand over all the quantity of rice that 
they had in theq. godowns Bnd this resulted in the searing Rway of rice and' 
making it ~o underground. All the rice that was available in Calcutta thus· 
went underground, at that time. As T have Raid, it waR the 'denial policy' t1iat 
was pursued that was leapon8loie for this. 'Rice waa eo e~ted and removed to 
A safer diRtnnce in orlier that it might not be got hold of by the enemy. But 
what was the actual result? WiJ1 my Honourable friend the Food Member EIIY 
what WRR done with the rice thus ('Ollected? Does he know where the rief' hsd 
~o e 7 WaR it made available to the people of Bengal a8 waR al'lflured? 1 put: 
to m:v Honourable friend this Atraight question. If he cannot, nnflwer, r win 
give him the answer. The anRwer iR thiR. The Govemment of India exported 
All the quantity of riCI" that WI\!; col1e~ted on BCMunt of the 'denial POlillY' and 
they mAcJe a hutl'e profit, over the tranl8ctlon. Ontbe p~ t of retno'Vin,r the 
rice ·on ncC'ount of the 'dAniR} 'Policy' and on the nretext nf ~t'lmo~  ,t to safer 
-'fflt.anee. the Govemment of Indiaex-ported atl the rloe flo CeTlon, the Mtcldl& 
EMt and other places, wherever. riee wafl wanted. : 
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Aa B'aaourable .ember: How much? 
8lr AbdUl BaUm GlLumaYi: Let the Honourable Member for Food state 

how much. I ask him to state what wus the quantity that was bought under 
Ute 'deniaL pOlicy'. ., ' 

Mr. Deput, IIrtItdlDt (Mr. Akhil Chandra Dattll'): The Honoo1'8ble Mem-
htll" 's tillle is over. 

Sir Abdul JIaUm GlLumaav1: That did not end our trouble. - The Govern-
lIluut of India were under certain commitments to Saudi Arabia for the sUllply 
of rice, and numerous licenses were granted to the merchRnts of Calcutta b;\' the 
Uovernment of Illdia to export rice from Bengal to Saudi Arabia and the Per-
sinH Gulf. ~'ir t we lost the Burma rice, then we lost a huge quantity of l'iee 
[Illit waR collected under the 'denial policy', And then we also lost on QCcount, 
of the Government of India's eommitment to Saudi Arahia Rnd the PerHinn 
nulf duo to which huge quantities were exported there. 

Sir Muhammad Yamin Dan (Agra Division: Muhammadan Rural): When 
was that exported? ' 

Sir Abdul BaUm GlLumaYi:, The whole of it was exported in 1942. 
Sir Muhammad Yamin lDla.n: In W]'Bt month? 
Sir Abdul BaUm GlLunav1: That is for the Honournble Member to state. 
Th.· Honourable Sir II. AlIzul Haque: oir, I should have eXpected that 

before the ffimourable Member mukes u charge that thif; hUfI creuted II t'litlJU-
tion of deficit in Bengu.1 he ought at least to give facts as to when that. 
deficit took place, because the situation will completely change if the event" 
oecllrred after Oetober and November or before. 

Sir Abdul Baltm Gh1llll&'9l: It was co ~cted from April to August. They 
can fiud out from the records or from the Honourable' Somerset Butler who is 
still their officer in the Food Department, 'as to how much of that was export-
ed aud when nnd how, at what price it was bought and at what price it -:vas' 
exported. . 

Sir. II frHntic telegrnm WIlR Rent to Il)e by Mr. Faz.lul Huq, the 8~- remiAr 
of Bengal, which led me to move an adjournment motion. In this cl)nnee-
tiol] I want. t,o mention certain matters arising out of that notice which 1 
gllve. That notice of adjournment was given by me on the 4th for discnssion 
on the ;ith. The Honourable President after reading the text of that notice, 
which is a pUblic property and will be printed in the proceedings of the 
Assembly, disallowed that motion. It wa.sgiven to 1bepress but. my Honour-
able friend, the Leader Qf the House, gags the press and ot i~ is pdblished 
which is not to· the liking of the Press Ofllper, What is the use of our ~i  
here and making statements which are not allowed to go to Bengal; - thus 
people do not. know at all that ~e are doing our best to give them reliel. 
ThAt is what the 1{onou1'8ble Member in charge of Information a~ done,-
gagged the press. • 

Seth YUIOOt Abdoola Barocm (Sind: Muhammadan Rural): Sir, on a. point 
of order, are we discussing here the question of the liberty of the press? . 

Sir K uhamm a4Yamin lDla.n: Sir, IshouW like to point out that the!' 
time fixed WAR 20 minutes for each Member and if am' one wants t.o e cl~ed 
that time he should discuss only relevant points. . 

Mr. Deputy Preaident (Mr. Akhil Chandra Dattu): That is quite right. 
Sir Abdul' HalIm GhumaYi: I will not, reRd thE' wholE' of thRt telegram but 

J wiII read only Q few lines from it: 
--Hengat conditioll" MUI'pasR even horrol'8 of 1770 'aminI'_ All political PII.I'til.'1 stronglr 

III'ge allotment 1I.t. teut fiv!' days diBcU88ion food situation reservinv; two daYB for 'Renga .. 
Muslim 1.eague including League M.L.As. Rupporting .pre ~ t  Ministry BenIJal ad.mlt. 
people dying hy thoulIIlnds and living on carcasses floati ~ down rivers' also selhng WIYPS 
and, childreri. ~e al Oye 'l1m~llt hav!' bpen rl' \ui8iti~II1  food~tuff8 ~ df'~ rull' ,75-1-, 
])Ilfence of 1ndjp. Rule. which In our judgment ,Jfr(l "lre8 and which potnt 18 ~11"-llldt"e 
High Court. Bengal Government allowing purc a.~ of foodstuffs for und .. fined purp~~. 
All available foodstuffs should at once be s,nt to Bengal to be di tribu~d on '~e adVIC:e 
of 'a Food DiBtribution Committee consisting of all parties. Impoasibll' t~ ralRe fund,. 
publicly becau.e Govemment have effectively gagged presti and passed strmgrnt ord.JB 
agaitl8t. pl1blieatioD of dittl'f'88 conditionll on pain of severest., p!'nattlt's." 
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1Ir. Depu\J Pruldent (Mr. Akhil Chandra Datta): The Honourable 
Member must now oonclude his speech. 

IItr .Abdul KaUm GhUDaY1: I am finishing. Sir. Believe me when I 880y 
that hundred. and thousands are dying every da". and .every minute lost will 
~ea  more deaths. I therefore ask my Honourable friend to rush foOd to 
Bengal. If he cannot do it he should ask the military who have got stock, 
to lend to Bengal. They oan lend it till he is able to send food to Bengal. 
and only thus can he save the lives of people who -are dying in such large 
numbers. 

8lr IlemJ B.IcbardIoD (Nominated Non-Official): I oongratulate the Honour-
able Member for the Food Department on the very full Burvey and interesting 
details which have been disolosed in. his .peech. We certainly expected 
Ilothing less from one who has given practical evidenCe of t~y of agriculture 
by his. book "The Man Behind the Plough ", u title which Curiously enOURh 
is rpost apt for the position he now occupies. The HonouraDle Member's 
speech will be studied by this House and indeed by the ~ole eountry with 
that care and unusual interest which this problem demands. for undoubtedly 
food has become a subject of primary concern in this country. For this 
reason, Sir. we in this Group share the feeling which has been evident from 
the Dlany question" which hlwe been tlMked during Ule oOIl",eof thi, Sessioll 
that this debate, whicb is of first-class importance. ought to have taken place 
nt the cowmencemt'llt of tllt' Session il1~telld of at the end of the Ses8ion. T 
cannot congratulate the Honourable Member or Government on the arrange- . 
lIIentR Iilade for the programme of businE',sR. this Session and it. is inesctlpllhle 
that Government has laid itself open to criticism on the grounds that whilst 
people were starving, discontent was rife all over the country. and the . food 
I)robw.m W88 burning. Government were content to fiddle with legislative 
meRSltreS of far less urgency and· which oould have waited. 

Sir, it is really deplorable after all that has happened that the lessol, of 
the folly of being too late has not been learnt. It is quite obvious that tru: 
formation of the }t'00d Department itself was years too late. When other 
countries were planning. and ratio i ~ India had a surplUs in many commo-
dities which. had the FOod Department then existed, (~uld have been J'ur-
chased and stored "by Governmfm.t &s provision ugaiust the rainy day which 
has now come and found India unprepared. All countries· engaged in this 
war must clearly have realised at the outset that the resources required for 
feeding their people should be fixed at a minimum and preserved as Aueh, 
leaving the whole of the balances of transport and other ancillary functions 
to be devoted entirely t.o the prosecution of the war. &, even if there was 
no shortage there was a ne.ed at the "ery outset for the organisation of food 

supply on lines which would release the maximum of other servioes 
to the prosecution of the war effort. Rationing. even if there iii a 

snrplus. is necessary in war time to provide against possible transfer of popu-
lation, breakdown of transport and general uncertainty of the future. Wherever 
ra~itmi  has been introduced, it bas immediately inspired confidenoe and has 
worBed. . 

J P. JI. 

Then, Sir. when Government eventually began to wake up to the im-
portance of food, they merel:f put a section of the Commerce Departm~ t On 
special duty and subsequently even when pressure became greater and a 
separate Food Department was actually created. it was attached to one' of 
thlr most hard-worked Members of the Executive Council. The result is t. ~t 
the present Commerce Member has inherited not only the Commerce·· Depart-
ment but the Food Department and the Department of Industries and OivD. 
Supplies. Who caD say today which of tbese departments under the care elf 
that Member has suffered most from this O'Ver-hurden? Is it still too late 
for Government to realize that the titne has (lome when. the problem of food 
CUD no longer be shared with other responsibilities and that the people of 
this country demand. as they have previously done. that this all-important 
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:subject he placed in charge of a Member with ripe e pe".ie~ce who will bp 
.able to devote his entire time solely to food as is so obviously necessary. 

Sir, I ~ Borry.to have to produce these recrimina.tiona, but I feel tbat 
unlesa Governrhent's attention is called to the very strong feeling8which hMve 
been aroused in the people of India by the present circumstances, we ':hall 
not only fail to learn the lessona which have been provided, bu~ also it will 
not be possible to make constructive suggestions. We fully realise that 
Government need as much assistance lI,S possible in building up any future 
pluns wbich the many Conferences held may ha.ve evolved and we hope t a~ 
in tbe course of the debate, Honourable ·Members will not confine themselves 
merely to re~rimi atio  and criticisms, but will endeavour to put forward 
.constructive proposals for the future. !tis in tha.t light, Sir, that I <Jhllll 
now proceed to combine any further eriticisJns I mav have with cel·tain CODf;-
trnc·tive proposals. . 

III tbe first place, hefora we atttllllpt to cure. thtl disease we must lwow 
whut the C8U1ltlS are. What are the causes? There has. of course, hsen u 
:shortage of food grains generally. The extent of the shortage we do not know 

. beclluse tlatisfactory statisticQ urtl not Ilvuilable. With this fea.ture we on this 
sidtl hlLve dealt ad~uately in previous debates and I do not propose to recapi-
tulate the points which will require attention before agricultural records ('aD 
be ('ousidered in auy way slltisfuotor:y. But admitting 8 shortage what were 
the re!!ults? We are ull agreed that cel-tain people have attempted to profit 
by the shortage and we call them hoarders. III every Legislature and in every 
public body condemnu.tion has been universal. Everyone has demahdbd 
exemplary punishments, but if these have occurred I am not aware of theru. 
I think I sllould he correct in stat.ing that every l'lember of this House would 
agrt!e with me when I say the general public hal:! beeu trem6nd,ously Ji,;-
:appoiuted . in the measures S<) far taken. Government cannot complain that 
t,here was any laok of support during the lust debate in this House, for 
indeed some of the strongest comments were mude on this subject. I was 
.certainly very pleased to see the strong eomments of the Honourable the 
Commerce Member in an announcement which he made reeently wherein he 
dejlcribed hoarders IlS certain individuals with the most reprehensible criminal 
instincts. These sentiments 8S .well as the Honourable Sir Sultan Ahmed's 
recent remarks when he appealed to the Press for co-operation in this matter 
have, I am !'Jure, the cordi~l support of every one in this House, for thBY 
echo to tbe full the feelings which were expressed in no uncertain manner 
during the debate IllstSession. But, Sir, what is the \U~e of expreRsing, 
sentiments such as these when there is failure vigorously to ca.rry out prose-

,cutions and other measures to deal with this menace? Too long have we 
been tenderhanded towards hoarders and I say in the strongest pos9ible 
Ul8nJ).er that I can command that irrespective of who these persons might be, 
their names should be made known throughout the length and breadth of 
India and severe· punishments meted out to them in order that once and for 
all warning may be given to all those ot ~r people who haw onl.Y b~  
~ coura ed by the ridiculous punishments which have been tlwarded-fines for 
tnstance, a fraction only of theil' disgraceful profits. 

h Maul .... ~afar All EllUl (East Cent,rat Punjab: Muhammadun): Even if 
t ey are miDlstersJ, 

Sir Henry lt1chardaoa.: Yes. Now, Sir, as I have said in dealing with the 
causes of the disease; there has been shortage of food grains· generally, t.here 
has been lack of stntiRtics and there have been hoarders. Then there have 
been tra ~p r t diffi~ultie  resulting from sabotage,' floods and a shortage of 
coastal shlppmg which have further produ('ed locally famine condition!! . 

. But are. ~ e8e the basic causes or are they secondary? Why are we now 
famng conditIOns so very much more serious than ha.ve been faced in the past? 
The answer, in my opinion,is this: the very fact of a shortage and the 
fac~ of a war a~e convinced 400 millions of' people that to the extent that 
their means permlt they ~ll t ensure that their food will be available to thtlJU 
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and they are carrying abnormal reserves. It.is the common practioe amoligU. 
individuals to carry a r888"e ot food, but I would merely ask Honourable 

·Membera of this House what they themselves are doing. How many HoooUr-' 
able Members oould truthfully say that, they are today carrying no greater a. 
reserve of food than they carried in 'peace-times? 

Sir .Mamm '4 Yamin DaD: I can. 
(Several other Honourable MembeI'M also voiced the same ~pillio .) 

Sir JIeDry BlthIzdIoD: Thiti nlliy seem Ii slllull thing but it may come til'! a 
shuck to many to realiso thnt if every pcnaol1 in nengnl decided to carry 1\ 

l't ' erv~ of one mound of rice ill pl·epnrat.iCin for II. rainy di1~' no le81'\ than 2: 
million t·on'S of this stuillt' food would he removed from the llIarlHlt: olle 
quarter of Bengal's In,-eruge annual harvest. The metamorphoSi,s from condi-· 
tion!! of l'lenty to conditions of shortl\ge is 'ulle which hus not t think bticn 
sufficiently appreciated either by the Central or Provincial Governillents. 1' l~ 
Illllrgin of foodstuffs removed from the markets in ureter to provide ahuol'Hlltl 
reserves which the couutr~' has previously never ('nrried eqUidly removes the 
mllrgin of safety between suftic:iency lind stan·ativn. If the reserve ·,vas. 
univennUy distributed we ('Quid sit b I~  and 1 ndin eoulcl live upon its hump-
while the matter wns being sorted out. Rut. unfortunntely the distribution ill 
not universal. 1'he people who cannot afford to carry food reserves \"in: 
ata"e and are starving ~ecau e of the situation which has arisen. 

The que t~o  is: How Ill'e we to deal with tbis situation'! Are we to senci 
me ~ e  t-o 70,000 villages to tell hundreds of millionfl of illiterate people-
thot the\" must in no circumRtances oarrv reserves? Provincial Governmentli. 
have in 'fact done the reverse and have advised their people to carry reserves. 
No, the problem must be tackled in the light of reality and with co-ordinatioll 
and co-operation between Provinces and StAtes, which has hitherto h'len. 
tmhBppily absent. 

As I have previously !laid crop IItatistics are unreliable lind ProvinceI'. 
themselves do not really know what stock/1 of food they have, Estimates 
may be made both by the Central Government and by Provincial Governments, 
hui if a Province is mainly concerned with the safety of its own subjects" 
who ('ould lame· that Province'? If that Province, being uncertain 8S to ita 
actual stocks, provided for a margin of safety, would that Province be wrona?' 
On the other hind, if that margin of safety means death nom starvation lD 
other Provinces, there is reason seriQusly to. demand that the Mfety margin 
shan be removed. How is this to be done under the present coustitution 
which provides for autonomous provinces with agriculture as a provincial 
trubject1 The Food Conference held last· cold weather came unanim,olll;lly t". 
the conclusion· that in the present emergenoy food measures should be, subieet 
to Centml control and co-ordination. But food me allures have never i-eell' 
centrallv controlled, and even if this were possible, it is clear that Central 
policy tiJ.ust rely upon Provincial administ,ration. Time and again it has been 
emphaRized that vigorous action and inter-provincial co-operation are eSll8ntial. 
In replying to the Food debate last S'ession, Major General Wood reiterated' 
what the Commerce Member had lrlmself said when opening the debate. 
namel", t·bat cordial eo-operation and understanding between all ovemme t~ 
was vital. Oryly through Provincial ftdministrationR (lould the policies of the 
Centre be enforced. If this is agreed, and. indeed there is surely no doubt 

. of its tnlt·h, why has there beeu confusion? I think the reason is partly 
constitutional and partlypsychoJogical. Unlel'\s we are to alter the constitu-
tion, the autonomy of Provinces muat remain, and unless Provinces can over-
come the psychological 'effect of isolationism there will be shortage in deficit 
Provinces. It mav well be asked: Which are the deficit Provinces? From 
such reports BS I 'have seen· there appear to be practically no sqrplus p~ 
~ ce . Some pave just enough for safety and otheJ'8 are definitely short, 
A "'Daniel come to judgment" would probably lIay that those Provinces which 
have deinanded free trade are in deficit because they are 80 Ahort that .; 
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will pay anything for their food~ He would alf«) probablyaay that tbePro-
vincee which demand provincial barriers have claarly Huiicient for their require,. 
uuint·.,' and . pOssibly more. But until and unless both Provinces and :.he 
Centre ' ~a  agrefi upon 11 policy, it seems to me that our difficulties must 

,remain. 
\Vhu1 t.llI'lI ar~ the need,,'! We do not know what stockl'we lwve at 

present. But surely we can make ,some eBort not 0n1:y to ~rtai  what ,Jl~W' 
eJ'U1' we Itre getting but to keep track, und c~ trol of It. If thIS can ~e done.: 
anu I admit it will be difficult, botu PrOVlIW{lS lWd· the Centre w.lll know 
wlwl't' they. f;tand, und the burden call be distributed fnil'ly if there is a shor:t-
a ~. 'rhell, at .. letlHt, tit!H terrible IIIl1rgiu of ecuri~y ean be reduc:ed, 11 margm 
whkh lila, lIIelm sO(,llrlty to some, bnt: starvation to others. We ,are ap-
pI'oU ~ il1  • IL difficult .. comer" lInd only by uutiring etl~rt and efficient nd-
mini"tratinll wiH we negotiate it: without catastropht::. The "('orner" in 
Hen gill extend" ovel' the next two or t,hrfle months' aud then I believe that the' 
price factor and the "Grow More }'ood" cUUlpaign will eap.e the position. It 
will not be done easily, nor will it be done ~'it out fo;vme sacrifice. It will 
not. he done b~ ellch Province looking after itself or by each Department of 
UovPl'1Iment wOJ'king in a st'parate eornpnrtment. It is useless for (ne 
Depl&rtment to rlern:md thnt the people shall sow mo~e crops if Imother' 
Depurtment failFi to Rupply them with the seed to lIOw. We aU hnverep0l'ts 
of 8UClh look of llo-ordination, bllt it ~\'iIl avail us little to dwell 'upon them if 
we ('Iumot. remedy t·hem. I urn of course mainly concerned with the serion.s-
ness of the preRent situation, I~ d I have 1I0t dwelt with the more distant future 
for this ver~' reason. But I would conclude with a word of warning Which 
will, J feet, in coun;e of time be fully needed. The day will come when' high 
food prices lind propagtlllda will meet the fbod demBIld however large it is. 
There are, for installce, 15() million RereR of (\ulturable land in India which. 
are not even sown. When the present margin of BRfpt;\, iR no longer needed, 
an enormous quantity of food may be placed oli the trl&rket for sale, Bnd the· 
tunl round may occur without notice within a \"ery short period. 90 per 
cent. of India's population lives in villages and agriculture is t~eir mainstay. 
The effect of such Il slump as may occur by the return of normal conditionit 
may be most serious, and I sincerely hope that the Central and- Provineial 
Governments will he hetter prepared for exceRR 'than they were prepared for-
shortage. tTnlesR t, e~'. can protect agricultural pJjces, the improvement ~ at 
w(' hnd hoped fOl' in I\gricultural eonditions will be gone and' the situation of 
the country Ride will be wOQje even than itw8S before. I sincerelv trust that 
t,he forward planning of the Government is ' taking this danger· fully into. 
a(~col1 f  find that for onee in thiR vital matt~l' they will not be too IRte. 

Kr. !'.!'. KriQnamacbar1 ('fanj«?re cu,,~ Trichin.opoly: Non-Muhammadll11. 
Rut'al): I would like to congrntulate the .Honourable the Food Member on lliR 
brilliant and pRnoramie RUr\'ey 01 the Ilctivitiell\ in relation to this problem of the 
Govemment of !Julin i c~e the wsr commenced. But, Sir, it was not very 
happy hearing. Jt dOPR not appelll' that the Hononrllble Member himself had' 
.my faith in th(l Government of India being able to solve the problems llrising' 
out .of the prel'lent seriolls situation. Sir, as he was rending his speech, Twas 
remmdEld of B I'Itoi'~- which mnn,v Members in thiR House may have heard, of n 
clergyman in R ship which W88 being t.oRsed about in It storm, Bsking the captain' 
of the veRse I , "\Vell, is there. flny hope?" TIle ('aptRin Raid, "Well, PadrE', 
we' h?ve do~e OU~ bpRt. Now we must put OUI' trust in' Gocf" The clergymllll 
exclaImed, Has It eome to tha,t?'" Sir, it looked to me to-day tpat the Honour-
sblt' -Member WAR milch in the RRme predicament. He told. us, "if you put 
;V0ilr tru~t in U8, you will get nothing. ' We hltve tried 811 these years ann here 
II! 11 glorIOUS record of our failures. The Government of India is powerless to· 
do aiwthing becanse the provinces nre refractorv." That is not the conclusion 
wftich we h'ad expected from that vigorous 8pe~c  of the Honourable the Food 
Memt>.er. Hehns held out no hope whAtever though he ended wit.h a genet'lI} 
appenl for co-operation. . ~ .. 
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Sir, is it really 88 hopeless as all that? I do not know why the Leo.d"r 

·of the ~uropea  Group also should say, provincial autonomy funciioning in 
ihe proVInces ~e ~over me t of India is· powerless, I think I understood him 
:t:o say something like that. But, 8S I know of the Government of India A.cti, 
1io the best of my knowledge of the amendments that have been made -thereto 
I do, not think tb~t this Government iR so powerless as to be in a position not 
10 act. I would like to ask the Honouruble .the Food Member if he knows th!lt 
-t er~ has been ~ add~tio  to section 126 of the over me ~ of India. Act by 
'sectIon l~ A, whIch gives full powers to the Viceroy in ~ the provincial field. 
I would like to. ask the Honourable Member if he knows that there is section 29'7 

-of t~e ~over me t of India Act ~ ic  prohibita provinces from banning inter-
provlDClal tnde" If to-day provmces have taken action on \hose lines, that 
is because of the powers that have heen delegated to the provinces by the 
Defence of I ~ia Rules. Surely, thOilc powers can be withdrawn from the 
refractory provmces. Surely, the Honourable the Food Member, and the other 
Members of the Executive Council could l,pproach the Viceroy and ask him 
to invoke the powers 'that have been given to him by section 126A, with refer-
-ence to the provinces. It is not like trying to satisfy the Members of the House 
who want that the liberty of the subject should be enlarged, that better treat· 
ment should be meted out to political prisoners in jails, who are told. "The 
ProvinC'inl Governments Bre independent, we cannot act." Here is a matter 
which is far more important. Here is a matt.er which calls for immediate action, 
and here you know you have powers. Why don't you use them? If you merely 
take shelter under the suppoaition that provincial autonomy is functioning, let 
me tell you it does not function in many provinces where the Governors net. 
it does not function in sucb provinces where ministers are acting, because of 
the Governor's interference. If the Government of India is to justify itself for 
this policy of inaction, for this policy of neglect; under the cloak of provi ~ia1 -
-autonomy. ,,;:e11, I do not think it win convince anybod:v who knows anythmg 
-about the Government of India Act. ._ 

Sir. I would now like to refer to ontl or 1iwo mattel1l relating to my own 
-province. ltengal is in a very bad - way u,-day everybody knows that, und 
-the House knows it too. And Madras is to follow suit soon, this being the 
-other principal rice eating prov'mce. As it· is, there is famine in very many 
places in Madras. In Malabar there is acute famine and cholera. arising out of 
.malnutrition, is raging in that district. I cannot see-that the Provincial Govern. 
~me t is in a position to handle the situation adequately. rt is true that pro· 
vincial autonomy is functioning, that tbe Adviser who is in charge of Civil 
-Supplies, Sir Hugh Hood, has got greater sanction and authority than any 
popularly elected minister, and his position is so sacrosanct that the Government 
-of India cannot interfere with him. But that is an argument that does not, a8 I 
nave said, carry us anywhere. If the Government of India has summoned con-
ferences, if they have summoned six price control conferences and several food 
-conferences and found that all those suggestions that were put forward during 
tlie conferences did not bear any fruit, well, what have they done about it? 
What is the use of the Honourable Member saying, we have got the Nasik 
Security Printing Press, we have given money to the provinces, we gave 18 
lakhs of rupess for "Grow More Food"-propaganda last year, and 16 lakhs this 
year, we are giving 98 lakhs to assist the agriculturists by way of loans and 
-we are lending 12 crores to provinces to purchase food-grains .. Does that end 
-your responsibilities in the matter? Is it merely a. matter for. the Honourable 
the Food Member who is now in the unhappy poSition of haVIng to take on a 
legacy of past neglect,-is it a matter for him alone? I would like to ask him 
what are his colleagues doing in thiB matter? What ia really the root of the 
·trouble'in relation to this vexed question" The .~t of ~ e .tl'Ouble !st.hat 
-there i,s a lot of redundant money iu. the country whlch persl8ts lD .upsettlng the 
-price .equilibrium. That is the root of the til'Ouble. And whBt lIthe use of 
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saying merely that there is shortage of primary commodities. Physical shortage 
there, is. There is shortage in transport, there are psychologieal and other 
factors op~rati . But then the root troubie, is there is redundant money 
about and I do not kriow what the Honourablothe Finance Member has had 
to 8&y to his colleague, the Food Member, and what the Government of India. 
are going to do ill' that matter beyond jerky demonstrations by way of adding, 
new provisions to the Defence of India Rules. 
Sir, there are .two aspects to this question, and I see that the Honourable 

the Food Member did not touch upon one a pl lt~ barring his referen.ce to what. 
the GoVel'llDlent of India Were doing by way of monetu.ry ~ tributio  to the: 
Provincial Governments. The question I should like to ask is, what are, you: 
doing to increase production. This is probably an elementary question at this 
stage, but sinoe the problem has not been taclded aright, the elementary ques-
tion has got to be asked at every stage. II the Government of India has not. 
done anything all these years they have got to do something at least now. 'fhe 
question of production has, at any rate. so far as my own province is concerned,. 
not been tackled ,Properly. Then: is no use tl.Je Honourable the Leader of th& 
European Group saying, there is I.l lot of clllturable waste, that can be brought 
under cultivation or the statistician giving us the figure of how.much culturable 
wast.e has been brought under cultivation. The bringing of cuUurable waste 
under cultivation does not meRn producing grain. Have you ta6kled 'thOse 
areas which are already under produotion, where you can increAlie production 
by me tinS of an extra crop? I do ndt see that in Madrlls any such thing has 
been done. \ Nor do I believe that tbe attention of the Government of India 
hilS been drawn to the position of Madras which is so far away. In Mlldras, . 
there are two area.; which can bear considerably. increased production. O ~ 

is the Tanjore Trichinopoly area which I happen to represent ill this House 
and the other is the Kistna-Godavari area. I ask what has been done to. 
encourage people to grow more rice In these purts. So far as TBnjore and 
-'Trichinopoly are 'Concerned, thE: Government of Madras have withheld or ure 
threatening to withhold trom t.he current year onwards the remission that .they 
ha\'e given to landholders by woy of concession in lalld revenue of Rs. 75 lakbs. 
in the Ilggregate which had been ullowed since 1937 onwards. The Govern-. 
ment Sll)" that prices have gone up and there is no more need for this concession 
and what is worse, for some reason or other, pel'hflpS the Governor's, Adviser' 
thinks t.hat the Tanjore 'l'richinopoly  people are all Congress minded or Ilrtlt' 
largely lirympathisers of the Congress I.lnd therefore they ought to be taught a 
les!;on and so he insists thot the price of paddy in this area ought to be kept 
depressed. The prices that were ruling in }'ebruary lost were fairly satisfactory .. 
Then came the control over inter-districts movement order and the district. 
grain purchnse offiCler IlOd the Adviser said that they were not going to allow 
these TSJljore people to make uny more money if t.hey can. The grain purchase 
offir.er ill'S been !lsked to ·keep the prices down. ~o amount of representation 
has done Bny good. 1 'may tell the House that I ev~  enlisted the suppo!'t oC 
the Government of India to make the Madras Government change their mind: 
but to very little pUl'l)Ose. Is that the way to encourage production? If this. 
is done in !\[ndrns .1 can q.uite see that it will be done in many' other provinces., 
You are not really helping the food situation by discouraging people from pro-
ducing more food. The prices obtllined by producers are. not adequate. 
Naturally they are not going to be interested in faising a third crop and I guy 
. that so fllr as Madras is concerned nO attempt has been made to tap this potential' 
source. Unless you give them conoellsions, you cannot induce 'the la,ndowners 
to grow a. third crop. DiscllRsions often go on Rnd they end in disputes between. 
the Irrigation Department lind' the Revenue Department all to when to op!'n' 
the sluices in the irrigation system, The sluices are alwnys opened 20 days 
too lote. This is how the problem is being tackled in Madras. 

These Provincial Governments try to control the prices so far as t~e prOducer 
is concerned but do they realise that the consumer does not get any benefi .. 

, . 
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.from thiao procedure. 1 know lhut so tar us 'ruujol'e is conl'erlled. btotWt:'.:)1 the 
:pric8 at which 'the gruiu purohaie officer buys rict! Ilud the prioe Ilt wlliclJ it ;s 
sold elsewhere there is 11 difference of 60 to 80 per cent and sometimes eVl'U 

.Ct:llt per Qel)t. When tbe watter ill represeJlted to tht: authorities \\'e Ilre told 
that the usual trade channels should not he distut,bed. 'rhe policy iFi surh .that 
it is calculated to discouruge the producer from producing 1l1Ol'e. Tice .. Hurring 
rice aUld other food grains there are many other commodities the pl'jcel! of which 
htlHltiliot up many times thei» pre.wnr hovels alld it is here the Honourahle 
the li'inance Member comes ill. So flU' ali t.he price ,)£ rict', aud other cereals 

.are concerned, there might be II shortage ur mal·distribution but what ubout 
tavlurind and chillies:' Why should the pri(leS of these shoot up'/ Why should 
prices of cotton seeds which ure very necessary for feeding bulIoc:..ka go up'/ Why 
should the price of plough bulls ,go up? There Ilre m:my ot ~ things which 
the agriculturist needs the prices l)f which have gone up aud thut is wher.! the 
Honourable the Finance Member comes ill. All this is due to his monetllry 
policy and the fact that 8S a result there' is lot of l'edundant money about us. 
That is why all prices have 'gone up. What then is thtl use of o l~ department 
saying 'we will give you " higher price'? 

What, is happening in l\IUUrtlS now? \\'t! are heading towurds II situution 
which will be, much like that of Hen gal. 1 shall, with your pernli8Bioll, rend 
,~ extract from a paper, which perhaps i~ not vel'y weUknowJI here. But the 
Editor is fairly well known all over Indin-Mr. G. S. Arundalt!. The name of 
the paper is COftBci8ftC8. Perhaps the Government is subsidizing it. Mr. Arundale 
is a friend of the Govemment, an Ilrqellt supporter of Wur effort and thoroughly 

. anti.Congress in his sympathies. He says that in Il village near Adyar which 
is the Theosophical Settlement in ~{adrl.l  18 families havt' got to subsu;t on 
.one meal every two- days, and 88 families jU!;t get Ol1e meal :J. da~- aud 62 p~ople 

: .are absolutely -naked and in dire need of clothes. This report relates t() a Village 
Ilear Madras and this report is made by tl person not biased, who is frie dl~' to 
the Government. His paper is perhRps OIle which they I1rt'illlbFlidizing. (Inter-
ruptio~.) There is the National Wllr Front slIying . no'. 1. l11ust take )lr. 

, Griffith's word for it. Thllt ill the position 1;0 far 8K Mudra!; II! coneenwd. 
,I would like to ask the Honourable the J<'ood Member w11l1t is the lise of 

merely saying that the Goventment of Intlin eannot do a . t ill~. TIlt' mOKt 
important factor in t.he war situation ill Illdill today is the Homl,' frOlrt, mor~ 
important than the wllr front and what is'the use of my Honourable friend 
Mr. Grift.iths crying out 'Orow more food'. You can spend lot of money, ,19 lot 

.. .of propaganda but it won't go hODle. Your udvel1iisementi> cannot make liny 
appeal to the cultivator. He will only be interested in IIOmething which is 
paying to him and I say that the .pamphlets thn't (~ome to me reaU.v show thut 

, money. is being wasted and literally thrown into the drllin. 
Then there is another 8SPE:ct of this question. r hllve heard it said that 

the Govemment of Indilt are spending this yenr 98 lakhs b.y way of )oan .. to the 
• agriculturists and since 1937 I hl\ve been accustomed to hear Provincial Govenl. 
ments saying that they have been allocating Fi\J(!h ,md Kuch amount of money 
for the relief of the agriculturist by way of loans .. PerhapFI the Honournhle 
the Finance Member has some experience aM 1\ District Officer. Does h(' realis':! 
that this money does not reach the agriculturist. (It 1I1l? If the Honourable the 
Finance Memher has any experience of what is going on in the districts he 
must know that these loans are distribilted by the Tahsildat. and the Tflhsi'ldBT 
~ect  to become R neputY,Collector. When hifil nume goes up to till' eve u~1 
Roard or to() the Government, 88 the ense, rna" be, hi!! record i8 lool(ctl into Hnd 

: hi, promption depends among!!t other facto ~ IIpon Hw nnmber of lonns wlwre 
default ~iu  been committed being a fe\\' or non·existent And if there -art' numer· 
I)US instances -of default he is not Itoing t.o heeomt' .. ne)Jutv Collector. 'rhe 

"Yahsildar is atu~1Jy more anxious nhollt hi" promotion' than nbout helpin" th'J 
,arnenJt-urisf .. ,Do you menn to Ray thnt fill thill money is ~oi , to hel; the , 
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~l riculturilit . The m(ule~' COlJJes baek in,to thtl fltlxt' year's budget aud what 
16 .the me uf U1erd;y suymg thllt ~ lukh" hur,; been set "part for distribution 
ulJder thi .. heucl. 'I'mli /Sort of thing i/S !Jot going to augment production at all. 

What is the use of Government tUlying 'We' hltvtl had price control con-
fereneeli and we luwe dOlle this and done that'.' If vou want the coIlllcience 
of the people to lie roulIed, you mUlit do IIOmething ~ore than what· you have 
(lone. 1 found the Honourable the Leader of tilt: Europeam Group wllXlllg 
.eloqUtlllt on the questioll of profiteers, 1bou~ whut has not been done to put 
them' down. 1 ask thelSe gtllltleIUeIl 011 my ltlft. to lay their hand 011 their hellrt 

,<Iud uL'lk thtlInlielves 'where are the profiteer Ii '. The Honourable the Leader of 
t.he EurOptllUl Group cun point out the profitetlrll if he wuntll to. The profiteel's 
are not ~e PO?r villagers who out of fear carry 3 or 4 IU~ t ' stock with them. 
The profiteer Is not ihtl sWHoll merchant who hugs to 1us small stock to mlAke 
little more montly. The profitetll' is the big man, the man who' frequents 
,(loverwwmt Houses und the lobbies of ,your Councils, the man who is the Victl-
,Presidtlnt of yow' War Committtles. the man whom you invite IlS Member of 
.i.be National i>tlftlnct! Council. 

1 can even understand the existence of l'rofitetlring in rice and other cere.la 
:but. why should thtH·e be profiteering in ta.i:Darind and chillies. (An Hono'uTlJblt: 
Member: "Why tU'eyou keen on tamarind and chillies.)" .I may tell the 
Honourable Member thHot if he will consult his Nutrition Expert he will know 
.that. for poor people who clLnnot afford to buy vegetables these' thinga fumilih 
the necessary vitarnin content. 1 am telImg this House these dtltai1s aud 
,these and other siInilur urticles are those which 8v~ gtlne up in prices. Thu • 
.is how the intiatioll spirul goes on and thertl is no attempt at checking it. U 
'yOU merely say that you H.l'e sUmDlonin, a Price Control Conference and ;you 
~ going to solve the problem, you will not be able to solve -the problem. U 
i. no Ulitl for t.he Government of luwu mertlly saying that they are. helpless. 
The Government. of IlldiHo can help if they have enough guts -in them. They 
have enough gutl! \0 put people ill prison without trial and to curtail t.hHir 
.1ibertie'8. Cun these people aasociated with the ovtlr me ~ of Indio. on the 
Treuslll'y ell(~ e l justify themselves in tht! eyes of llOSterity? These people 
.are druwing Us. 5.500 tt month. und yet tl1t~y say they urt: helpless and they 
'(;IAllnot save this country fronl. starvlltion; they cannot prevent people from 
dying. It Ulay be tlutt in Bengal there Wtll'tl 27 easel!' of deuth that e~ known 
ill Ollt:. day, but I hel\r that subHequtllltly the }>olice Commissioller has given 
jnstructiollS for thtl Police to pick up the corpse!! in their va.ns. as when people 
.die ill the rouds, IiO that no publicit.y is given to this fact. That is the reason 
why we 110 Illore get reports of furthel' deatbs of this nature. Besides people 
.are dying ill vfll'iou8 partoS of the country and 1 now hear that trven in the 
United l'rovinccli the monsoon hilS failed. What is the use of my Honourable 
friend mid hi" (IOllell{iles saying thtlY cannot, do unything. You have to do 
aOJllethillg; .you hllve to invoke all t.he l' ~r  necessilry and you have to take 
• (lQn trol of thtl situnt.ion. What is the use of youI' appointing Uegionnl Food 
·Commisflioners? I SIlW U report the other day that Ii High Court Judge, .lustice 
Braunt. now acting as Uegioual Commissioner going Ilnd begging on bended 
'knees to the OriliStl Government. for some rice. Is it really right to hold in 
reserve SUrphlH-',;toCkR of rice to meet t.he future demands of the .people of OriS811 
when the p~ople, ill the ndjllcent province nre dyinf.: of starvation? 18 it right 
to allow the l'eNlons_. of one town to be fed adequately aud the people of an 
'adjac:ent town in ltllotht'r' Province to die of stnrvntion? If yeu are unable to 
'send rice from II !!1Il'fl\US area to a deficit area t.hat is adjoining, surely t~e 
problem will be met by a Rtream of refu~ee  from the deficit areas. W.hat' "II 
the \ISCl of these Regional Food Commissioners if they ennnot do an,vthmg In 
matters l (~ this. The:" .Ire ab~ol\lte ' useleRs. ! (:8n ' a~ that so. fa!', ns ~ l.v 
Province if; COn(lt'rnen, the Regional Food COmm1l!lSIOnel' IS a !lrovmcl.ll eml 
'~rv t. He is n verv J!ood, capable and honest man. bllt .the fAct that he ",a.e; 
..' h' t "R'" >very 'Madrlls Provincinl ~rvice man make. it incumbent on urI .0 ~y, ,~r. t , 
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time be lIet:!1 Sir Hugh Hood. th", Civii Supplies Advistll to the Governor. D()" 
you think he will carry any respeet with him'? Do you think the lluthority of 
~e Gavemment of India as represented by him carries any weight with it'? I 
W88 very pleased to hear from the Honourable Food Member that 1ndia is an. 
economic unit. When Indio was apolitical ullit, unfettered by this provincial 
autonomy. goods were moving freely hom olle Province to another, but today 
because of this provincial autonoDly we are in a helpless situation. _ I do -not 
think ti!e Government of Indiu is in u helpless position. I think they can 
help and they ought to help. It is no use your being engaged in other problems 
in the name of war effort of this country if people are dying of hunger. If you; 
cannot p~ve t this state of affairs, there if! 110 use for the Govemment of India 
to exist. It may &8 well be liquidated. Sta1"\'ation ·is the higgest\problem todny 

-and the Govemment of India ought to put an end to it. The Govemment of 
India ought to exert itself and it is no .use merely summoning infrucbuous confer-
ences. I do hope that before we meet next. something real and eftootive would 
have heen done. I hear that there is goilli! to btl 11 change agoin in the· }'()()(l 
portfolio. This is rather unfortunate. Food seems to be tOl'sed from one 
':Member .t.o another. But we do expectthf' Gpvemment of Indin to have done· 
something to solve this problem instead of allowing the Provincial Governments. 
to take the hit between their teeth aUII rUll away with it. 

SIr lluhammld. yaiDbl lDaan: Sir. I join my Honourable friend Sir Henry 
lticbardson in paying a trilmte 011 the very eloquent and lucid 'Jpeecb of the-
Honourable the Food Member. It was a very i tere ~i  S\11"\'8y which he-
presented to the House and it showed how well aequaintedhe was with the· 
food problem. We think that the fciOa" prOblem can be dealt with only by ~uc  
people as are in touch with the people 'I\·ho produce food. For a long time,. 
this matter had been left toO t,hose who were mostly. in touch 'l\ith commercial 
interests and therefore tbis problem was hot tackled so nicely as it has been 
tackled now by the Honourable the Food Member. Sir, the long and lamon-
table story of the nonoCO-operation of the provinces which he has brought out 
has convinced me on one point notwithstanding the experience of His Exeel-
lency Marquess of Linlithgow that the· Federation is a hopelesR thing for India. 
If the Federation is kept up in ita present shape as embodied in Act of 1985,. 
it will bring greater calamity to our country than what we are facing today in-
spite of the Central Government having that power whicb they will not have-
under .the Federal sysU:m. 

[At thia stage, Mr. President (The Honourable -Sir Abdur Rahim) resumed 
the Chair -1 . 

I would like to refer to where I feel the Government has failed. r would' 
like to put forward my suggestions in that direction becQuse I do not want to. 
waste the time of the House. I do -not want to support any . provincial 
ministry and put up recriminations against the other. I hold no brief for any 
Government. H thoBE'! Governments where the Ministries are !It ill in existence-
have ffiiled, there was no justification for those provinces to fnil whei'e tlJere. 
is uo Ministry and the ~ver me t of ~ di~ could exercise much greater .inftu-· 
ence 011 them by persuasIOn or by legislation or by some other mea ~. But 
they' have olso failed. I will mention those poi ~ where they have fuiled. 
The first thillg is to check wrong rumours which had. been pr~ad by certain 
interl.'lIted perS()lls. 1 do not know how the Govemment -'It India have failed 

" in this respect when they. have got the Broadcasting stations at their disposal 
and when they ("an control the preBs. They have got a Propaganda office u.nd 
yet they hl\ve failed to check the wrong rumours which had been going l'OuDd 
in this country and had been advenely atrecting the Government. This shews 
tha opele.~ posit,ion of the Government and .the want of vigilance in toclding 
these questions. I cannot congratulate the Government for coming tv this-
House ~d saying that .they c~uld O?t cope with the situation. I think tbq 
have gl)1. ample power. in law 10 tbeIr hands, they caD deal with Peol)H: who' 
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spread rumours which bring all these calamities' to this country and ·upsets the 
ecollomic equilibrium of the oountry. I aasure the Oovamment that ,~y Party 
will give their wholehearted support to Government for any drastic mea ure~ 
that t.hey may take in order to checle these kinds of rumours. . 
... Another place where the Government have failed is to check. the rise In. 
pricel! in 1942. Was it justifiable for the Government to fix the pnce ·of wbeat 
at 8 seers to a rupee and then themselves buying at six seers to a rupee. The 
Government themselves is t.he first defaulter against their own orders. The 
Government Agen\s go out into the country and make purchases at higher price 
than what they themselves have fixed. This has resulted in the present 
deplorable condition. The law and order issued by the Government bas been 
violated by the Government themselve.8 and it is they ~o h!'ve brought this 
calamity to the country. Once the prICe has been fixed, It sliQuld never have 
been altered. !tis only after tHking into consideration the margin of profit for 
the cultivator that the. price WIUI fixed and tTie .Government should have stuck' 
to it. It does not matter if any. Provincial Minister did not carry out those 
orde~  the Government of India hal'e got ample powers to deal with such a. 
lIituation if he wants to upset the whole economic condition of. the country. 
Government do not require l1l.Y help in telling them how to discharge their, 
duties and to advise them in the exercise of their powers .. They have got the 
Honourable the Law Member who can arm them with powers under the 
Dt"fc,nce of India Act and the Rules thereunder. 'If the Government cannot 
cont,rol the Rituation, then they become ridiculous in the eyes of the public. 
The public begi.n to think that there is something wrong. The Government by 
their inconsistent actions have created in the minds of the ignorant people t.hat 
t.he Government want to wind lip theil' government, the people think that the 
~riti  Government are leaving the country and running away. That was the 
Idea creat-ed in the minds of the ignorant people. These ignorant people may 
have ~ee  misled by a certain political party in the country. But the impetus 
WIiS given by the inact-ion of the Government themselves in not checking it. 

Another thing in which the Government have failed iR when they first came 
to know that wheat was not easily coming into the market and that it had 
beon buried underneat·h, t u~ Government did not t,ake proper steps to get hold 
of the IJeoplc who had buried the foodstuffs with a view to operate in the black 
lJIarket. Under the very nose of the Government these people were selling 
wheat in the black lUarket !Iond HUlking huge profits. The black market was 
very well thriving. The Government fixed the price at eight 888l'S a rupee, but 
we could not get at more dlHn four 8~er  R rupee. If you went to 8 baniya 
Bnd 8sked for wheat, he wourd say that he had not got. If you tell him you 
~ould give him at Rs. 10 1\ maund, he would say, "all right; not this time. 
gl.ve me your address. the wheat will reech your house tonight". The wheat 
dId reach home all right. The ',aniya did not want to divulge where he kept 
his ~oo  ... The Government knew the ways of these dealers and yet they wel't., 
~leeplD . The Government were taking no aotion. If they had been vigill\nt. 
all these things would not Aave been happening. I WOuld suggest that these 
people could have been dealt with even under martial law. ' If the Government 
had taken strong action, the public would have supported them. The Govern· 
ment were playing into the hands of those people who were traders and who 
~ ted to make hugt" profits. (Interruption.) If any Provincial Ministry did 

th18. I say they were also inspired by the same commercial spirit. They wanted 
to make R lot of lOoney for themselves atid for their friends who had stocked 
the goods in their houses. The Government have hopelessly failed to tackle 
th'lse people and the result is that there is economic ohaos in the Country. 

IUdar Sant 8IDP (West Punjah: Sikh): May I inform the Honourable-
Mt'mber that the Government issued a circular to Bell wheat at rates hig}lsr 
than the controlled rates to the Government Agents who were purchasing for 
the army. 

I1r KuJwnmld YamID JDLua: Another thing in whioh they blundered wal 
-in tQking away the control price of wheat, just at a time when the harvest wal 

D 
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ooming. By takiug away the control price. they allowed wheat to get iuto the 
market su.ldenly at a very high price. Soon after. the market was flooded with 
black market wheat. the harvests came in. The cultivattOroame to lnlo\9' that 
in the previous year. he- sold his crop at eight Beers to a rupee Or Ri. 511 maund. 
but when he himself wanted to purchase to meet his requireJDents. he had. toO 
pay Rs. 10 a maund. Therefore he wus careful not to bring into the market 
his goods. if at all he started bringing very small quantity. I jcnow. air, that 
ill Meerut in Olle mandi. t ereUl~ed to be 120 corts every day bom the adjoin. 
ing villa e~ bringing wlleat during the c~p season. This year, I find hardly 
two or three cartR.,c.,'Oming. every day. When B curt comes. all people· rush nnd 
purchase the 8m~ at whate,"er price is clt:manded by the cartman. ·fhe result 
was that the man ·charged exorbitant prices. , ~u can .imagine, !)ir, tliat when 
wheat is oolling at 81 seers to a rupee in Delhi. just on the ot ~ side of the 
Jumna it is selling at 2 1/8 seers to a rupee in Meerut district.· What is it 
dua to? It is due to the failure of the Government to tackle this question. 
There is no searcity ill Meerut district r there is plenty of harvest. yet whut is 
the reason for. tnil! high price. The reason is this. The (.'ultiVtl.tol' does 1I0t 
trust the GovernDlent in keeping up the price 18\·el. The cultivator gets nerve·us 
because of the previouR experience he had of this Government. He dooll not 
waftt to bring ",heut int·o thl' lllarkot. Tlwrdol'e who is suffering:' The urbldl. 
public lire suffering. The people lU'e suffering 011 account of the general rise 
in prices. It is due to the failure of the fiovernment. Not only the price of 
wheat has gone up but also the price of ngetables. Spinach which' used to sell 
at two pice a seer now sells at seven to eight Ilnnns a seer. Correspondingly au vegetables have gone up in price. From half an anna it- has. gone up to 
seven annas. and correspondingly the prices of all vegetables have gone up. 

, . If a poor mUll is able t-o purchalle wbeat or wheat. flour he cannot·· 
.... buy -anything else \\;th whieh to eut it. Dal is very costly; snd 

where and how can they purchase these things. It is the failure of Govern· 
mt!nt. These things are produced here. they do not come from abroad. and 
cannot Government st-op the rise in prices of these articles? I do not agree 
wit.h my Honourable friend Mr. Krishnamachari who makes the Finance Mem· 
ber entirely responsible for thia because -he says it is all due to inflation. That 
is not my view. J: think it is aU due to want, of public confidence. want of 
propaganda. want of laws and failure to enforce the law&, which have caused 
these riseain price levels. 

Ail far as !'be • 'Grow More Food" campaign t5 concerned I think tbere is 
pl~ ty of land available in ASiI&m., but there is Ii line ,between Bengal lind 
Assam which cultivators from Bengal are not allowed to cross. t.his rule being 
called the line sYRtem. It is not only hRrd on the Bengal cultivators but (tIsc) 
hud on ASS8Dl where the land is not cultivated and the Government loses (40 
much revenue. . It i~ bard on the people of botb the provinces because food 
wbich could be grown iN not ro ~. Have Government taken notice 01 this:' 

1Ir. Prllld .. t (The Honourable Sir Abdur Ra.him): The Honourable Mem. 
ber has one minute more 

Sir .vb.mm. YIDliD DaD: . My 8uggestions t;t; Government are thai 
whatever may be stored in the villageH .. wheat or rice. shouid be entirely con: 
~lled ~  Government and taken p08seHslon of after leaving enough for the cml. 
tn:ators personal ~ ~ Be.eel requirem~ ~ . Government may buy the whole 
thing a~d fix a selhng prIce hecause It IS no UHe controlling the price without. 
controllmg the stock and allowing it to go underground. ~at. is wby I say 
tbt.t ~ovemme t must secure po. ~ 8io  of the whole stock and mak,e Ii prOI)8r 
~a~o J '. ~d the next ye~r II pnce must be fixed Bnd announced this year 
Instead of b~lD  left. over till the arv~ t. If the price is ,made l!:JlQ"'Xl this 
ye.ar t~e" cultIVator ~ill know that be will have to seD ~t the price .and he will 
brIng It mto : the· market. 



tOot) fdTVAT,dN isSf 
Mr, PI_.llt (The HOllourableSir Abdur Rahim); The Honourllble Mem-

ber's time is up. . 
81r Muhammad Yamm KhaD: 1 have finished, Sir. 
What I suggest is something like what they have done in the c8se di.' elotJi 

when. the millowners had to sell their goods beforE: a certain time and now 
the prices of cloth have considerably come down. The S8IDe procedure may 
be followed with regard to rice and wheat. 

JIr, SalJid Bakler Imam (Nominated NOll.Official): Sir, I rise to. say II 
few words ahout the food problem relating to my pi'~)\'illce of Bihar. A few 
weeks ago the situation t,here had become ; ... ery. grave and ve'ryserious indeed. 
Foodstuffs were selling at very high and exorbitant prices and in some caees no 
food could be had at all. So long as the food embargo was not lifted from the 
province people could get at least lIome eatables after payment of very high 
prices, but the moment the embargo was lifted the situation deteriorate6 yeQ 
considerably. The greedy hoarders. profiteers and .grain-dealers started sending 
huge quantities of rice nnd grains to adjoining provinceH, particularly to Bengal. 
and there they sold them at very high prices. This worsened the .situation a 
lot. People almost came to the brink of starvation. Rice was sold at nearly 
Rs. 40 a maund and in some cases even higher prices were demanded. This 
Was the sorrowful state of affairs. From this it may be easily visuaiiseci that 
an ordinary labonrer or a poor man who earns Re. 15 or Rs .. ~O 1\ month must 
be finding it. ve.y hard to keep body and soul together. I had the privilege of 
Qtldressing several meetings at Patnn. and 1 am stating without exaggeration 
that it was a sight to see people rusbing there to air their grievances. Distress, 
agoby, hunger and starvation were writ large 011 their faces. Perhaps nevel' 
before in the history of my town had so muny women belonging to tht! lower 
strata of society mustered strong on such occasions to air their grievances 
about the scarcity of food. The Secretary of the Bihar Provincial Postal and 
RM.S. Union, while I was in Patna, mentioned to me that several postal 
employees while on duty actually fainted on account of underfeeding and under'-
nourishment. The Honourable Member in charge of that department is not 
here, as he is a Member of the other House, otherwise I am sure he would have 
heard this tale of sorrow with deep regrets. t:>ir, I am not far from wrong· if 
-1 say that never before, even during the worst period of famine, had the food 
situation of the couptry become so intolerable as it is today. I undentand 
strong rellre e tatio~  were made to the Government of India by tbe Bihar 
Government for the_reimposition of the embargo, and I believe the embargo has 
been reimpo e~, which has cer.tainly improved theeituation Q lot. The reports 
that I am gettmg from my pro\'ince indicate that things are slightly improving. 
Things a.~ improving, thol1$h of course very slowly. A lot has got to be done 
before Bihar and other provlllces can come back to their normal conditions. 

Sir, in t~i  connection I should like to say without fear of contradiction, that 
the Executive Officers of my province have all tried to tackle this problem with 
sympathy and understanding. Jf their efforts have been hampered, they huve 
been hampered by the mischievous deeds of the profiteers and hoarders. 

Before I conclude, Sir, I should like to make 8n appeal to the O:overnment 
of India that they should, as far as they can, give freer s('ope to the provinces 
to tackle their food problem in their own way and 8S beet as they can without. 
much interference from here. Also, Sir. while· I was-ill Bihar, this was 8 
matter of common grievance that the public was not· tllken into confidence by 
the Government. In the important Food committees set up by the Govern· 
ment, the non-offiaial element was almost nil, and I believe· similar is the 
case with the Food Committee which has been set up by the Central Govern-
ment. Thi.'1 should be remedied immediately ill order to bring confidence to 
the general public. Unless this is done, the situation appears very gloomy and 
dark and there is no silver lining. With these few words I resume my seat. 

1Ir~ Abduf Baaheed Ohouclhury (Assam: Muhammadan):, Sir, while l-
give credit to the o ou~able the Commerce Member .fQr the capable way In 
which he has initiated thIS debate, 1 must say that hIS speech so far al the 
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nee provincea are concerned is ~ot ve~y help.fuI. He has not suggested ~ y 
con&tructed programme for the lDlmedla~e rebe~ of t~e people who are ~y~  
of f:tarvation. He has simply brushed aside the questIOn of fre~ trade l~  18 
responsible for 80 much distress in thtl provinces of Assam, ~I~IU and ~l a. 
:rhe Government of India being surrounded by stalwurt PunJabls and pob ~ed 
U. P. people .from wheat-growing areas tried their best to keep down the price 
of wheat in these provinces. They had no occasion to go and look to the 
famil!hed people of our provinces and they did not raise their little finger to 
~m" to thmr rescue in this difficult time. 

Sir, ever sinee the occupation of Burmll by the Jnpanelie! t1~e yrice te de~cy 
in the neighbouring provinces of AssaUl, Bengal and Bihar IS on the flse. 
Whill· . tbe Governments of Bihar; Orissa . and Assam were vigUant nnd with 
the ..mction of the Govenlmellt of India' were using restriction and prohibition 
in. keeping down prices, the GovenlDlent of Bengal were i diff~re t. '£he 
Ministers ~re quarrelling with the Opposition members; the Governor waH quar-
relling with the Ministers. The ,result was that permanl'nt members in the 
Be ~al Service got indifterent and did not take initiative in keeping down the 
price... There was slackness in GovemnleJlt machinery in Beng"l with the 
result that the profiteers and stockists had everything in their own way aud 
wiHlin the very ey~  of the Government the pricE:s of rice wellt up from 4 to 
40 rupees. The Govenuuent of India were sleeping all the time. When in 
March the new Ministry ~ame into power in Bengal, they brought the situation 
of Bengal to the notice of the Government of India. That broke the ,dumber 
of this Government and they at once decided to do Homething. But, Sir, aN 
usunl, they moved in a wrong direction, as I sh"ll show later. They did not 
consult the Government of Assam; they did not consult the Government of 
Bihar and the Government of OriSRA as' t(l what they wpie going to do. 

In AlI88m at that time the priee of rice was something like Rs. 14 pel' 
maund, in Oris88 Rs. 6-8-0 per maund and in Bihar from Us. 8 to Us. 9 per 
maund. The Bengal Government became jealous of the peace Ilnd prosperity 
of the neighbouring provinces -and they found that by quarrelling amongst 
themaelves they had br~)U t themselves in 1I position wbieh cannot be relieved in 
tiny way. They brought it to the notice of the Government of India who always 
look 8' the outlying provinces with a jaundiced eye. They at once started 
on taking steps. Their first thought was: why should Assam, Bihar and OrissR 
live in peRCe while hunger fire iF! burning in Bengal? Why the neighbours f)f 
Bengal should live in peaeeful and ElUMy life whilE' the people of Bengal are 
suffering 80 muc\h? They did not consult these Governments and all on a 
.. udden they introduced free trnde "ithout caring for the result which will coml' 
out of this measure. It walll the unkindest cut of all-the introduction of free 
trade. On the 18th of May free trade was introduced. At that time I WIlF! in 
8hiJloog and from my personal knowledge I know that price of rice was Rs. 14. 
Three days before this me8l1Urf> Willi introduced, somehow or other it leaked 
out that the restrictions put by the Proviudal Government were going' to bt 
removed. Within three days the pric'e rose from HR. 14 to Rs. 20 and on the 
18th it at once jumped up to RR, 24 per maund. Similar ill the CRse Sir 
with Bihar and 0ri1'l88 .. The Assam GO\'emment Bent a protest asking the' Gov: 
emment of India to postpone.giving effect t.o thiR Ordinance of free trade. The 
Government of India did not listen. Then, Sir, the Adviser of the Government 
·)f . D~ ar ~po e out .Ilt 8 Preslll Con.fcrence 88 to what would be the efteoCi. of 
t~lIi1 III Bihar. I wdl read a few bnes from what he said 80 that the House 

. nruy undentand wbat a tremendous blow it WRS from the Government of India 
to the Local Government. It runs thuF! 

.'~~ c4snt.ral Govet'llJDent bave abrogated power whicb t ~ themaelv88 ,ave to the 
ProvlllClaJ Govem!De!ite under the Defence of Illdia Bul.. 'there i. now the q1l8ltiOD 
whe6hn the ProvmClA1 Govemment .hould or .hould not ell:ercile' certain powel'l to control tu e~ of rice ~d other foodgraiDl. They DO longer pOIM.. alt)' power. to do 10." 
Then. 81r, he ~d  . 

"The eontrol bad maintaiftNf iftt.emal prieN at • level muoh below that. of Bq81. 
Wi~ tlti. reIIIow.1 of coaVo), price. were bound .~ rill in Bihar." 
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}Ir. A or~ri said that the control had maintained internal prices Ilt Il 

level which in comparison with those ruling in Bengal was very low. This 
control of the Provincial Governments of Assam, Bihar and OriSsa was reJUoved 
by the introduction of free trade policy. The only reason the Honourable the 
!<'ood Member gave for its introduction was that they had assurances from Pro-
,·inciu.l Governments that certain surp.uses would be available for them. But, 
Sir, the Government of .Iudia forgoft altogether the connected circumstances 
and before introducing this vital JXU\tter did net make sure whether all the 
liurpJuses promised would be aVllilable or not .. The producers have generally 
become a little cautious because the rupee value has gone down a good deai. 
}<'ormerly farmers used to keep a little surplus that was sufficient for their 
requiremel;lts. But now the prices of all commodities have increased. So they do 
uot bring out ull their surpluses to the market. That is the situation and it 
,I> nt' URO blaming the Provinciul Govermnent for not giving out their surpluses. 
'I'll(· result was that the Government of Indio. did not get the surplus they expect-
ed {roIl!. the Local Government. They ought to have weighed these poi.llt~ 
before introducing this free trade. in their usual way, without consultillg those 
Ilroviucel! which were to be affec~ed by this free trade Ordi-
llwice they brought it. in. With what results? . Prices jumped up 
and there WUI:; 110 control on the part of the Local Govern-
mellt. III the begilUling everything seemed to be ill chao". If we weut 
t-o the Dit.trict ,Officl'rl'l they suid: We have no powers. We have done our 
be~t and we pray to God for his blessings. With the introduction of the frell 

. trade Ordinance there started competitive purchases in the market. First cll-1ue 
the military contractors, then the Government contractors, then the c.ontracton 
frc.m the rich tea-gardells to purchase rice at whatever price it \\'8s going, leaving 
llothing £01' the poorer people. This is the situation 8till existing in Assam. 
The result is that the poorer people are not getting anything to eat. In my own 
province the hill tribes of the Khasi and Na.ga hilla are the worst suffererll. 
l'hey do not grow mlll'h rice. • They bJ;iug locllrl produce to the ·plu.in markets and 
c ,~bau tl ~ for rice. With high prices now prevailing, these people cannot get 
fluftic·ieut rice for their lIJuintenance. So they nre underfed. The other claM 
of poor people, the wage-eanlers, cannot ha.ve more thall one meal a day. 1 
CUll from my OW1I experiellce SIlY that in Sylhet the middle-class people are 
hRving only one menl a day. 

In the Province of Orissa. on the 3rd July the Parliamentary e{~retary in 
the Orissa Assembly made a statement to the effect that in one district alone. 
IIl\tuely, Balasore, some 70 people died of starvation .. 

The Hemourable Sir II. AItIul Euque: When did they die? 
111' • .Abdur Basheed OhoudhUI'J: On the 3rd of July the statement was made. 
ne BoDourable Sir •• .AllIul Buque: But when did the deaths take place? 
.... .Abdur Basheeel OhOlldhUI'J: After Mayor June. 
I had an adjournment motion down on that occurrence but it did ·l1ot come 

up, so I could not say what I had in illS mimI. III the present instance, we 
find that. people (.annot huve a full meal. The ordinary wage-earners work 
until they llo11l\pse and die. If ·you enquire from the District Officers they will 
tell you the whole story. Nobody has said anything about it for fear of being 
I,.'l\gged by the Cell Sal's of the Government. What has Government done uow? 
After two mouths' eXpel'ilneut with human life they have revoked this free 
trade and have authorised the Provincial GQlVernments to put restrictions as 
they like. I say: 18 humun life a thing to be experimellted on'? The trouble 
ia t.hat Govenlment are neither responsible nor responsive to anybody. In other 
c')uutries, for tl!is act. of their foolishnesstheJ would have lost their office aud 
peorle from this side of the House would have occupied their sents . 

. come to the {'onstructive portion of what I have got to say; T am not 11 
criti .. , alone, I would like to put forward some con!\tructive suggestions. This. 
question has to be looked I1t from two points of view. One is how to keep down 
prieM and the other is how to arrange supplies. If the Government of India 
would keep down the price of wheat here up to Rs. 18, I do not know why they 



670 LB018LATIVB Ati8£MJlLY [9TH Auo., 1948 
[Mr. Abdur UU!;hseu Ubolldhury.] 

are so impotent 01' powerlttss that WI;))" u.re nut able to ketlpt.lie IJnoe Qf ri08 at 
.lis::.«.I. 'l'hey mlly say they Il1n'e got 110 luu:,-u III tJl~ mutttlr. rl~t peopleure,. 
d.}ll18 by hundreds, we do not get all the lUformutlon, otherw18s we could 
illi'urm. '  , 
Dl'. I-.,.. B&IlerJea lCuJcutta !:;uburbl!: ~o - ubllmmudtlu Urban); The 

pn'ss has been gagged. 
,:.r. Abel., Bullied Ohoudb.1U'J: 1 do not uuderstand why the Govennllent 

of Iudia Mre satisfit!d. olllJ with tHillg partial measures in ~tterB like thie. The 
food qUet;tioD hilS been ta.ckled by aU the belligereut countries. En,glaud 
bas got control ovtIl' food, GermalllY hBs got control o\"er food, the U. ti. A. 
also,-as a. matte/:' of fBot, everycouutry is wlmagidg its own aftairs. Why 
have the Government of India failed to mauage the food problem ill this country 'I 
An Honourable Kember: Beeuuse there are two Uovernments,', the Provincial 

und the Ventral. ' 

:Kr.-Abelur ...... eed OIloudh1U'J: Because they do not like to wove keenly in 
I\!l) way.. That iswhut . .l find. .If Englund ctln by  comuumdeering food keep 
down prices and give food to their population, 1 do not'see why the Government 
of Indu& should not be able to follow this stell. Why 110t commandeer the entire 
produce, fix a price. Ilnd if necellsary, rution out the whole thing? People who 
used to take three meals a day-you have got the pr:opaganda dep&rtment, ask 
people'to have two meals, lellviug one maul liS ~urplu  for the other aftlicted pro-
"lnces: These are things whioh the Government of India should do, By (~or 

mandeeriug everything they must take 'up the 881e of all the rice in. their own 
hands 80 that there IDay not be Bny sille without the consent of the Govern-
nlt'ut. That is the a~i to deal with theBe matters. Wby the Government of 
India is fighting shy to take full meusures I do not know. This is war time. 
this i& ext1'll0rdinary time. and without full measures nothing clln be controlled. 
Y-ou fix a policy to-day Bnd to :morrow you amend it. Do you think these half-
hearted measures "ill satiJlfy the hunger stricken people? Time bas come for 
the Govemqlent t-o commandeer the entire produce. as has been done in England. 
Germany and other belligerent countries, Bnd to take up "all the sale in the' 
handt; of the Government so that profiteers and black markets may not have 
auything to do with the plodul'-e of the country. This thing should be done 
immediately, because hunger stricken people will lIot wait till Government take 
theitleisurely measures. People are dying, you have got to give them imme-
diatE> relief. But you ~e not doing it. As for the future, what you ~uld 
do is, to have more "Grow More Food" campaign. In my own Province of 
Af!S3m I qan give you. .  ,  .  .  . 

:Kr. rIlli eD~ (The Honourable Sir Abdur Rahim): The Honourable Mem" 
her's time is up. 
Mr ••.•• ,,_ (Nominated Non-Official): O ~ good feature of the speech 

of the Honourable the Food Member was its complete frankness. He adulitted 
the great hardship aDd even the distress fro~ whjch ~ e people in this countr.v 
huve been suffering for some time. I am glad that he made no effort to minimise 
these things, He ulll() cldmittt:d that thi ... problem did o~ receive elArly, t'~ \l1-

lion. Unfortunately, Air, he seemed to lay the blame either on the Legisla-
ture or on .the public of this country. He should have been oqually 
frank and admitted that the Government of India which is responsible for the 
administration of this' country did not thinl: of this proble~ at all in time. He 
should have known that during war, especially a war of this nature, of thiR 
totalitarian character, difficulties regarding food were bo,und to occur. The 
Honourable Member's speech ap{>eared to throw the ~ le blame ~i ~y ?n , 
want of co-operation Bnd se1fisbneu, and want of patriotIsm of the Provmelal 
Governments, and I feel he also appeared to find fault with th,e system nf 
provincial autonomy. 
'J.'be JIoDoalIble Sir II. Mtn1 Buque:  I did not say anything e~ er. I 

was merely dealing with facts. I did not say who were responsible. p~ly, 
All these mat.ters will have to be looked into, and it will not be fair on 1"11 
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part to bla~a uuybody. I was dealing onJy ~it  facts and that inf,rence is 
entirely r~. " 
Mr ••• K. JOIhi: Well, ~ir, 1 lun entitled to draw an inferenoe from the 

l{onour.:ble ¥ember'l:j speech, and t.b.e inference that I drew was that htl luid 
the fault at the doors of the cursed syskm of provincial autonomy. 1 am 
not an admirer of Lh('; system of provinciql autonomy. I am not 
an admirer of, the provincial tllinisterR, at 'lel1st some 'of them 
whQ have wrongly dealt with this problem. But I would like the Government 
of India to realise that when they became responsible for the administrlltioll 
of this country they kn.ew t.he system under which they had to administer thi! 
government· of India. Therefore it is useless for them now to blame the 
system. If the Government of India had realised that they had to work Wlder 
a f:lystem of provincial autonomy, th,ey should have taken sufficient car~ to 
Mecure the co-operation ot the Provincial Governments. Moreover Sir 1 dl) 
not feel that the Government of India are 80 helpless in dealing with r~calcit
runt M:inisters who reIuseto co-operatt· with' them in their food policy. I 
know, Sir, when a Miuister, who gave up a ceremonial title, was compeiled 
to resign from the Ministry-.he was not only the Minister, but he was the 
Chief Minister-,callnot t.he "Honourable t ~ Food Member recommend to the 
Governor General or ally other authority to ask for t·he resignation of the Miuis-
ter who waa making propaganda against the. policy of the Government of I dia~' 
On the contrary, that Minister some Hnll:! ago received a Knighthood. I would 
therefore lik., thEl GO'"emment of Indio. not to indulge in this policy of laying 
the blame on others. If they are strong enough, if they are not timid, they 
have got powers enough under the Government of India Act. to deal with re-
calcitrant provinces 'lnd recalcitrant Ministers: 
Sir, wRile dealing with the provinct's and showing their wRnt of co-opern-

tion, the Honourable Member seemed to pay a compliment to his other 
colleagues' in the GovE.rnment of India who have to deal with depa.rtment.s 
which affected the food problem. I do not, know whether he included the 
Honourable the Finance Member in the compliment and in the than'ks t,hat he 
gave. . 
The Honourable Sir •• 1mu1 Huque: All this_expenditure has beeu sanc-

tioned by the Finance Member. 
Mr ••••• .Joah.l: It is the policy of inflation for which the Honourable the 

jo'inlftlCe Member is rl·f.ponsible that has affected the food problem adversely. 

The JIoIloarable Sir K • .ut&ul Huque: I never said that. 

Mr ••• K. Joahl: J myself feel that i£ there is want of co-operation between 
the Provincial Governments and the ~ovem me t of India, there is equally want 
of co.operation betweelJ the diJIerent deIlartm~ ~  of the Government of India. 
In my judgment it is u Government which is incapable of co-operating with 
each other. It is K str.nnge medley of ill-assorted persona with various illterestM 
-epeciaUy communal interests. I therefore feel that it is wrong for the Hon-
ourabte Member to throw the hlame only on the Provincial G()Venlmentll. 'rhe 
Government of India should practise some introspection and try to fiud out 
whether the fault does not lie with tbt'm8elves. The Honourable Membe.· 
uppeared this time to point out that there is actually & great deficit of food 
in this country. 
fte BoD01Il'able Sir II • .&IInl Huque: J never said that. 
Mr. If. II • . I i~ I am again giving my impression of the speech of the 

Honourable Member. His predece88Ol'8 did show that although there WII8 a 
deficit the deficit was not a very great one. 
The Honourable Sir II. AIlnl Huq,ue: That is what I said. 
Mr .•• K • .J0Ih1: The Honourable .Member pointed out tQ us that there 

were ISO million ton" of food produced in this country and bis estimate of the 
requirements was abouL 55 million tons. .. . 
The lIonourable Sir II • .lJlJ~ Kuque: T sa!d 'principal f~d. grains'. ~ere 

is n good deal of. differeuce betweentot,al food grams Rnd the pnnclpal ~ood r t ~. 
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1 said t~at the total. normal }Jroduc.t.ion. was 50 to 51 million ~ a of priut!iPlll 
food grams and I S8ld that 51S ~ o  IS the need on the bas18 of . one potind 
pet individual which will ineludeboth the principal food grnine as well as the 
minor food grains to which I did not refer. 

JIr ••••• Joiht: Let me' Ilssure the Honourable Member th8t I am not 
i"lttempting. to wow that there is a' ver~' great deficit of food grains in "his 
country. All U 1lI8tte~' of fact, illY' OWn opinion is that theuctunl deficit of food 
grains in this country is Dluch less t ~ what is tried to be made out. I feel, 
therefore, that if there are difticulties in the situation regarding food ·the difB-
culties are not due. t.O tht: deficit but the diftieulties are due to the inefficient 
management of ~ e foOd problem mainly by the Government of India and to 
some extent by the Proviucial Governments. If we once have 'a firm grin of 
this fact, then it will be CRSY for us to find out how the pre e ~' situation hilS 
"risen and ho,,' we can meet it. r feel tllRt the (·hief CRURt> of the present situ-
ation is the vaeillatirg policy of the Government of India Rnd the half heai'tf,d 
measures taken by them to· deal with t ~ situation. They first started with 
controlling the price of wlieat, not knowing that you cannot control the price 
of only -one arti.)le, knowing full well thRt if. they control the price of ,,·heat. 
they must also co tr~l thE:-prices  of other commodities. They failed to do 
that. They should have also known that you eannot control the prices of an, 
aniole' unless you .160 take up yourself the responsihilit:v of Illlpplying' t.hllt 
article to the people of the country. The Government of ~ia failed to do 
that. It it~ tnle t·hat for @Qme timt> tIll'\' flppeared to take nvon t.hemselves lhp 
responsibility of supplying the needs of th('l provinces. They gave lip that 
policy very soon Rnd adopted a policy of free trade .. We !mow the resulb of 
free trade and I do not wish to deal with that Bubject. The Government of 
India W8S threot-ened and hullied bv the Provincial Governments and thev bivtf 
lriven up the llOlic~- of me trade.' Can a Government e;tpect to manRge a 
difticult situntion such IlS the one with which we are faced if thev cannot mRkfiI 
lip their mind. if they are unable to know what is their dutv 'imder the elr .. 
cumstanees. There lies the chief fault of the Government of India. J u~~t 

to the Government of Inma now to make up their mind once for all and 
decide what thev are· to do. Tht' HOliollrflhle Memher told \I~t t hI' hAl;! 
appointed n committt ,~ anc! he is ('.onsidE-rinr. the Illlggestionfl of thRt committ.~~. 

fte JlODouable" Sir •• .&sInl Baqae:-Not considering it. We hope to 
consider it. The report has not yet been received. . 

JIr ••••. loBI: 1 feel that the Honourable Memher was too late in ap-
pointing ..the committe<;,. He should have appointed 8uch a eommittep,! long' 
ago. Then. the HOlJourable MeJDber should also follow a thorough policy of 
bentml contt'bl 01 the pric:es, not of one article but all the articles that are 
necessary to be con Lrolled. Then, 1 would like the Honourable Membt'r to 
take upon himself a8 Central Government the responsibility of supplying food 
grains to the different provinces.' It ~  . wrong to leave this work to be done 
and to be arranged between the different provinC8s.TDp. different l)rovincPR 
have failed to do that and therefore the' Government of India Ahould 8R8ume 
Dowers either under the Defence of India Act or under t.he Government nf 
India Act and they alone can do this work. 

Then the 'Food M£--mbcr' did not tell U8 very much what be ougbt to b_vf\ 
told ult-that you cannot solve the food problem by merely controlting the 
prices, b'v' merely .mpTllyinl{ the .wholt'sol£" needs of thp TlmVinCNI 
hut the Goyemment of Tndia ml1f1t nlRo control the eounl tiish·i· 
bution of food /llaim. thAt art' B B ll~1e ill o,.der that the 8scrificf'R t,) b~  

made either by the.fl'1lvinces or by the individualf1 should hp flQiul\. WP. worp. 
told in one of the statements issued b:v thr· Government of India thAt the (}o,,'-
ernment of JndiR propose to etltabUsh the .syetem ,of rationin,:.r in toWIls m~ 

cities. r. feel that thE: Government of Tndi,. in this matter al~o Reern to ht> "en 



. tOOD SITUATION' 673 

~ acti~e .~d slow. H Lhereis a cOlDl'ltlt.e system of rutio ill~ today, it is only 
10 the CItieS of ~o~bay and Poona. India is a very large country and if !.he 
~overD,J e t of I ~ta wants to establish' a syste,m of proper ~tio i , .' 1,hey 
o~d be more act.ive t.han they are today. 
611", there are only a few more remarks which I would like to make. The 

first remark which I would like to make now is that the Government of iudia 
is anxious to maiuLain the normal channels of trade. I feel that the Goyern. 
ment of India is mistboJulll if they thiuk that by maintaining and keeping up the 
normal c~el  of trade, they ~a  solve this problem. They tried this method 
for a long time and thtly have failed. !. therefore suggest to t e~ not to expect 
too much by following this polioy of maintaining normal channels of trade. I 
am not suggesting thr.t the Government of India. should .drive out all the' 
traders and all the shop-keepers. If the Government of India can maintain 
control over pricee. and can maintain their control over supplies for ratiOning 
system under proper control, they ~a..  use the shop-keepers. But the control 
and· the work of supply must be in the hands of the Government of India 
or the Provincial .Governments acting as the agents of the Government of India. 

'l'hen,bir, the Honourlloble ,M,ewbel: lIoiSo spoke sowetbiOg about the . ~.ro\~ 
more food" policy. An t.qi.s matljer, 1 ~ee1 that the AAovernment oJ. ).ndia have 
not done tQeU" duty ptoperiy. 'i'he pre~e \r agita1i.ion for "~ro  mOle food'.' in 
wy judgment is a. &orjj 01 Wl Ol'1la.,Il!entfli pwvement. It is not a practical 
woveWl:lnli tAt Iii!. It 1& used in ol·der NO get SOllie ttiWes. 1 :teel that bovern-
wtmt 01 ludia is not, tie.r.·lOUii IIobyut . ·liro\\, more iood." campaign neiLher are 
the ,!JrovinciaJ. ~overllIlleut . ' Yie were told that ~e .Government ~ India have 
given some grants to the .llrovincial (ioVE:rnments in oI d~ that the .llrovmcia.l 
liovernments should try to grow ~ore (oad. B.ut 1 would like the ~oter meDt 
of India to 1!ell us how t.hat money b.a& been utilised. We have been hearing 
about. this .. Urow moro food" policy for the last. two years. The ~O er UlI lUli 

of India could have given us some resuitl:l of that policy .. How ma.ny additional 
a.cres have beeu culliivat.ed? llow much more foad has been p~oduced on 
account of this mov~e t 't ,L feel that the Government at ;India should not be 
content by merely ta.lk.ing about "(irow more food" campaign. Let them t&lke 
. more interest; let t ~ take mOI:e responsibility for ~  policy. At least they 
should find out the facts and place them before the Legislature of tP,e country. 

My last point is that the Governmen.L of;rndia has fa.iled mainly because .the 
Government of India cannot get the co-operation and they do not wish to get 
the co-operation ot the public in. this matter. The Honourable ;M;ember ~ppeal
ed for co-operation, but by ,merely appealing for co-'opera.tion you do not get 
~-operatio . You have to produce conditions under which the public can 
co-operate with you. You have to secure the co fide ~ of the public. The 
present policy of the Government of India is not such that the public clln 
co-operate with them even in this mat.ter. The Government of India have. 
therefore, to adopt a policy even in political matters so that they will "ecure 
the confidence of the public. If they can get confidence, I have no doubt that 
"the Government of India will be able to solve t if~ problem. . 

Sir, I began my speech by saying that there is not ~uc deficit of food 
srains in'this country, It is the prope.J!' and efficient management; of this pro-
blem which is necessary and in order to manage this problem eftic.iently jl.nd, 
properly, 9'overnment must secure the co-operation of the public. If they do 
,that, the problem can be solved. 
Jlaulvt Muhammad Abdul GbaDl (Tirhut Division: l(uhammadan): Sir, I 

am ODe of those unforirunate persoDa who come from a province which bas 
been most affected by Lhe order of the Central (l:overnment. The over mel~t 
.of India in U&y last lUted up the provincial ban on fo~. The ~o~e t ~ l  
fatal order of the G9vernment of India reached our provmce, the nse In prulea 
of commodities knew no bounds and the business men and merchants rushed 
in from the neighbouring pro~ of Bengal. The fate of Assam has alreada 
been DII'1'&t.ecl h1 -ply llonourable frieDd )(r. AbdUl' Rasheed Cbaudhury an 



[9T:a AUG., lG4.8 
. [Maulvi Muhanullad Abdul Ghani.] , 

Bihar and Orissa are in thE.' BnIDe boat. }'ortunately, Orissa had a Ministry 
which, to some extent, came to the rea~U o of the people there, but the p~ople 
of Bihar. oonstitutioniAlly spealgng, are regarded as orphans 80 far as clleir 
Uovernment i& concel'llOO. There is no ~try which is responsible for the 
maintenance of law aud order. Even then law l\ttd. order there ~ been inter· 
~e~'ed with by the Ct:utral Government. As has been rightly pointed out 
Just now by the Honourable the Mo.ver of the motion, Government oi India 
have no right to lOt.erfere with law and order of any province. But knowingly, 
they did so. . AfterWards, when they had. done IQt of hanns, as a sort of reo 
pentence, they have again permitted the Govemment of Bihar to inipose the 
provincial bait But the remedy was given when the patient had prac~ca1l1 
expired. . . 

'Sir, I was in Patnaon the day when the order was passed Gd I learnt 
that the Collector' of Purnea and varioUb other Collectors ran to the head· 
quarters expressing their utter helplessness at t.he hands ofa number of 
traders and husiness men. My Honourable friend perhaps may later on ~ol \e 
~t  pleas that the people of Bengal were not benefited by the rice ,transported 
from Bihar and all¥> may raise pleas that no considerable quantity of food 
grains W8stranspotUd from Bihar. What happened was that the traders took 
the rice nnd other articles from B,ihll.r tn the neighboUring districts. The Pur· 
nea rli8~riC.t 'is contiguous to the districte of Dinapur and MaIda. Similarly, 
the southern. side of Bihar is 81so oontiguous to Bengal by land, not by river 
or by sea. And whaL did they do? Therf, was no ·necessity of transport by 
rllil. e~ could transport by means of bulloci·.oarts and at some places where 
there is a riYer by means of boats. So. in :l week they BITanged the 'vboTe 

thing in such a wny that they u8urped all the grains from Bihar. 
I P. II. How funny it was for the Government of Bengal to declare Calcutta 

and Howrah Municipa.l.ities to be out of the controlled area. \ 
)fr. PrelddlDt (Tee Honourable Sir Abdur Rahim): It i!;. now five o'clock. 

The Honourable Member can continue his speech tomorrow.' . 
The Assembly then adjourned till Eleven of the ClocJ~ on Tuesday. the 

10th August, 1948.··· . 
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